Tuesday, 21st September, 1954

LOK SABHA
DEBATES

{Part I -Questions and Answers)

VOLUME IV, 1954

[ 2> 4L .‘(&y .- 2uM .M-Mﬁ\)

SEVENTH SESSION
1954

LOK SABHA SECRETARIAT
NEW DELHI



'CONTENTS

Volume IV—From 23rd August to 24th September; 1954

CoLUMNS.
Monday, 23rd August, 1954.
Oral Answers to Questions— )
Starred Questions Nos. 1 to §, 7, 10, 24, 31, 9, 12 to I7, _
19. 21 to 23, 25 to 27, 29, 32, 33 and 35 . . . ) 1—33
Written Answers to Questions—
Starred -Questions Nos. 6, 8, 11, 18, 20, 28, 30, 34 . . 33—37
Unstarred Questions Nos. I to §, 7 to 17 _ . . . . 37—46
'uesday, 24:?: August, 1954.
Oral Answers to Questions—
Starred Questions Nos. 36 to 39, 41 10 43, 45 to 54, 56 to
60, 62, 63, 65 to 76, 78 to 81 and 83 i . 4788
Short Notice Questions Nos. 1 to 3 . . . . 88—g4q
Written Answers to Questions—
Starred Questions Nos. 40, 44, 55, 61, 64, 77, 82 and 84 . 94-:-98
Unstarred Quections Nos. 18 to 38, 40 to 43. . - . 98—II2
We&mdaj, 25th Aqgulst, 1954,
Oral Answers to Questions—
Starred Questions Nos. 8§ to go, 127, 9I to 93, 95 to 103,
105 to 112, 124, 113 and 114 . . 113—49
Short Notice Question No. 4 . . . 149—S§1

Written Answers to Questions—

Starred Questions Nos. 104, 115 to 123, 125, 126 and 128 to
140 . . . 151—63

Unstarred Quesuom Nos. 44 to 48, $0 to $9, 61 and 62 . 163—72°

Thursday, 26th, August 1954.
Oral Answers to Questions—

Starred Questions Nos. 14: to 145, 147 to0 :61, 163 and 16§
to 178 . . . . 173—210

Short Notice Qucstmn No. s . . . . . « 210—I2
Written Answess to Quections—

Starred Questions Nos. 146, 162, 164 and 179 to 18§ . . 213—I8

Unstarred Questions Nos. 63 to 74 ’ : . . . 219—24

()



(ii)

Friday, 27th August, 1954.
Oral Answers to Questions—

Starred Questions Nos. 186, 227, 187 to 201, 2.03, 2.05, 217,

206, 207, 209 to 216, 218 and 219
Written Answers to _Questions—

Starred Questions Nos. 202, 204, 220 to 226 and 228 to 230

Unstarred Questions Nos. 7§ to 10§
Monday 30th August, 1954.
Oral Answers to Questions—

Starred Questions | Nos. 231 to 234, 236, 238 to 248,
250 to 252, 255 to 257, 259, 260, 262 265.

Wiitten Answers to Questions—

Starred Questions Nos. 235, 249, 254, 258, 261, 266 to
a71, 273, 274, 276, 277 t0 279 . .
*Unstarred Questions Nos. 106 to 117, 119 to 113

Tuesday, 31Ist August, 1954
Oral Answers to Questions—

Starred Questions Nos. 280 to 287, 289 to 301, 304, 306,
308, to 311, 313, 314, 3}6, 318 to 320.
Written Answers to Questions--
Starred._ Questions Nos. 288. 302, 308, 307, 315, 317, 321 to
332. . . . . . . . .
Unstarred Questions Nos. 129 to 151, .

* Wednesday, 1st September, 1954
Oral Answers to Questions—
Starred Questions Nos. 333, 335, 336, 338, to 343, 345,

347, 348, 358, 349, 350, 352, 353, 355, 356, 359, 360,
363 to 366, 369 to 372, 374, 376 to 378. .

Short Notice Question No, 6 . .
Written Answers to Questions— .

Starred Questions Nos.334, 337, 344, 346, 351, 354, 357,
361, 362, 367, 368, 373, 375, 379 to 395
Unstarred Questions Nos. 152 to 156, 159 to 200 .

COLUMNS

225—62

262—68
268—86

287—324

324—33
333—48

349—87

387—97
397—408

448—50

451—64
464—92



(i)

Thursday, and September, 1954
Oral Answers to Questions—
Starred Questions Nos. 396, 398 to 40I, 403 to 407; 409,
410, 41310 415, 418 10 420, 424, 438, 425 10 427, 429, 432,
434, 435, 437 .
Written Answers to Questions—-
Starred Questions Nos. 397, 402, 408, 411, 412, 416, 417,
421 to 423, 428, 433, 436, 439 to 441 .
Unstarred Questions Nos. 201 to 219

Friday, 3rd- September, 1954.

Oral Answers to Qucstions—
Starred Questions Nos. 442, 445 to 456, 458, 460 to
466, 468, 470, 471, 473, 475, 477 to 482. .
Short Notice Question No. 7 ;
Written Answers to Questions—
Starred Questions Nos. 443, 444, 457, 459 467, 469, 472,
474 476, 48310 504 . . . o
Unstarred Quesuons Nos. 220 to 232, 234 to 241
Monday, 6th September, 1954.
Oral Answers to Questions—
Starred Questions Nos, 506, 507, 509 to 516, 519 to §2I,
526, 528, 529, 533, 535, 539, 541, 547, 549, 550, 552, to
555, 561, 564, 565 . : ; . :
Written Answers to Qucstions
Starred Questions Nos. 505, 508, 517, SI8, 522 to 52§, 527,
530 to 532, 534, 536 to 538, 540, 542 to 546, 548, 551,
556 to 560, 562, 563, 566 to 575. . .

Unstarred Questions Nos, 242 to 274
. Tuesday, 7th September, 1954.

Oral Answers to Questions—
Starred Questions Nos, §77, §79, 581 to 584, $86, $87,
589, 591 to $594, 602, 608, 606, 607, 609, 612, 634, 635,

613 to 615, 620 to 623, 626, 628, 629, 633

Written Answers to Questions—

Starred Questions Nos, §76, 578, 580, 585, 588, 590, 595 to
6or, 603, 604, 610, 616 to 619, 624, 625, 627, 63010 632,

Unstarred Questions Nos, 274 to 282, 284 to 291, 293 to 295§

CoLymns

493—533

533—40
540—50

551—88
588—91

$§92—608
608 —20

621—58

658—78
678—94

695—731

731—44
744—54



(iv)

CoLUMNS
Wednesday, 8th September, 1954.
Oral Answers to Questions—

Starred Quecstions Nos. 636, 638 to 640, 642 to 647, 650,

651, 655 to 657, 661 to 664, 667, 668, 570 to 575, 677,
678, 681t0 684. .

755—93
Short Noticz Question No. 8 793-94
Written Answers o Questions—
Starred Questions Nos. 637, 641, 648, 649, 653, 654, 658
to 660, 665, 666, 669, 676, 679, 680, 685 to 697 . . 795—808
Unstarred Qucstions Nos. 296 to 326 . " . Lo 808—26
Friday, roth September, 1954.
Oral Answcrs to Questions—
Starred Qu 'stions Nos. 698, 700 to 703, 70§ to 716, 730, 717,
722, 724, 725, 727, 730 10 733, 733, 740, 741, 744, 763, 745
and 746 . . . . . . , . 827—64
Short Notice Qusstion No. 9 . . . . : . 864—66
Written Answers to Questions—
Starrcd Questions Nos. 699, 704, 718, 719, 721, 723, 726, 728,
729, 734 10 737, 739, 743, 743, 747 to 761, 763 to 771. 867—88
Unstarred Questions Nos. 327 to 379 . . . . . 888—912
Saturday, 11th September, 1954.
Oral Answers to Questions—
Starrcd Questions Nos. 772 to 774, 776 to 782, 785, 809, 788,
789, 791, 793, 795 t0 797, 799 to 8os, 307: 811 to 813, 816
to 818 . . . . 913—41
Short Notice Question No. 10 . B : . . . 981—44
Written Answers to Quastions—
Starred Questions Nos. 775: 784r 786’ 787: 793, 794: 793) 806,
803 and 810 . . 954"‘“‘53
Unstarred Questions Nos. 380 to 398, 401 to 403 . gs9— 72

Monday, 13th September, 1954.
Oral Answers to Questions—
Starred Questions Nos. 819, 821 to 831, 833 to 835, 837, 839,
842 to 844, 847 to 856, 858, 860 to 862 . . 973—1009
Written Answers to Questions—
Starred Quastions Nos. 820, 832, 836, 838, 840, 841, 845, 846,

857, 863 to 875 . . ; .  10090—31
Unstarred Questions Nos. 404 to 429 . . . . . 1021—36



W)
Tuesday, 14th September, 1954. COLUMNS

Ora] Answers to Questions—

Starred Questions Nos. 878 to 880, 883 to 890, 892, 893, 896,
901 to 907, 910, 911, QII-A, 913 to 915, 917, 919, 920, 923, 924,
926 and 877 . . . . . . i . 1037—72

Written Answers to Questions—
Starred Questions Nos. 876, 881, 882, 891, 894, 895, 897 to 900,
908, 909, 918, 921, 922 and 925 . . . . . - 1072—79
Unstarred Questions Nos. 430 to 463 . . . 1079—96
Wednesday, 15th Seprerriber, 1954.
Oral Answers to Questions—
Starred Questions Nos. 928, 930, 932 to 940, 944, 945, 948
t0 959, 961, 962, 964 and 96§ e - 1097—1134
Written Answers to Questions—

Starred_Questions_ Nos. 927,7939, 931, 941 t0 943, 946, 947,
963, 966 to 979, 98I to 986,7783, 790, 814 and 815 . . n34—48

Unstarred Questions Nos. 463 to 485, 487 and 488 . .. l149—62
Thursday, r6th September, 1954.

Oral Answers to Qu-stions—

Starred Questions Nos. 987, 990 to 996, 998, 999, 1002 to
1004, 1036, 100§ t0 1008, 1010, 1013, IOI6 tO 1025, 1027 tO
1029

Short Notice Question No. 11 . . ; . «  1202—0%§

Written Answers to Questions—
Starred Questions Nos. 988, 1989, 997, 1000, 1009, I0II, I0I2,
1014, 101§, 1026, 1030 to I035, I037 to 1043 . . . 120§—I18

Unstarred Questions Nos. 489 to st . i ) ) . I218—30

1163—I1202

Friday, 17th September, 1954.

Oral Answers Questions—

Starred Questions Nos. 1044, 1046 to 1088, 1057 to 1060, 1062
to 1064, 1067, 1068, 1071 to 1078, 1080 to 1085 . . . [1231—68

Short Notice Question No. 13. 1268—71
Written Answers to Questions—
Starred Questions Nos. 1045, 1056, 1061, 1065, 1066, 1070,
1076, 1086 to 1105 . . . 1271—84
1284—1304

Unstarred Questions Nos. §12 to 346 ) : . . .



(vi)

Monday, aoth September, 1954.

Oral Answers to Questions—-

Starred Questions Nos. 1106 to 1110, 1112, 1114, 1122,
¥I24 to 1126, 1129, I1T31, 1134, 1136, 1139 to 1143, 1145
to 1147, 1149, 1150, 1137, 1127, 1135, 1121, 1120, II38
and 1128 . . . . . . .

Written Answers to Questions-—

Starrcd Questions Nos. 1113, 111§ to 1117, 1119, 1123,
1130, 1144 and 1148 . “ . . . \ o
Unstarred Questions Nos. §47 to $67 . . .

Tuesday, 215t September, 1954.

Oral Answers to Questions-- __
Starred Questions Nos. 1151 to 1153, 1155, 1157, 1158, 1160,
1161, 1163, 1167 to 1170, 1173, 1174, 1176, 1177, 1179 to 1187,
1189 to 1191, 1194, 1195, 1198, 1199, 120I, 1203 and 1154

Short Notice Question No. 13 .

Written Answers to Questions--

Starrcd Questions Nos. 1156, 1159, 1162, 1164, 1165, 1166, 1171,
1172, 1175, 178, 188, 192, 193, 1196,_ 1197, 12€0, 1202
and 1204 . . . . .

Unsterred Questions Nos. 568 to 593

Wednesday, 22nd Scptember, 1954.
Oral Answers to Questions--
Starred Questions Nos. 1206, 1209, 1210, 1215, 1217, 1219,
1220, 1223 to 1226, 1228 10 1230, 1232 to 1239, 1241 to 1245,
1247 10 1249, 1251 to 1253, 1255, 1257 and 1259
Short Notice Question No. 14 . .
Written Answers to Questions--

Starred Questions Nos. 1208, 1207, 1208, 1211, 1212 to 1214,
1216, 1218, 1221, 1222, 1227, 1231, 1240, 1246, 1250, 12§54,

1256, 1258 and 1260 . . . . . .
Unstarred Questions Nos. 594 to 648

Thursday, a3rd September, 1954.

Oral Answers to Questions--
Starred Questions Nos. 1261, 1263 to 1270, 1272, 1276, 1277,
1279, 1280, 1284, 1286, 1288, 1289, 1291 to 1300, 1275,

1274 and 8 . . . . . .

CoLumNs

1305—44

1344—48
134862

1363--1402
1402--0%

1405--12
1412--26

142766
1466--69

1469--79
1479--1506

1507—43



(viv)
Written Answers to Questions--

Starred Questions Nos. 1262, 1271, 1278, 1281 to 1283 and 1290
Unstarred Questions Nos. 649 to 679 . ’ .

Friday, 24th September, 1954.
Oral Answers to Questions--

Starred Questions Nos. 1301, 1303, 1305 to 1310, I3I2 tO
1314, 1316, 1318, 1320, 1321, 1323, 1324, 1326, 1328, 1330,
1331, 1333 to 1336, 1338 to 1341, 1343 and 1344

Written Answers to Questions—
Starred Quecstions Nos, 1302, 1304, 1311, 1315, 1317, 1319,
1322, 1329, 1332, 1337 and 1342 . . . . .

Unstarred Questions Nos. 680 to 706, 708 to 714

COLUMNS

1543--48

1548--66

1567--1605

1606--11
1611--28



LOK SABHA DEBATES A }i: 2% 336 .
(Part I—Questions and AnswersDws:i.... 00 /@ 2805,

T

1363
LOK SABHA
Tuesday, 21st September, 1954

The Lok Sabha met at Eleven of the
Clock

[MR. Sprraker in the Chair]
' ORAL ANSWERS TO QUESTIONS
Coke

#1151. Shri T. K. Chaudhuri: Will
the Minister of Production be

pleased to state:

(a) whether it is a fact that
Government had to encounter serious
difficulties recently i ensuring ade-
quate supplies of coke for the Defence
industries;

(b) if so. what is the  present
position;

(¢) the total requirements of coke
in the internal market, inclusive of
requircments for the Defence indus-
tries;

(d) the present controlled price of
coke: and

(e) the steps that Governmoent pro-
pose to take in the matter?

The Minister of Production (Shri
K. C. Reddy): (a) It is presumed
that the Members are referring to
supply of hard coke. Due to the re-
duced production in some of the
coke plants, which are undergoing
renovation or repairs, there was
some difficulty in arranging supplies
of hard coke to certain categories of
eonsumers, including Defence Indus-
tries.

395 L.S.D.
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(b) Government's information is
that Defence industries’ require-

ments are being met. An order of
priority has been drawn up for ar-
ranging hard coke supplies and De-
fence industries’ requirements enjoy
a high priority.

(c) About 40,000 tons per month of
bye-product and beehive hard coke
together, excluding the requirements
of Tata Iron and Stee] Co.,. Indian
Tron and Steel and Sindri Chemicals
and Fertilizers Ltd.,, which have their
nwn coke ovens.

(d) A statement giving the infor-
mation is laid on the Table of the
Lok Sabha.

(e) To meet the temporary short-
age of bye-product hard coke cer-
tain steps have already been taken
as detailed in the statement laid on
the Table of Lok Sabha. |[See Ap-
pendix VII, annexure No, 14.]

Shri T. K. Chaudhuri: May I know
what is the actual registered demand
with the Coal Commissioner and is
it a fact that the Chief Mining Engi-
neer to the Government of India, who
recently made a survey, has report-
ed a shortage of 36,000 tons of hard
coke per month?

Shri K. C. Reddy: I am not aware
of what the Chief Mining Engineer
has reported (o the Coal Commissioner
but all the material that is available
with me goes 1o show that there is
not that shortauge as indicated by
the hon. Member.

Shri T. K. Chaudhuri: Item 1 in
paragraph 2 of the Statement laid on
the Table states that the production
ol beechive hard coke is being step-
ped up. May I know what steps



1365 Oral Answers

Government are contemplating for
stepping up the production of modern
bye-product coke oven?

Shri K. C. Reddy: I would like to
indicate that bye-product hard coke
is manufactured by 8 ovens in the
country. Three of them are owned
by the steel companies, one by Gov-
ernment and four by private com-
panies. The hon. Member may be
aware that recently the coke oven
plant at Sindri has gone into pro-
duction and that will give about
600 tons per day. That is in addi-
tion to the production till recently
of bye-product coke; and certain of
these coke ovens are being renovated
or repaired or expanded. All that,
cumulatively, will result in increased
production of bye-product hard coke.

shrl T. K. Chaudhuri: May I know
if the Government have taken into
consideration the fact that although
the controlled price of hard coke
ranges from Rs. 28-12-0 to Rs. 34-12-0,

the actual black-market price in the-

Calcutta and Howrah region is to the
tune of Rs. 150/- per ton and that a
large number of foundries which
cannot do without this coke have
been forced to close down thus ac-
centuating the employment situa-
tion?

Shri K. C, Reddy: I do not know
about the black-market price of this
coke. Bul, whenever there is con-
trol over any commodity, a certain
amount of black-market does exist;
but., to what extent it exists is a
matter of difference of opinion. In
fact, I shall check up on the infor-
mation given by the hon. Member,
whether any black-market exists in
Calcutta and to what extent. Gov-
ernment will take all possible steps
to see that the necessary quantities
of hard coke are made available to
the foundrijes about which the hon.
Member mentioned.

Shri T. K. Chaudhuri: Is it a fact
that in spite of the admitted short-
age of hard coke, the representa-
tives of the Production Ministry, in
particular, opposed the project of

21 SEPTEMBER 1954

Oral Answers 1366

starting a coke oven plan in Dur-
gapur, proposed to be undertaken
by the Government of West Bengal
before the Planning Commission, as
a‘result of which the Government of
West Bengal have been forced to
abandon their idea of starting this
coke oven?

Shrl K. C. Reddy: I imagined that
this was the main question which the
hon. Member was driving * at. The
Government does not admit any ap-
preciable deficit of hard coke in the
country, as stated, at present. What
the market will be in future, I can-
not say. But, I do admit that there
has been a proposal from the West
Bengal Government to set up
a coke oven plant at Durgapur.
That has been a subject of
discussion in the Planning Com-
mission where the concerned
Ministries’ representatives were
also present. The facts placed be-
fore them were not quite full, if I
may say so, and the matter has been
referred back to the West Bengal
Government for more facts. Also, a
Committee is proposed to be set up
to go into the whole question
thoroughly. That Committee is like-
ly to meet in the near future and it
is not for us to go into the actual
merits or demerits of the Durgapur
project until after the report is
available to us.

Shri H. N. Mukerjee: May I know
if Government is aware of the acti-
vities of a mainly European control-
led body known as the Hard Coke
Manufacturers’' Association and the
fact that interests connected with
that body are trying to create a
scarcity market in coke?

Shri K. C. Reddy: There may be
an Association like that, Sir. But,
they arc as much under the control
of the Coal Commissioner as any
other body, whether consisting of
foreign personnel or otherwise. I do
not think, Sir, so far as my infor-
mation goes, that that Association is
manipulating to create a scarcity of
hard coke in the country. If there
is anything like that which comes to
our notice, after due enquiry, we
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shall see thdt adequate steps are
taken to put down such a thing.

RurUGEE T'OWNSHIPS

*1152. Sardar Hukam Singh: Will
» the Minister of Rehabilitation be
pleased to state:

(a) whether any technical expert
has been appointed to organise in-
dustries in refugee townships in the
country,

tb) whether any applications have
been invited from industrialists for
farting small scale industries in these
townships; and

(c¢) the facilities that are proposed
to be given to these industrialists?

The Deputy Minister of Rehabili-
tation (Shri J. K. Bhonsle): (a) Yes.

(b) Press notes have been issued
inviting industralists to start indus-
tries in the townships at Faridabad,
Rajpura and Hastinapur. Bombay
Government are taking similar ac-
tion in respect of UJlhasnagar and
Sardarnagar townships.

(c) Government will grant loans
to the extent of 50 per cent. of the
cost of machinery installed and pro-
vide land and buildings on easy
terms.

Sardar Hukam Singh: Is it pro-
posed to encourage new industria-
lists to put up new factories in these
towns or is it intended to give some
assistance to those industrialists also
who have already set up factories
and who have been unable to com-
plete them on account of financial
difficulties?

Shri J. K. Bhonsle: This help is
* only for those who propose to put
up new industries in the townships.

Sardar Hukam Singh: What would
be the maximum number that is
likely to be employed if the whole
scheme of these industries gets
through?

Shri J. K. Bhonsle: In Faridabad,
from 2,000 to 2,500 and in Bombay,
between 5,000 to 7,000 displaced per-
sons. L
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Shrimati Tarkeshwarl Sinha: May
1 know whether these industries will
be given to outsiders or only to the
displaced persons and also what
amount of loan has been given al-
ready to those industrialists who are
going to start the industries?

Shri J. K. Bhonsle: They are
meant for both displaced persons and
outsiders. So far, we have advanced
in Faridabad Rs. 13 lakhs for building
purpuses and Rs. 95 lakhs for ma-
chinery.

Shri Gidwani: Are the Govern-
ment aware that iIn Ulhasnagar,
owing to the heavy charges for elec-
tric energy—at 0/2/6 per unit, all
industrialists are not willing to
start any industry and the small in-
dustries that have already started are
becoming uneconomic?

Shri J. K. Bhonsle: 1 heard the
first part of the question but not the
second part.

Mr. Speaker: The industrialists
are unwilling to start industries.

Shri J. K. Bhonsle: Actually, Sir,
the charges are very heavy. The
Government of Bombay has put up
a thermal engine and we are hoping
that we shall try and get over this
difficulty in due course.

ALL-INDIA KHADI AND ViILLAGE INDUSTRIES
BOARD

*1153. Shri Dabhi: Will the Minis-
ter of Commerce and Industry be
pleased to refer to the reply to
starred question No. 1531 asked on
the 2nd April, 1054 and state:

(a) whether Government have
accepted the recommendations of the
All-India Khadi and Village Indus-
tries Board relating to the village
ofl industry as contained in the
Resolution of the Board; and

(b) if not, what are the reasons
therefor?

The Minisier of Commerce and In-
dustry (Shri T. T. Krishnamacharl):
(a) and (b). Government have de-
cided to appoint a Committee for
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carrying out a survey of the oilseed
crushing industry as a whole and to
make recommendations as to the
lines on which the industry should
be developed in future with particu-
lar reference to the recommendations
of the Board. A decision can be
taken after this Committee makes
its recommendations to Government.

Shri Dabhi: May 1 know how
long will it take to appoint the Com-
mittee?

Shri T. T. Krishnamachari: The
terms of reference are under dis-
cussion. I am unable to say how long
it will take to appoint the Committee.

STARCH
*1155. Shri Jhulan Sinha: Will the

Minister of Commerce and Industry
be pleased to state:

(a) the quantily of starch required
annually in the couniry;

(b) the quantily produced in the
country and the quantily imported
during 1953-54;

(¢) the steps that are being taken
to develop indigenous production; and

(d) whether it is a fact that starch
is available from plantain stems also?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) The annual requirement of
starch of all kinds is estimated to be
55,000 toms;

(b) The production of starch dur-
ing the calendar year 1953 was about
17,194 tons while production during
the first seven months of the calen-
dar year 1954 was about 24,000 tons.
The import of starch is banned;

(¢) In order to help the indigenous
industry this step has been taken
namely, banning of import of starch,

(d) Government have no informa-
tion.

Shri Jhulan Sinha: May I know
whether there is any further scope
for development of this industry in
this country especially from articles
that do not form part of foodstuffs?
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Shri T. T. Krishnamachari: So far
as the scope for develépment is con-
cerned, it all depends on the scope
for development of the main indus-
try for which starch is used, name-
!ir, the textile industry. So far as
development of other products for.
the purposes of making starch which
do not go to form food components
like tamarind kernel powder is
concerned, I am afraig vur cxperi-
ments in this direction have not been
very successful. Because there was
shortage of maize starch we compel-
lJed textile mills to take a particular
percentage—33-1/3 per cent.—of
tamarind kernel powder starch, but
the complaints that we received aven
after we standardised the quality of*
tamarind kernel powder have beén
so many and the present position of
maize starch having been eased, we
had to withdraw that control crder.
1 am not able to say whether there
is any possibility of development in
this direction.

Shri Saghan Gupta: May | know
how much of foreign capital is in-
vested in this industry and how
much of it is controlled by national
capital?

Shri T. T. Krishnamachari: I am
sorry I have not applied my mind to
that problem.

Shri Matthen: May 1 know whe-
ther the hon. Minister has considered
the desirability of introducing qua-
lity control in the manufacture of
starch from tapiocd?

Shri T. T. Krishnamachari: I would
require notice to answer that ques-
tion.

SAMPLE  SURVEY 0 RURAL  LISTENING

*1157. Shri Krishnacharya Joshi:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether a sample survey of
rural listening was conducted by the
Listener Rescarch Units of All India
Radio; and

(b) if so, what are the results of
the sample survey?
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The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). Yes, Sir, Field work regard-
ing sample surveys was completed in
May, $954 In the States o# Bombay,
Madras, Uttar Pradesh, Delhi and
West Bengal. The data has been
tabulated. The Reports are yet
under preparation and it is, there-
fore, not possible to indicate the re-
sults of the survey at this stage.

Shri Krishnacharya Joshi: May I
know whether a language-wise sur-
vey has been conducted?

Dr. Keskar: It is obvious that the
survey will be language-wise in the
sense that this is a survey of rural
listeners and most of rural program-
exclu-

sively—in languages,

Shri Krishnacharya Joshi: WMay I
know whether Government propose
to conduct this survey in other States
also?

Dr. Keskar: Yes, Sir.

INDO-RUMANIAN TRADE AGREEMENT

*1158. Th. Lakshmdn Singh Charak:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether trade representatives
have been appointed in the respective
countries in pursuance of the Indo-
Rumanian Trade Agreement signed in
March, 1954; and

(b) the value and quantity of
articles imporled and exported bet.
ween the two countries under jhe

Agreement?

The  Minister  of Commerce
(Shri Karmarkar): (a) A trade
repregentative and a deputy
to assist him have been appointed

in India by the Government of the
Rumanian Peoples’ Republic. No
special trade representative has been
appuvinted in Rumania by the Gov-
ernment of India. India’s trade in-
terests are, however, looked after by
the Indian Embassy at Prague.

(b) A statement is laid on the
Table of the House. [See Appen-
dix VII, annexure No. 15.]
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Th. Lakshman Singh Charak:
From the statement supplied I find
that the imports from Rumania have
been worth more than Rs. 10,000, but
we do not export anything to that
country. May I know what mea-
sures Government have adopted to
create a market in Rumania for
Indian goods?

Shri Karmarkar: Trade between
Rumania and India has not been
very significant. In the last year,

for instance, the imports were nil and
exports to Rumania amounted to
Rs. 2,17,420; and in 1950-51, imports
were Rs. 1,018 and exports worth
Rs. 1,61,300.

TRAINING IN COTTAGE INDUSTRIES

*1160. Shri Radha Raman: Will
the Minister of Commerce and Indas-
try be pleased to siate:

(a) whether Government have sent
abroad any students for training in
cottage industries;

(b) if so, the mnumber of students
sent so far;

(c) whether any of them has re-
turned; and

(d) if so, how he has been
employed?

The Minister of Commerce (Shri

Karmarkar): (a) No, Sir.

(b) to (d). Do not arise.
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The Deputy Minister
(Bhri 8, N. Mishra): (a) and (b).
A ptatement is laid on the Table.
[See Appendix VII, annexure Nc.
16.]
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Shri H. N. Mukerjee: In view of
the fact elicited by reply to Starred
Question No. 1104 that the Deputy

of Planning

Shipping Master of Calcutta Port.

had a report against him by the Spe-
cial Police Establishment of the Gov-
ermment of India who askeg for
prosecution and this was followed
by departmental enquiry without
suspension and exoneration to fol-
low, may I ask if this is the pat-
tern of Government’s policy in re-
gard to detection of corruption?

Mr. Speaker: Order, order. I do
not know how this question arises.

CoaL

*1163. Pandit D. N. Tiwary: Wil
the Minister of Production be pleased
to state:

(a) whether Government are aware
that a large quantity of coal is
wasted in making it “sized”; and

(b) whether Goveranment propose
%0 ban the manufacture of "sized”
coal?

The Parliamentary Secretary to
the Minister of Production (Shri R.
G. Dubey): (a) No; it is not correct
to say that a large quantity of coal
is wasted thus. However, it may be
said to be a somewhat wasteful me-
thod of utilisation of coal.

(b) No. While the question of
modifying present practices is being
studied by the Coal Commissioner,
there is no proposal to ban altoge-
ther the preparation of coal at col-
lieries according to different sizes.

T SEPTEMBER IS R

Pandit D. N. Tiwary: May 1 know
the possible quantity of coal which is
sized and what will be its value?

Shri R. G. Dubey: There are three
types of coal: steam,  rubble 4 and
slack. Steam coal is Tequired for
locpmotives and other types of boil-
ers. This particular type 1is sized
and also rubble coal. It is very diffi-
cult to assess the gquantity of coal
that is sized.

Pandit D. N. Tiwary: May I know
what quantity is wasted?

Shri R. G. Dubey: I may point out
that there is not very much wastage
of this coal as the hon. Member
points out. For example, after se-
parating steam and rubble coal, slack
coal remains and this is very well
utilised in brick burning. Then with
regard to coal dust, that of course
is a mere waste.

The Minister of Production (Shri
K. C. Reddy): May I just say that
the hon. Member's question is not
very specific and it is very diffi-
cult to give a precise answer?

Pandit D. N. Tiwary: I only want-
ed to know, when coal is sized what
is the wastage, or what quantity is
wasted?

Shri K. C. Reddy: It all depends
on the type of coal, the manner of
sizing, so on and so forth. That is why
I said it is very difficult to answer
a general question like that.

Mr. Speaker: Next question; Shri
Bhagwat Jha Azad:

Shri D. C. Sharma: 1164.

Mr. Speaker: If the hon. Mem-
ber holds an authority, that question
will come in the end.

CANAL WATER IN DAMODAR VALLEY
*11687. Shri 8. C. Singhal: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that in the
Damodar Valley area, though the
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water rates are low, the Kisans are

not utilising the canal waters in full;
and “

(b) if so, what are the reasons

therefor?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and
(b). As the canals of the Damodar

Valley Corporation are still under
construction and have not started
functioning, the question of water

not being utilised by cultivators does
not arise.

Shri L. N. Mishra: May I know
whether it is a fact that the first
scheme drawn up by the D.V.C, to ir-
rigate 12,000 acres of land was es-
timated fo cost Rs. 1,000 per acre
for irrigation and the second one
drawn up by them to irrigate some
10 thousand acres of Kharif and
7.500 acres of rabi crop is estimated
to cost Rs. 400 per acre for irriga-
tion? May I also know whether any
effort has been made to reduce the
cost of irrigation to popularise it
among the cultivators?

Shri Hathi: Perhaps the hon.
Member refers to ‘irrigation from
Tilaiya. The total estimated cost
was about Hs. 121 crores for 12,000
acres. That has been given up be-
cause it was rather a high cost. The
second scheme which they have now
prepared and for which estimates
are prepared, will be for about 10,000
acres, out of which 7,500 acres will
receive rabi irrigation, that is for
about Rs. 21,00,000.

Shri T. N, Bingh: May 1 know the
available canal rate in Bihar State
and also the proportion between that
rate and the proposed rate for the
D.V.C.?

Shri Hathi: The rates are not yet
fixed for the D.V.C.

SAMADHI OF THE LATE SHR1 W. C.
BONNERJEE

*1168. Shri Raghumath Singh: Will
the Prime Minister be pleased to state:

(a) whether it is a fact that the
Samadhi of the late Shri W. G
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Bonnerjee, the first President of the
Indian National Congress is lying
neglected at Croydon, England; and

{b) whether any official representa-
tive of the Indian High Commission-
er's Office in London ever visited the
Samadhi?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
and (b). Hitherto, the Indian High
Commission in London have not
concerned themselves about the
Samadhi of the late Shri W. C. Bon-
nerjee as it was assumed that it
was being taken care of by his direct
descendants who are permanently re-
siding in the United Kingdom. Since
this assumption has been found to
be incorrect, a representative of the
High Commission has been deputed
to wvisit the Samadhi for assessing
the cost of its repairs ang mainten-
ance in consultation ‘with Shri Bon-
nerjee’s descendants.

UNEMPLOYMENT IN I1YDERABAD

*1169. Shri Madhao Reddi: Will the
Minister of Planning be pleased to
state:

(a) whether it is a fact that the
Hyderabad Government have formu-
lated a plan to solve the problem of
unemployment in the State;

(b) if so, the main features of the
proposal and the manner in which
they are to be implemented;

(c¢) the amount that will be required
for its implementation; and

(d) the proportion of expenditure
to be borne by the Central Govern-
ment?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) Yes, Sir.

(b) and (c). A statement show-
ing the names of schemes and their
total cost is vlaced on the Table of
the House. [See Appendix VII, an-
nexure No. 17]
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(d) The schemes are still wunder

examination.

Shri Madhao Reddi: May I know
the time that will be taken by Gov-
ernment to finish this examination
and to decide the question?

Shri 8. N. Mishra: Sir, many of
the schemes have been sent up to
the appropriate Ministries and some
of the schemes are under examina-
tion in the Planning Commission it-
self, but it would be borne in mind
that in response to the letter of the
Planning Commission, which was
sent on the 30th July 1953, the State
Government sent their proposal only
about a month back. When they
tock about one year for formulating
their proposals naturally for their
examination some time will be re-
quired.

LY

““Shri Madho Reddi: With regard
to many items mentioned in the
statement, the Government has al-
ready announced its policy of bear-
ing 50 per cent. of the cost. In view
of this fact, may I know what other
point there is to be decided with re-
gard to the Central assistance to
these schemes?

8hri 8. N. Mishra: The schemes
have to be examined on their merits
and there can be no financial com-
mitment in regard to any scheme
unless it has been fully scrutinised.

Diwan Raghavendra Rao: In view
of the fact that the Central Govern-
ment have granted Rs. 36 lakhs to
the Jiyderabad State, may I know
if the Hyderabad Government has
tried sincerely to give full employ-
ment through contour bunding dur-
ing these months?

Shri S§. N. Mishra: That aspect of
the matter, that is contour bunding,
might have been borne in mind by
the State Government in formulating
their proposals, but as that question
stands outside the scope of this, that
would require fresh examination.
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DistrICT PLANNING Comu'lj'rm

*1179. Shri Viswanatha Reddy: will
the Minister of Planning be pleased
to state:

(a) whether the Government of
India have made any suggestions for
the consideration of State Govern-
ments with regard to the constitution
of planning bodies at the district
level; -

(b) if so, what are these sug-
gestions; and

(c) whether the District Planning
Committees are expected to supervise
the working of the First Five Year
Plan as well as draw up schemes for
the Second Five Year Plan?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) and (b).
The Planning Commission recom-
mended to State Governments to set
up District Development Committees
consisting of officers of various de-
partments with Collector as Chair-
man and District Development Boards
which should include official mem-
bers of the District Development, Com~
mittee as well as Chairman of the
District Board and a number of non-
officials.

(e) Yes.

Shri Viswanatha Reddy: May I
know whether the maximum num-
ber of non-officials nominated to
these planning committees is twelve,
and if so, whether the Government
is aware that this number does not
represent a cross section of the com-
munity in order to secure public co-
operation in the planning?

Shri 8. N. Mishra: I could not fol-
low the gquestion.

Mr. Speaker: He referred, I think,
to the mber of persons who are
to be nominated on committees and
said that the maximum number is
twelve and those do not represent
sufficiently all the cross sections of
the society. What deo Government
propose to do in the matter?

Shri 8. N. Mishra: When these
recommendations were made by the
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Planning Commission to the State
Governments, they were not in the
nature of conclusions and it was left,
to the State Governments to do as
they thought fit in the circumstances
of their states.

Shri Viswanatha Reddy: May 1
know whether the Planning Com-
mission has indicated any tentative
targets in order to guide the State
Government in fixing pftiorities for
District Planning bodies in the se-
cond Five Year Plan?

The Minister of Planning and Ir-
rigation and Power (Shri Nanda):
The work in regard to the formula-
tion of the second Five Year Plan is
.in the initial stages and we have not
yvet reached the stage where priori-
ties are determined for the specific
schemes. *

Shri Madhao Reddl: May I know
whether it is a fact that these De-
velopment Boards are concerned only
with the local development and not
with district planning?

Shri Nanda: They are concerned
with the entire range of the scheme.

Shri G. P. Sinha: May I know
whether the district planning body
will have a non-official majority and
whether the decision of this commit-
tee will be binding for the future
plans of the Planning Commission?

Shri 8. N. Mishra: There are two
kinds of bodies recommended by
the Planning Commission. One body
would be completely official, and in
the other there would be represen-
tatives of the people. In different
States there have been different com-
positions of these bodies and so we
cannot say what would be the uni-
form rule.

WATER SurrrY To WesT PAKISTAN
*1173. Shri Gidwani: Will the

Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that the
Punjab Government are supplying
more quantity of water than eriginally
agreed upon to Chhangamanga Forests
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in West Pakistan for irrigation pur-
poses;, and

(b) whether as a result thereof,
there has been a failure of water sup-
ply to the agricultural lands situated
in the Amritsar District?

The Deputy Minister of Irrigatiom
and Power (Shrl Hathi): (a) No,
Sir.

(b) Does not arise.

BARRAGE AT [FARAKKA

*1174. Shri H. N. Mukerjee: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a sym-
posium of Engineers in Calcutta last
July where it was held that the only
remedy for the threat represented to
the life and trade of Calcutta by the
continual silting up of the Bhagirathi-
Hooghly river was the construction of
a barrage at Farakka; and

(b) whether any decision has been
taken regarding the inclusion of the
said barrage in the Second Five Year
Plan?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) Gov-
ernment's attention has been drawn
to press reports regarding the sym-
posium.

(b) No Sir.

Shri H. N. Mukerjee: In view of a
statement some time ago by the
Chief Minister of West Bengal that
the Ganga Barrage was to have first
priority in the second Five Year
Plan and the appearance subsequent-
ly of contradictory reports which
are confirmed by the Minister to-
day, may I know if a really firm de-
cision is contemplated at least in
the near future in regard to this
matter?

Shri Hathi: The procedure about
inclusion of projects in the second
Five Ycar Plan is this. The Plan-
ning Commission has set up a tech-
nical advisory committee and this
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committee will scrutinise the ache-
mes coming before them and then
they will send their recommenda-
tions to the Planning Commission.
Then it will be decided what sche-
mes are to be taken up.

Shri H. N. Mukerjee: May 1 know
what steps are taken by the Gov-
ernment to ensure that the country’s
largest port, namely, the one at Cal-
cutta, does not deteriorate?

Shri Hathi: That will be considered
by the advisory committee.

Shri T. K. Chaudhuri: Is it a fact
that the hon. Minister for Planning
gave a specific assurance to the Min-
ister for Irrigation of West Bengal
that this particular barrage at Fara-
kka will be included in the Second
Five Year Plan?

The Minister of Planning and Irri-
gation and Power (Shri Nanda): I
was not in a position and I am not
in a position now to say categori-
cally that a particular scheme will
be included because of the proce-
dure which has already been laid
down that schemes would be scuti-
nised and then their priorities would
be determined. I am certainly very
much in favour of giving the most
sympathetic consideration to this
problem.
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The Deputy Hinister of Planning
(Shri 8. N. Mishra): The Community
Projects Scheme is a three-year pro-
gramme. The work in the Develop-
ment Block located in the Bhilangana

Valley is already under way, and is
expected to be completed by 30-8-1956.
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Mr, Speaker: Order, order. We are
not concerned with it.
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N.E.F.A. INCIDENT

*1177. Shri Rishang Keishing: Will
the Prime Minister be pleased to
refer to the reply to starred question
No. 157 asked on the 18th February,
1954, and state:

(a) whether the ring leaders of the
tribes, under whose leadership the
murder of the Indian Officials in
Tagins area of the North East Fron-
tier Agency was committed in Oecto-
ber, 1953, have been apprehended;
and

(b) if so, the number of those ap-
prehended and where?

The Parliamentary Secretary to the
Prime Minister (Shri J. N.
Hazarika): (a) and (b). Twelve
Taging have been arrested with the



help of the village elders and villagers
themselves, who stated that these
Tagins were the ring leaders and had
misled them. The arrest took place
on the East and West banks of the
Subansiri river within the Tagin area
itself, The arrested persons will be
tried by the Kebang or local council,
which is held according to custom
and represents the whole of the Tagin
area,

In addition to these, seven more
cases of suspected ring leaders are
under investigation.

Shri Rishang Keishing: May 1
know the exact number of the so called
ring leaders still at large?

Shri J. N. Hazarika: So far as we
know, only seven ring leaders are
still to be arrested.

Shri Rishang Keishing: I would
like to know how the arrested ring
leaders will be dealt with by the
Government.

Shri J. N. Hazarika: They will be
dealt with by the Kebang.

Mr. Speaker: According to the law,
I suppose. .

The Prime Minister and Minister
of External Affairs and Defence
(Shri Jawaharlal Nehru): According
to the tribal laws,

Shri Amjad Ali: May I know whe-
ther the wanted persons have been
listed and whether there has been
any attempt on the part of Govern-
ment to locate the whereabouts?

Shri J. N. Hasarika: They are
either in their villages or in the near-
by jungles.

MORTGAGE DECREES AGAINST EVACUER
PROPERTIES

*1179. Shri Hem Raj: Will the
Minister of Rehabilitation be pleased
to state:

(a) the steps that Government in-
tend to take to re-imburse holders of
mortgage, money or revenue decrees
passed by the different courts in India

against the evacuee properties or
against evacuees from India to West
Pakistan for the satisfaction of their
decrees; and

(b) the time by which their decrees
will be satisfled?

The Deputy Minister of Rehabili-
tation (Shri J. K. Bhonsle): (a) and
(b). As regards mortgage decrees, the
Evacuee Interest (Separation) Act,
1951, was passed among other things,
to enable mortgagees and mortgagors
who have an interest in a property

‘jointly with the evacuees to obtain

satisfaction of their claims. The work
is in progress. As regards other
decrees these are being registered by
the Custodians of Evacuee Property
as third-party claims.
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The Minister of Information and
Broadcasting (Dr. Keskar): (a) There
is no proposal at present under consi-
deration to open a Radio University.
The suggestion made by the Minister
for Defence Organisation and refer-
red to by the hon. Member is an in-
tresting one and will be studied care-
fully to see if it is practicable to act
on it at this stage.

(b) Does not arise.

TELEVISION

*1181. Dr. Ram Subhag Singh: Wil
the Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that some
Indian technicians have been sent
abroad by Government for higher
studies in new processes of television;

(b) if so, the number of technicians
that have been sent and the names
of the countries to which they have
been sent, and

(c) by what time Government pro-
‘Pose to introduce television in the
country?
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Information and
(a) No,

The Minister of
Broadcasting (Dr. Keskar):
Sir.

(b) Does not arise.

(c) The question of putting up a
televigion unit would be considered
for inclusion in the Second Five Year
Plan.

Dr. Ram Subhag Singh: May 1
know whether the location of this
television unit has been decided, and
if so, where it will be located?

Dr. Keskar:'I have said that this
is under consideration.

Mr. Speaker: Where is the place?
He wants to know that.

Dr. Keskar: No, Sir; that has not
been decided.

Shrimat! Tarkeshwari Sinha: Can
the Government give us an idea of
the cost that would be involved in
the installation of a television plant
in India?

Dr. Keskar: It is expected to cost
at the
minimum.

FrLoons IN TEHRI-GARHWAL

*1182. Shrimati EKamlenduy Mati
Shah: Will the Minister of Irrigation
and Power be pleased to state:

(a) whether it is a fact that the
Tehri-Garhwal and Garhwal Districts
in Uttar Pradesh have also been
severely affected by the floods::

(b) whether the Uttar Pradesh Gov-
ernmeni have since asked for any help
for the relief of the affected areas in
the Statc,

(¢) if so, the amount that has been
allotted for this purpose; and

(d) the share of help that the State
Government propose to extend to these
districts?

The Deputy Minister of Irrigation
and Power (8hri Hathi): (a) No
floods have been reported in Tehri-
Garhwal District. In Garhwal Dis-
trict, the Koh and the Mayar rivers
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were in spate for some time in
August 1954 causing damage to com-
munications. No damage to cultiva-
tion or houses has been reported.

(b) and (¢). A statement showing
the amount of Central assistance al-
lotted to Uttar Pradesh and the basis
therefor, is laid 'on the Table of
the House. |See Appendix VII, an-
nexure No. 18]

(d) Information is awaited from
the State Government and it will be
laid on the Table of the Lok Sabha
as soon as possible,

Shrimati Kamlendu Mati Shah: Is
" the Government aware that not a
penny has been given and that there
have been floods and some amount of
paddy has been washed away?

Shri Hathi: As I have just said, the
information received from Uttar Pra-
desh is that no damage to cultivation
has been reported. There are the
other ten districts for which details
about the loss of lives and cattle and
other things are .available but there
is no mention about this.

Shrimati Kamlendu Mati Shah: In
my question, 1 did not say about loss
of life and loss of cattle......

Mr. Speaker: The information sup-
plied by the UP. Government does
not show any such thing.

SeinNisG Muas

*1183. Shri T. Subrahmanyam: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether small units of spinning
mills, with one hundred to five hundred
spindles each, have been set up in any
part of our country;

(b) if so, the number of such units
and the names of the places where
they hava been set up: and

(¢) the capital required for the
lowest units?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari}:
(a) No, Sir.
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(b) does not arise.

(c) An unit of 10,000 spindles
would require a capital of about Rs.
25 lakhs, including land and build-
ing.

Bhri T. Subrahmanyam: Is it a fact
that such small units are successfully
operating in Japan—with 3500 to
1,000 spindles for each unit?

‘ Shri T. T. Krishnamachari: 1 have
no information.

Shri T. Subrahmanyam: Do Gov-
crnment propose  either themselves
or through their technological agencies
to carry on research or experiment
with regard to the starting of such
small units?

Shri T. T. Krishnamachari: All the
experiments that have been carried
out all along have proved to be
failures and that is why Government
are firmly of the opinion that a unit
with 10,000 spindles is the only one
that is near economic,

Diwan Raghavendra Rao: Is it pro-
posed that decentralisation of the exist-
ing industry has to be brought in such
small units with the rationalisation
schemes?

Shri T. T. Krishnamachari: I am
afraid T do not know what the hon.
Member has in his mind. We are
merely discussing the question of the
economic unit in regard to a spinning
mill. I do not think anybody has said
anything about decentralisation of
spinning. Decentralisation could be
done in weaving and I think it is be-
ing done in regard to it.

INDIANS RESIDING IN SUDAN

*1184. Shri K. C. Sodhia: Will the
Prime Minister be pleased 1o state:

(a) the total number of Indians

residing in Sudan at present;

(b) whether there arc any restrier;
tions in that country on immigration
from India; and

(¢) if so, what are the restrictions?
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The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
No exact information is available but
the number is variously estimated at
1500 to 2500.

(b) and (c). Every person who
wishes to enter the Sudan must be in
possession of a valid passport or other
travel document duly endorsed for
travel to the Sudan and must, in ad-
dition, have a permit to enter the
Sudan. Permits to remain perma-
nently in Sudan are rarely granted
and each case is examined on its own
merits,

Shri K. C. Sodhia: Are there any
Sudanese in India?

Shri Anil K. Chanda: I am afraid
1 cannot say.

LEATHER INDUSTRIES IN MADHYA PRADESH

*1185. Shri N. A. Borkar: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether it is a fact that the Gov-
ernmen! of Madhya Pradesh have sub-
mitted a scheme regarding the leather
«co-operative industry to the Central
Government;

(b) if so the details of the scheme;
and

(c) when it is likely to be imple-
mented?

The Minister of Commerce (Shri
Karmarkar): (a) Yes, Sir.

{b) A statement is laid on the Table
of the House. [See Appendix VII, an-
nexure No. 18]

(c) During the course of the cur-
rent financial year,

Shri Thimmaiah: May I know the
names of the other States that have
-submitted similar schemes?

Shri Karmarkar: I should like to
have notice.

FERTILIZERS
*1186. Shri Barman: Will the Minis-
ter of Production be pleased to state:

(a) whether the Indo-American Aid
programme has provided funds for a
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survey of the Sindri Fertilizer Factory
leading to its expansion;

(b) if so, the products whose pro-
duction is likely to be increased; and

(c) whether Government have con-
sidered the advisability of utilising the
energy from the Bhakra electricity for
production of fertilizers at some con-
venient place where gypsum is readily
available?

The Minister of Production (Shri
K. C. Reddy): (a) The Technical Co-
operation Mission of the United States
of America has provided funds for a
survey of proposals designed to uti-
lise the waste gases from the coke
ovens at Sindri for the manufacture
of fertilizers.

(b) Proposals to produce two new
fertilizers, Urea and Ammonium
Nitrate-Sulphate. (Double-salt), are
under examination.

(c) As I have already stated in re-
ply to Starred Question No. 332 by
Dr. Ram Subhag Singh on the 3l1st
August, 1954, proposals relating to
the extent of expansion required of
the capacity for fertilizer production
in the country, the means to be ad-
opted for achieving this and as to
where new units can be established
are now under the examination of
the Government.

Shri Barman: May I know whe-
ther the target of one thousand tons
per day of fertilizer production has
been reached in the Sindri plant?

Shri K. C. Reddy: This is a limit-
ed question. In the first place I

ould like to say what is really in
the public mind, namely, that the
capacity of Sindri is one thousand
tons per day, is not quite correct.
The capacity is 960 tons per day, to
state it accurately. And it is not as
if the plant is in productiop through-
out the year. On certain days it
keeps closed down for mainienance
and other things like that. S the
annual target production of Sindri,
to be correctly stated, would be
about 3 lakh tons. We are trying to
reach up to that target.



1391 Oral Answers

It is a very complicated plant. Cer-
tain bottle-necks and breakdowns
occur and certain defects become ap-
parent. We have to be watchful all
along the line. Everything is being
done with the help of technical ex-
perts, and we are trying to reach up
to the target as early as possible,

Shri Barman: What is the present

production under existing condi-
tions?
Shri K. C. Reddy: The present

production is generally 750 tons per
day.

Shri C. R. Chowdary: May I know
whether soil survey is completed
before any fertilizer projects are be-
ing contemplated by the Govern-
ment? ’ ,

" Shri K. C. Reddy: Yes, the Minis-
try of Food and Agriculture is car-
rying on a soil survey through the
Ministry's agencies.

Shri N. L. Joshi: May I know the
probable cost of . expansion of this
factory?

Shri K. C. Reddy: Sindri has only
one item of expansion namely,
manufacture of urea, and double-
salt. It is rather difficult to say what
will be the ultimate cost of the ex-
pansion that Sindri has now in view.
But roughly stated, it may be of the
order of Rs. 7 crores or thereabouts.
It is, however, a very rough estimate.

PrICES TOF GOVERNMENT LAND

*1187. Shri Sadhan Gupta: Will the
Minister of Rehabililation be pleased
{o state the basis on which the price
of Government land sold to displaced
persons is fixed?

The Deputy Minister of Rehabili-
tation (Shri J. K. Bhonsle): The in-
formation is  being collected {rom
the State Governments and will be
laid on the Table of Lhe Sabha in
due course both about the Centre
and the States.
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Shri Sadhan Gupta: What is the pro-
cedure followed by the Central Gov-
cernment in this matter, in selling land
in Delhi?

Shri J. K. Bhonsle: I have saig that
the information is being collected.

Shri Sadhan Gupta: About the Cen-
tral Government I ask.

Mr. Speaker: He is collecting infor-
mation.

Shri Sadhan Gupta: From the State
Governments, he said.

Mr. Speaker: From both. That s
what he said later.

Shri Sadban Gupta: From the Cen-
tral Government glso!

AvrL-INpIA HANDLOOM BOARD

*1189. Shri R. S. Lal; Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether it is a fact that the All-
India Handloom Board has been re-
constituted; and

(b) if so. the reasons for the same?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamacharh):
(a) Yes, Sir.

(b) The All-India Handloom Board
was constituted in October 1952 on
an ad hoc basis, and it has been re-
constituted in the light of experience
gained since then.

MATCH FFACTORIES

*1190. Shri K. P. Tripathi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether small manufacturers of
matches have asked for protection
against the big firms; and

(b) if so, the steps, if any, that
have been taken in this connection?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) No, Sir.

(b) Does not arise.
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Shri K. P. Tripathi: May I know
if it is the policy of the Government
to help the small manufacturers and,
if s0o, what steps the Government
propose o take in that direction?

Shri T. T. Krishnamachari: It is
very difficult for me to commit my-
self to a statement of that nature.
Wherever small units are in difficul-
ties and they serve an economic need,
well, they are helped.

Shri K. P. Tripathi: What is the
production of these small units, and
how does it compare with the pro-
duction of the big units?

Shri T. T. Krishnamachari: The
small units have been doing extreme-
ly well. In 1950 the largest unit was
producing 3,88,871 cases of fifty gross
boxes (sixties each). The small units
produced 1,34,771 cases. In 1953 the
large unit produced 4,17,000 cases, and
the small units produced 2,75,000
cases. In the current vear between
January and June the large unit has
been producing 1,66,000 cases, and the
small units are producing 1,208,000
cases. So the hon. Member will find
that the small ones are doing ex-
tremely well.

Shri K. P. Tripathi: May I know if
it is a fact that the large scale indus-
try is making very high profits in
view of the monopoly existing; and,
if su, whether Guvernment propose
to levy any cess for the purpose of
developing the cottage industry sec-
tor?

Shri T. T. Krishnamachari: 1 am
afraid there is  an element of  nen
sequitur in the first and second part.
We have not made any investigation
into the profits made. If actually the
profits are high, Government will
have to explore the possibilities of
raising the excise duly so that the
exchequer might be benefited there-
by.

Dr. Rama Rao: May I know if it is
a fact that the greater portion of the
capital of the larger units is foreign?

Shri T. T. Krishnamachari: It is a
fact; it is, 1 think, fairly well known
to this House.
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Pappy HUsKiING INDUSTRY

*1191. Shri Dabhi;: Will the Minister
of Commerce and Industry be pleas-
ed to refer to the reply to starred
question No, 1531 asked on the 2nd
April, 1954 and state:

(a) whether Government have ac-
cepted the recommendations of the
All-India Khadi and Village Indus-
tries Board regarding the paddy husk-
ing industry; and

(b) if not.' the reasons therefor?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) No decision has been reached.

(b) Government have decided to
appoint a Committee which will
examine the working of the different
types of rice milling now in vogue
in the country, from all relevant as-
pects, such as technical, nutritional,
consumer preference, economic and
employment. Necessary action will
be taken after this Committee have
made recommendations to Govern-
ment.

Shri Dabhi: May I know when the
Committee is going to be appointed?

Shri. T. T. Krishnamachari: Sir, it
is a standard question, and 1 think
there is a standard answer. We are
trying to appoint the Committee as
early as possible.

Inpo-CrHiINA AGREEMENT ON "Tispr

*1194. Shri Krishnacharya Joshi:
Will the Prime Minister be pleased
to state:

(a) whether the Government of
China have taken steps to imple-
ment the Indo-China Agreement on
Tibet after its ratification by both the
Governments; and

(b) if o, the main items of the
agreement which have been imple-
mented?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
Yes; steps are heing taken by both
Governments to  implement the
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Agreement but it will take some time
?Je!ore the process of implementation
is complete as it involves considera-
tion of numerous details by both
gides.

. (b) Pilgrim traffic and trade is go-

4 Ing on as usual along customary lines.
Facilities regarding the protection of
pilgrims’ and traders’ life and pro-
perty are being given. Reports re-
garding implementation of other pro-
visions have not yet been received,
but no difficulty is foreseen regarding
their implementation.

Shri Krishnacharya Joshi: May I
know whether Government have com-
pletely withdrawn the military escort

' stationed at Yatung in the region of
Tibet?

Shri Anil K. Chanda: It has not been
done, but I think it will be completed
before the 31st October.

Shri Krishnacharya Joshi: May I
know whether Government have pro-
posed to hand over the telegraph and
postal services and equipments and
buildings to the Government of China
and, if so what price has been fixed
for the same?

Shri Anil K. Chanda: Yes, Sir, we
will hand over the postal and tele-
graph installations of China. I am

: not quite sure of the amount involv-
ed. but I believe it is the intention of
the Government to make a gift of
these installations to the Chinese Gov-
ernment.

Shri Krishnacharya Joshi: May I
know whether, subsequent to the
signing of the Agreement, Indian
trade in Tibet has suffered?

Shri Anil K. Chanda: I should not
+ think so.

The Minister of Commerce (Shri
Karmarkar): No, Sir.
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SvrREME  CourT  BUILDINGS

¢1195. Th. Lakshman Singh Charak:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) the time by which the buildings
for the Supreme Court will be com-
pleted;

(b) the place where it is being con-
structed; and

(c) whether the construction of the
buildings is included in the First Five
Year Plan?

The Minister of Works, Housing
and Supply (Sardar Swaran Singh):
(a) About three years.

(b) The plot bounded by Delhi-
Mathura Road ang Hardinge-Avenue
near the Hardinge Bridge.

(c) Yes, Sir.

Th. Lakshman Singh Charak: May
I know how much money has been al-
lotted for the construction of this
building?

Sardar Swaran Singh: The total
estimate is Rs, 45 lakhs.

Th. Lakshman Singh Charak: Has
the plan been completed? When will
the construction start?

-
Sardar Swaran Singh: Part of the
construction has already started and
pile foundations are being laid there.

Shri Sadhan Gupta: May I know
if the plan also includes the building
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of flats for lawyers near the Supreme
Court buildings?

Sardar Swaran Singh: Not in the
first phase.

GroOUNDNUTS (DECLINE IN PRICE)

*1198. Shri Viswanatha Reddy: Will
the Minister of Commerce and
Industry be pleased to state:

(a) whether there has been a steep
fall in the price of groundnuts re-
cently;

(b) if so, the reasons therefor; and

(c) the steps that Government pro-
pose to take in order to stabilise the
price at a reasonable level?

The Minister of Commerce (Shri
Karmarkar): (a) Yes, Sir.

(b) Favourable crop conditions,
coupled with a general decline in the
price levels of agricultural commodi-
ties in India and abroad, caused the
decline in groundnut prices.

(c) A small quantity of groundnut
oil was released for export on the
20th July 1854, and the export duty
was with effect from the 2nd Sep-
tember, 1854, reduced from Rs. 350
per ton to Rs. 225 per ton. Govern-
ment are keeping a vigilant watch
over the price trends.

Shri Viswanatha Reddy: May I
know whether the Government have
ascertained the views of the Govern-
ments of Madras, Hyderabad, Mysore
and Andhra with regard to the price
level at which the price of the oil
is to be pegged?

Shri Karmarkar: I should like to
have notice.

Shri Viswanatha Reddy: May I
know whether it is the view of the
Government that the price of ground-
nut is not manipulated in this country
and it is the natural price for ground-
nut?

8hri T. T. Krishnamachari: The hon.
Member knows more about the area
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trom which he comes
haps knows whether there is some
manipulation or not. So far as we
are concerned, we think the market
conditions really dictate the prices.
It is really with a view to see that
the market conditicns continue to
dictate the prices that we are regu- -
lating exports from time to time.

and he per-

Shri C. R. Chowdary: May 1 know
whether there is a corresponding fall
in the price of vanaspati?

Shri T. T. Krishnamachari: If the
hon. Member knows anything about
the vanaspati industry, he will realise
that that industry is in great difficul-
ties. Most of the units are not pro-
ducing and the question of fall in the
price of vanaspati is perhaps steeper
than the fall in the price of ground-
nut oil for the reason that once peo-
ple manufacture goods and are un-
able to hold them, they have got to
sell them in the market.

Shri C. R. Chowdary: May I ask...

Mr. Speaker:
Next question.

Shri C. R. Chowdary: One question.

Mr. Speaker: We will go to the next
question.

Let us not argue.

N.E.F.A.

*1199. Shri Rishang Keishing: Will
the Prime Minister be pleased to
state:

(a) whether there is any area in the
North East Frontier Agency which is
still considered as ‘no man's land’;

(b) if so, the extent of such terri-
tory; and

(¢) the steps that Government have
taken so far to bring the area under
their administrative set-up?

The Parliamentary Secretary to the
Prime Minister (Shri J. N, Hasarika):
(a) and (b). There is no such area in
North East Frontier Agency. The
whole of this Agency is Indian terri-
tory. Some areas are naturally more
developed than others.
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(c) The Administrative set-up was
reorganised in January this year. A
senior and experienced officer was
appointed as Adviser to the Governor
of Assam. |7 Political and 17 Assis-
tant Political Officers were specially
selected for administration of these
areas. They are assisted by a civil
armed police force. Besides these,
various development departments
such . as agriculture, Engineering,
Health, Education, Social Welfare and
Research, have been set up and are
doing very good work. A well known
anthropologist has been appointed as
Tribal Consultant and adviser to Gov-
ernment in these matters.

Shri Amjad Ali: May I know whe-
ther a Financial Adviser to the
Governor has recently been appoint-
ed?

Shrl J. N. Hasarika: Yes, Sir.

Shri K. K, Basn: 'May we know
whether educational work in these
areas is being done by the Govern-
ment or whether still there are non-
official missionaries agencies in this
particular area?

Shri J. N. Hasarika: By Govern-
ment agency.

PAPeER INDUSTRY IN TBHRI GARHWAL

*1201. Shrimati KEamlendu Mati
Shah: Will the Minister of Commerce
and Industry be pleased to refer to the
reply to starred question No. 468 ask-
ed on the 3rd September, 1054 and
state whether there is any proposal for
the starting of a paper Industry in
Tehri-Garhwal District, in view of the
abundant availability of raw mate-
rials there?

The Minister of Commerce (Shri
Karmarkar): Government have not
so far received any scheme for the
establishment of a paper mill in
Tehri-Garhwal.

Shrimati Kamlendu Mati Shah: Is
the Government aware that such a
scheme would make this district very
rich, if a mill were set up?
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Shri Karmarkar: Rich in raw
materials?

Shrimati Kamlendu Mati Shak:
There are such materials for the set-
ting up of a match factory or a paper
factory.

Mr. Speaker: I do not think any
information is called for. Next ques-
tion.

PENICILLIN FAcTORY, PImPRI

*1203. Shri Dabhi: Will the Minis-
ter of Production be pleased to state:

(a) whether it is a fact that the
Hindustan Anti-biotics Limited has
taken over the control and manage-
ment of the Penicillin Factory at
Pimpri near Poona,

(b) if so, the reasons therefor; and

(c) when will the factory go inte
production?

The Parllamentary Secretary to the
Minister of Production (Shri R. G.
Dubey): (a) Yes. The control and
management of the Penicillin Factory
was transferred with effect from 1st
June, 1954 to the Hindustan Antibio-
tics Ltd, a company owned 100 per
cent by the Government of India.

(b) The action is in accordance with
the Government's view that the com-
pany form of organisation is suitable
for the management of Government's
Industrial Enterprises.

(¢) The factory is expected to be
completed and seeding to commercea
by the end of this year. The
“harvesting” of Penicillin will be
some time later.

Shri Dabhi: May I know what will

be the annual production and
how far it will meet our require-
ments?

8hri R. G. Dubey: The annual pro-
duction as it is estimated now will
be of the order of 3'6 million megn
units rising gradually to 9 million
mega units per year. It is expected
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that when the process is further im-
proved, it will reach up to 15 million
mega units. It is calculated that our
annual requirements will be of th
order of 20 million mega units.

Shri K. K. Basu: May 1 know,
when this unit goes into production,
what will be the proportionate reduc-
tion in the price of penicillin as it
obtains today?

Shri R. G. Dubey: It is too early
to say. Obviously, when we have our
own production, the price is bound to
be decreased.

Shri K. K. Basu: Not always.

Shri G. P. Sinha: May I know how
many factories are manufacturing
penicillin at present?

Shri R. G. Dubey: There are no
factories for the present in India.
This is the only type of factory that
is about to start production.

Mr. Speaker: The question list is
over. I shall take up those question
for which authority is given,

Shri Radha Raman: No. 1154.

ORGANISATION AND METHODS DIVISION

*1154. Shrl Radha Raman (on behalf
Shri S, N. Das): Will the Prime
Minister be pleased to refer to the
reply to starred question No. 103
asked on the 18th February, 1954 and
state:

(a) whether the Organisation and
Methods Division set up in the
Centre has chalked out any plan and
programme of work;

(b) if so, the important features of
the programme; and

(¢) whether any arrangement has
been made for the training of selected
personnel from the States, so that
they may also set up similar organi-
sation and methods units?

The Prime Minister and Minister
of External Affairs and Defence (Shri
Jawaharlal Nehru): (a) and (b). A
note on the programme and activities
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of the O. & M. Division is placed on
the Table of the House. [See Appen-
dix VII, annexure No. 20.]

{¢) The initiative in the matter of
setting up similar units in the States
lies with the State Governments.
Some of them have, at their request,
been supplied with full information
regarding the Central O. & M. Divi-
sion,
personnel from the State Governments
have yet been received.

Shri Racha Raman: In the stutement
which has been laid on the Table of the
House by the hon. Prime Minister, it is
mentioned that it was revealed in many
instances that those whose duty it was
to follow the prescribed procedure;
were largely ignoring it and that those
whose duty it was to insist upon its
observance were doing little or no-
thing about it. May I know if any
action was taken against such peos
ple?

.

Shri Jawgaharlal Nehru:
told to follow the procedure.

Shri Racdha Raman: May I know if
the Government have under contempla-
tion any periodical reports to come
from the various Minisiries about the
implementation of this?

Shri Jawaharla] Nehru: Probably, if
the hon. Member would read the state-
ment, he will find much in it.

Shri N. M. Lingam: May I know if
there is any organisation by which the
Government would evaluate the results
of the O & M Division’s work?

Shri Jawaharlal Nehru: The whole
O & M Division is itself an organisation
to evaluate that work.

Mr. Speaker: The Question hour |is
over.

Short Notice Question and answer

8. N. Q. No, 13. Shri M. 8. Guru-
padaswamy: Will the Prime Minister
be pleased to state:

(a) whether it is g fact that since
the starting of Satyagraha compaign
in Goa, three batches of Indian Satya-
grahis were sent from Karwar, Banda
and Terekhol sides;

They are

No requests for the training of -
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(b) if so, whether Government are
aware that all these batches of Satya-
grahis were arrested by the Goan
authorities;

(¢) whether it is a fact that no in-
formation is available regarding the
custody or whereabouts of the batch of
Satyagrahis from Terekhol; and

(d) whether Government have any
information regarding the safety of
these Satyagrahis?

The Prime Minister and Minjster of
External Affairs and Defence (Shri
Jawaharlal Nehru): (a) to (d). On
the 15th August, in accordance with
the plans announced in advance by the
Goan nationalist parties, three batches
of Goan satyagrahis, 15, 19 and 12 in
number, respectively, entered Goa.
The first batch occupied non-violently
Terekhol fort while the other two
proceeded into the interior whewe
they were arrested by the Portuguese
police. The volunteers who had taken
control of the Terekhol fort and had
hoisted the Indian National Flag were
later arrested, according to reports,
and removed from there in a Portu-
guese launch. No further information
1s available with the Government re-
garding the fate of any of the satya-
grahis who entered Goa on the 15th of
August.

Every effort is being made to collect
detailed information.

Shri M. 8. Gurupadaswamy: May 1
know, Sir, whether it is a fact that be-
fore the arrest of the satyagrahis from
Terekhol the Portuguese authorities
opened fire, and if so, whether any-
body died as a result of the firing?

Shri Jawaharlal Nchru: It is a little
difficult to have precise information. I
believe fire was opened,—that is ad-
mitted—but nobody died so far as I
know because of the firing.

Shri M. 8. Gurupadaswamy: May I
know whether reports have come to
the Government of India regarding the
bad treatment meted out to the satya-
grahis by the Portuguese authorities?

8hri Jawaharlal Nehru: Yes, Sir.
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Shri M. 8. Gurupadaswamy: May }
know whether the Government of
India has reconsidered its position re-
garding the matter of allowing Indians
to participate in the satyagraha move-
ment?

Shri Jawaharlal Nehru: No. Sir.
The position that the Government of
India has taken and which continues
1o subsist is that we would not like to
encourage non-Goans to participate in
this satyagraha.

" 8hrl Gidwani rose—

Shri M. 8. Gurupadaswamy: May 1
know, Sir......

Mr. Speaker: Order, order. Shri
Gidwani.

Shri Gidwani: Has,t};s: attention of
the Government been drawn to the
news item published in the Press day
before yesterday that a number of
Portuguese police entered Kubkarni, a
village in Satara district of the Indian
territory, and searched many houses
and many people were beaten merci-
lessly as they refused to disclose any
information regarding a national
worker named Kashinath Tendulkar?

Shri Jawaharial Nehru: Well, we
saw that in the press. We have en-
quired about it, and I should not like
to make a statement without fuller §n-
formation.

Shri Joachim Alva: Is it true that
some British and American press cor-
respondents who were transported
from Karachl to Goa on a Portuguese
warship were seen walking hither and
thither on the 15th August last into
Goa and India as against a single
Indian correspondent, especially of
the P.T.I. or U.P.I. not being permit-
ted entry into Goa on that day?

Shrl Jawaharlal Nehru: I believe
the hon. Member's information Is
broadly correct.

Shri K. K, Basn: Is it the intention
of the Government to restrict the libe-
ration movement of Goa only to resi-
dents of Goa and not to other Indians?

Shri Jawaharlal Nehru: It is dim-
cult for. me to indicate what Govein-
ment might do under a certain set of
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eircumstances in the future. The pre-
sent policy is not to encourage non-
Goans. Hon. Members will remember
that there are Goans who are Indian
nationals also. So, 1 use the word
pon-Goans rather than Indians.

WRITTEN ANSWERS TO QUESTIONS
CHEMICAL INDUSTRY

*1156. Shri K, P. Sinha: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that on an
average about 50 per cent. of the
Chemical Industry in this country
has become idle; and

(b) if so, the steps taken or con-
templated to be taken to make use
of the same?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) No, Sir.

(b) Does not arise

METALLURGICAL CoAL
*1159. Shri Nageshwar Prasad
Binha: Will the Minister of Produec-
tlon be pleased to state:

(a) whether it is a fact that the
production of metallurgical coal is in
excess of India's industrial require-
ments;

(b) if so, by what percentage; and

(c) what will be the position when
the new steel plant at Rourkela goes
into production?

The Mi!}istcr of Production (Shri K.
C. Reddy): (a) It is presumeg that
the Member is referring to the re-
quirements of the metallurgical in-
dustries. If so, the answer is in the
affirmative.

(b) Taking the production of select-
ed grades A & B of metallurgical coal
alone, which is at present wused by
the metallurgical industries, the pre-
sent production is in excess of re-
quirements by approximately 10Q
per cent.

(c) The production will be in excess
of requirements by about 25 per cent.,
taking selected grades A & B alone.
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REHABILITATION OF UNATTACHED WOMEN

*1162. Shri 8. C. Samaata: Wil
the Minister of Rehabilitation be
pleased to state:

(a) whether a scheme for co-
operative rehabilitation of unattached
womenn from East Pakistan has
recently been approved by Govern-
ment,

(b) if so, the number of women
who would be rehabilitated under the
scheme,;

(¢) the amount sanctioned for it;

and

(d) whether a production centre
would also be opened under the
scheme?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhomsle): (a) Yes.

(b) 250 unattached women.
(c) Rs. 3,71,080.
(d) Yes.

FIRE IN CENTRAL SECRETARIAT

*1164. Shri Bhagwat Jha Azad:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) how many times fire has broken
out in the Central Secretariat during
the period, January 1953 to July 1054;

(b) the estimated loss of the pro-
perty in these fire accidents; and

(c) the number of cases in which
inquiries were made?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
Although fire broke out in a technical
sense on eight occasions during this
period, only two of them could really
properly be so called.

(b) About Rs. 85,200.

{c) Enquiries were made in every
instance. In the case of the two
major fires they were necessarily
more elaborate.
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PrLywoop Prooucts

*1165. Shri Ajit Simgh: Will the
Minister of Commerce and Industry
be pleased to state what steps are
being taken by the Government to
remove the defects complained of in
Indian plywood products?

The Minister of Commeree (Shri
Karmarkar): [ presume the hon.
Member is referring tc plywood tea
chests.

A statement giving the information
is laid on the Table of the House.
[See Appendix VII, annexure No.
21].

-

Bicycees

41166. Shri Balakrishnan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of cycle manufac-
turing factories and cycle assembling
factories in India; and

(b) their out-put annually?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachar):
(a) There are six organised factories
manufacturing complete bicycles.

(b) About 1:97 lakhs bicycles were
manufactured in 1952, 264 lakhs in
1953 and 1:63 lakhs between January
and June 1954.

WORK-CHARGED STAFF or C.P.W.D.

*1171. Shri A. K. Gopalan: Will the
Minister of Works, Houslng and
Supply be pleased to state:

(a) wlrether it is a fact that the Ex-
pensive Locality Allowance is not being
given to the work-charged staff of the
Central Public Works Department at
Mandapam Camp though staff of
other Departments stationed there are
being paid the allowance; and

(b) if so, the reasons therefor?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
Yes, Sir.

(b) The conditions of service of
work-charged staff are not identical
with those of Regular establishment.
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SINO-INDIAN TREATY ON TIBET

*1172, Bhri Wodeyar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the trade between
India and China has dwindled sub-
sequent to the signing of the Sino-
Indian Treaty on Tibet; and

(b) whether it is a fact that the
Indian merchants trading with Tibet
have been hit hard by the said Treaty?

The Minister of Commerce (Shri
Earmarkar): (a) The Sino-Indian
agreement on Tibet has no direct bear-
ing on the volume of trade between
India and China.

(b) No, Bir.

RuURAL HousiNG

*1175, Shri N. Rachiah: Will tLhe
Minister of Planning be pleased to
state:

(a) the total amount spent so0 far
under Rural Housing for Agricultural
and landless workers in the Com-
munity Project area in Mysore State;

and

(b) the number of houses which
have been built so far in the said area?

" The Deputy Minister of Planning
(Shri S. N, Mishra): (a) Rs. 65,100
up to 31.8.54.

(b) 217 houses have so far been
built or improved.

SLUM  CLEARANCE

*1178. Th. Jugal Kishore Sinha: Will
the Minister of Works, Housing and
Supply be pleased to state whether
Government have now flnalised any
scheme for clearing the slums of the
industrial areas?

The Minister of Works, Housing and
Supply (SBardar Swaran Singh): Not
yet, Sir.
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AUCTION OF HOUSES AND SHOPS OF
DispLACED PERSONS

*1188. Shrimati Renu Chakravartty:
Will the Minister of Behabilitation be
pleased to state:

(a) whether any representations
have been received from displaced
persons in Delhi against the auction of
their houses and shops; and

(b) if so, the action taken thereon?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonslc): (a) and
(b). Yes. Some vacant Government
built houses are to be auctioned.
Houses which are in the occupation of
displaced persons are to be transferred
to claimant occupants against their
verified claims and to non-claimant
occupants an payment of their value
in instalments. As regards evacuee
property, it is intended that except in
some small towns, houses valued at
more than about Rs. 5,000/- should
generally be sold and those of smaller
value should be allotted.

ILvicit IMMIGRANTS

*1192., 8hrl S. N. Das: Will the
Prime Minister be pleased to state:

(a) the number of persons declared
illicit immigrants from India by the
Ceylon Government since the January
1854 Agreement was reached with
Ceylon; and

(b) how many of them have been
deported to India?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
From 1st January, 1054 to 15th August,
1954, 748 persons were declared illicit
immigrants and ordered to be deported
by the Government of Ceylon.

(b) 841 of such declared illicit immi-
grants have been deported to India

D.v.C.

*1193. Shri K. P. Sinha: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the total number of persons that
have been affected by the submer-

gence of houses and lands (sepa-
rately) in the area of the five D. V. C.
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reservoirs of Tilaiya, Konar, Bokaro,
Maithon and Panchet Hill;

(b) whether it is a fact that the
lands reclaimed have rot heen accept-
ed by the persons affected; and

(cy if so, the reasons therefor?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (). A
statement is laid on the Table of Lok
Sabha. [See Appendix VII, annexure
No, 22].

HOUSING SCHEME FOR MYSURE

*1196. Shri Wodeyar: Will the Minis-
ter of Works, Housing and Supply be
pleased to state: :

(a) whether the Government of
Mysore have forwarded a scheme for
the housing of industrial workers in
the cities of Mysore and Bangalore;
and

(b) if so, whether the Government
of India have accepted the scheme?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
and (b). Yes, Sir.

INK INDUSTRY

*1187. Shri H. N. Mukerjee: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that the
production capacity of indigenous
fountain-pen ink industry is in excess
of the present requirements; and

(b) the steps that are being taken
to help the industry as against com-
petition hv foreign units setting up
establishments in this country?

The Minister of Commerce (Shri
Karmarkar): (a) The Tarif Commis-
sion has estimated the demand to
be In the region of O lakhs of gozen
bottles of 2 0z. The aggregate of the
capacity that the wvarious units claim
1o possess was about 35 lakhs of dozen
bottles. In an industry like the ink
Industry any estimate of effective capa-
clty must per force ba defective. No
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standards can be nrescribed to assess
the nature and degree cf mechanisa-
tion necessary in such plants.

(b) The Industry is not a scheduled
industry and Government will not be
called upon to accord permission to
any unit to be started unless foreign
participation in capital is involved.

‘BraIns Trust’

*1200. Shri Bhagwat Jha Azad: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) whether it is a fact that the All
India Radio has given permanent con-
tracts to certain persons for program-
mes like ‘Brains Trust' and talks on
different subjects; and

(b) whether any remuneration is
paid to distinguished participants in
such programmes?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) No,
Sir.

(b) Remuneration is paid to all par-
ticipants and is not restricted to dis-
tinguished participants alone.

Tiraiya Dam

*1202. Shrl Nageshwar Prasad
Sinha; Will the Minister ‘of Irrigation
and Power be pleased to state:

(a) whether Government are aware
that during the last rains owing to
the overflowing of the Tilalya Dam,
the Barakar river feeding it, changed
its course and flood waters entered
village Chouparan;

(b) if so, the number of families so
displaced;

(c) the area of cultivable lands sub-
merged; and

(d) the steps, if any, that have been
taken by the Damodar Valley Cor-
poration or Government to bring
relief to the afflicted?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No, Sir.
There was no overflowing of the Tilai-
ya Dam during the last rains. The
Barakar river did not change its
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course nor was thera any flooding of
village Chouparan.

(b) to (d). Do not arise.
The FiLM ‘Rope’
*1204. Shri 8. N. Das: Will the

Minister of Information and Bread-
casting be pleased to state:

(a) whether it is a fact that a
foreign film entitled ‘Rope’ which was
banned sometime in the past, is now
being exhibited; and

" (b) if so, the circumstances in which
it has been allowed to be released for
exhibition?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) The
film entitled "“Rope” was originally
granted a certificate by the former
West Bengal Board of Film Censors in
November, 1948 and was exhibited
under that certificate throughout
India with the exception of the State
of Bombay where it was refused certi-
ficate by the former Bombay Board in
July, 1949. When it was later present-
ed to the Central Board of Film Cen-
sors in March, 1951, it was passed for
public exhibition restricted to adults

only.

(b) According to the report of the
Examining Committee of the Central
Board of Film Censors, the conclusion
of the film was good enough to show
that crime, in howsoever a refined
manner it may be done, is finally
punished. The Committee, however,
considered that there were certain
situations in the story which rendered
it unsulable for children.

CocoNut
568. Shri A. K. Gopalan: Will the

Minister of Commerce and Industry be
pleased to state:

(a) whether Government are aware
that due to the alarming fall in prices
of coconut the agriculturists of Mala-
bar are facing economic crisis today;

(b) the causes of the fall in prices;
and

(c) how Government intend to off-
set the depression?
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The Minister of Commeree and In-
dustry (Bhri T. T. Krishnamachari):
{(a) and (¢). There has been no
alarming fall in prices of coconut in
India. During the year July 1953—
June 1954, the wholesale price of coco-
nut at Cochin declined only by 11
per cent. The fall in the prices of
copra in the important world markets
and in prices of major vil seeds in
India has generally been much more
than the fall in price of copra at Co-
chin. Besides, the current prices of
copra stand considerably higher than
shose of the major oil seeds when re-
lated to the pre-war price level.

(b) The impact of fall in the general
level of prices of all agricultural com-
modities is felt in the case of coconut
also.

COMMUNITY PROJECT ARrAs IN ORIsSsA

569. Shri K. C. Jena: Wil the
Minister of Planning be pleased to
state:

(a) the total acreage of land, dis-
trict-wise, brought under the minor
and major irrigation works in the
Community Project Areas in the
State of Orissa since the beginning
of the work till the end of June,
1854,

(b) whether the crops grown in the
lands brought under the said irrigation
works have been affected by this
year's drought;

(c) the amount spent for providing
irrigation facilities to the cultivators
of the Community Project Areas, in
the Balasore District, Orissa, from
the beginning of the scheme to the end
of June, 1954;

(d) the number of tube-wells and
pucca wells respectively that have
been sunk in the project areas of
Balasore District: and

(e) the number of new tanks ex-
cavated, and old tanks renovated in
the Project Areas of Balasore Dis-
trict?

The Deputy Minister of Planning
(Bhri §. N. Mishra): (a) to (e). In-
formation has been called for from
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the State Government and will be laig
on the Table ol the House when avail-
able.

CoTTAGE INDUSTRIES

570..8hri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state the amount givem
by the Centre to the Punjab Govern-
ment for development of cottage in-
dustries, yearwise, from 1948-50 to
date, and the amounts utilised each
year?

The Minister of Commerce and In-
dustry, (S8hrli T. T. Krishnamachari):
A statement is attached. [See Appen-
dix VII, annexure No. 23].

EuropEAN Mebicar OrricErs IN Tra
COMPANIBS

570 [ Shri A. K. Gopalan:
\ 8hri V. P. Nayar:

Will the Minister of Commerce and
Industry be pleased to state the
number of European medical officers
in the service of Tea companies in

" India?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
According to the returns received by
the Government from the Tea Com-
panies in India, there were 16 Euro-
pean medical officers in their employ
on 1-1-1954.

STANDARD Vacuum OiL REFINERY IN
TroMBAY ISLAND

[ Sardar Hukam Singh:
572. { Shri Bhagwat Jha Agzad:
(Dr. Ram Subhag Singh:

Will the Minister of Production be
pleased to state the percentage of
India's o0il needs that are likely to
be met by the Standard Vacuum Oil
Reflnery which went into operation
on the 29th July, 19547

The Minister of Prodnetion (Shri
K. C. Reddy): This refinery, when in
full production, is likely to meet about
28 per cent of India’s present require-
ments of petroleum products.
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The Minister of Commerce and In-
dustry (Shri T. T. Krishmamachari):
(a) to (c). A statement is attached.
[See Appendix VII, anhnexure No.
24].

ALL-INDIA KHADI AND VILLAGE INDUSTRIES
EXHIBITION

574. Shri Dabhi: Will the Minister
of Commerce nnd Industry be
pleased to state:

(a) how many people visited the
All-India Khadi and Village Indus-
tries Exhibition theld in Delhi in
April, 1954,

(b) how many rupees worth of
Khadi was purchased by the visitors;

(¢) how many rupees worth of
products of the cottage indusiries
{(other than Khadi) were purchased
by them; and

(d) whether it Is a fact that statis-
tical and other information relating
to Khadi and other village industries
are proposed to be published in book
form by the All-India Khadi and
Village Industries Board?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) About 250,000.

(b) About Rs. 5.00,000.
(c) Rs. 10,444.
(d) Yes, Sir.
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COFFEE

§575. Shri K. P. Sinha: Will the
Minister 7»f Commerce and Industry
be pleased to state:

{a) the estimated quantity of
coffee produced in 1953-54;

(b) the quantity that will be ex-
ported this season;

(c) on what date the decision was
made on the qQuantum of coffee to
be exported from India this season;
and

(d) the quantity expected to be
consumed internally this year out of
the quantity produced this season?

The Minister of Commerce and In-
dustty (Shri T. T. Krishaamachari):

(a) 29,000 tons.

(b) The quantity permitted for ex-
port so far is 8,000 tons.

(c) The quantities and the months
during which permission to export was
given are as under:

Quantity (in tons) Dates
1000 . Februsry, 1954
1000 . March, 19354

3000 . . April, 1954
1000 ‘ . May, 1954
2000 . July, I
1000 . Beptember, 1954

(b) About 20,000 tons.
Exrorts ao LSS K.

576. Shri H. N. Mukerjes: Wil] the
Minister of Commerce and Industry
be pleased to state what is the total
value of exporls from India to the
U.S.S.R. from the date of signing of
the Indo-Soviet Trade Agreement to
the 1st July, 18547

The Minister of Commerce and In-
Gustry (Shri T. T. Krishnamachari):
Rs. 201 lakhs.

A.LR., NAGPUR

577. Sardar A. 8. Saigal: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that pro-
per facilities are not being given for
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broadcasts in Chattisghari language
for the people of Chattisgarh by the
All India Radio at Nagpur; and

(b) how many Chattisghari talks,
dialogues or stories were broadcast
by the All India Radio, Nagpur during
the years ‘1851, 1952, 1853 and upto
the 30th June, 1954?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) All
India Radio Stations broadcast main-
ly in the regional languages and dia-
lects are used only in programmes of
cultural type based on folk music and
Jiterature and in cases where the re-
guirements of dramatic or featurised
presentation necessitate the use of
dialects. Broadcasts in Chattisghari are
therefore given in A.I.R’s program-
mes on this basis, depending on exi-
gencies of programmes planning and
the availability of scripts of the re-
-quisite standard.

(b) A statement giving the informa-
tion is laid on the Table ©of the
Sabha. [See Appendix VII, annexure
No. 25].

LoAN TO BIHAR

578. 8hrl Nageshwar Prasad Sinha:
Will the Minister of Commerce umnd
Industry be pleased to state the
amount that Government have agreed
to give to the Bihar State by way of
loan and grant for the expansion of
cottage and other rural industries
during the years 1954-55 and 1955-567

The Minister of Commerce and In-
dystry (Shri T. T' Krishnamachari):
The position as regards varlous cot-
tage and small scale industries is indi-
cated below:-

1, Handloom Industry

The Bjhar State may receive upto
a total amount of Rs. 21,62,160 during
1854-55. The following amounts have
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been sanctioned so far during this
year:-

Grants: Rs. 2,43,920
Loans: Rs. 8,00,000
Rs. 10,43,920

1 —

No ceiling share has been flxed for
any State for 1855-56; but the expec-
tations are that Bihar State may re-
ceive upto the limit fixed for 1954-55.

11. Sericulture Industry

No grant or loan has been sanction-
ed so far during the year 1954-55.
Schemes involving a total expenditure
of Rs. 3,79876/- are uader exsmina-
tion. No allotment for the year 1955-
56 has been made. .

III. Small scale Industries

A provisional allocation of
Rs. 1,96,800/- bas been made lo the
Government of Bihar as the Govern-
ment of India's contribution towards
the implementation of the State sche-
mes for the year 1854-55. Out of this

- amount, a sum of Rs. 1,23,520/- has

already been sanctioned as Loan. No
allocation of funds has so far been
made for the year 1955-56.

IV, Handicrafts

No grant or loan has been sanction-
ed so far during the year 1854-55.
Schemes involving an expenditure of
Rs. 1,00,852/- for which the Govern-
ment of India is requested to contri-
bute a sum of Rs. 51,969/- are under
examination. Schemes for 1955-56 have
not yet been recelved from any of the
States.

V. Khadi & Village Industries

Funds are placed at the disposal of
the Khadi & Village Industries Board
for approved schemes. The Board dis-
burses mnecessary funds to Institu-
tions all over the country. Information
in regard to institutions assisted in
Bihar is being collected and will be
laid on the Table of the House in due
course,
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CAPITAL EQUIPMENT GGOODS (IMPORT)

579. Pandit Munishwar Datt
Upadhyay: Will the Minister of Com-
merce and Industry be pleased to
state what are the countries from
which capital equipment goods for the
Five Year Plan have been imvorted
and the value of orders placed with
each country?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamarhari):
No specific plan was prepared for the
import ef capital goods for the Five
Year Plan. Nor is a consolidated
statement available for capital goods
ordered by Government Departments
or private parties with reference to
the industries and other schemes
covered by the Plan.

ADVERTISEMENTS
580. Shri Bahadur Singh: Will the

Minister of Information and Broad-
casting be pleased to state:

(a) the number of insertions and
the amount of space in inches taken
by the press ‘advertisements released
by the Ministry from the 1st January,
1954 to the 31st July, 1854; and

(b) the number of .English and
Indian language papers In which
these advertisements were displayed?

The Minister of Information and
Broadceasting (Dr. Keskar): (a) 3,984
insertions covering 84:198 column in-
ches.

(b) English ]
Indian languages 261.

CoMMUNITY PROJECTS

5§81. Shri B. K. Das: Will the Minis-
ter of Planning be pleased to state:

(a) the total expenditure incurred
s0 far on the Community Projects:

(b) the contributions made by the
Central Government and the State
Governments respectively towards
that expenditure;

(c) the foreign aid drawn for the
purpose; and
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(d) the grants-in-aid given and loan
advanced by the Centre to the States
for meeting their share of the ex-
penditure?

The Depuiy Minister of Planning
(Shri §. N. Mishra): (a) Rs. 691l
crores upto 31-3-54.

(b) Rs. 5:50 crores (including loans)
and Rs. 1'41 crores respectively.

(¢) Imported equipment worth ap-
proximately dollars 4:5 millions equi-
valent to Rs. 2:18 crores has so far
been received. QOut of this, equipment
worth Rs. 1;02 crores has so far been.
adjusted in the accounts and included
in the figures at (a) and (b) abcve.

(d) Advances paid Ly the Central
Government to Part ‘A’ and Part ‘B’
States upto 31-3-54 on account of the
Centre's share of expenditure upto-
30-6-1954 were as follows:

Grants-in-aid = Rs. 3.65 Crores.
Loans. = Rs. 3.8 Crores.

MoToR VEHICLES

582. Dr.  Satyawadi: Will the
Minister of Commerce and Industry

be pleased to state:

(a) the total production of various.
types of motor vchicles by the diffe-
rent motor vehicle producing com-
panies in India, during the year 1853-
54:

(b) the comparative prices of in-
digenous and foreign motor vehicles;

(c) the percentage of the parts of
various motor vehicles of indigenous
production, which are being imported;
and

(d) the flgures regarding Indian.
and foreign capital invested in Motor
Vehicle Industry, and the country-
wise investment?

The Minister of Commerce angd In-
dustry (S8hri T. T. Krishnamachari):
(a) About 12,940.

(b) List prices of indigenous vehicles
are given in the attached statement.
[See Appendix VII, annexure No.
28]. Information on prices of foreign.
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‘vehicles js not available as imports
are being done only in a completely
knocked down condition.

(c) The percentage of indigenous
.components varies with each type of
car and truck at a given time. Further,
the indigenous content of autumobiles
is continually on the increase with the
progressive implementation of the
various manufacturing progranimes.
It is, therefore, difficult to specify the
imported components in terms of a
percentage.

(d) Government
information.

have no precise

AUTOMOBILE MANUFACTURING
PROGRAMME

583. Shri Bansal: Will the Minister
«of Commerce and Industry be pleased
to lay on the Table of the House a
statement showing the manufacturing
programmes of &ll the automobile
manufacturing concerns in the country
and state how far the respective pro-
grammes are being implemented?

The Minister of Commerce and In-
.dustry (Shri T. T. Krishnamachari):
A statement giving the information is
attached. [Placed in the Library. See
No. 355/54].

SUPPLY OF ELECTRICITY TO IMPHAL

584. Shrl Rishang Keishing: Will the

Minister of Irrigation and Power be
pleased to state:

(a) whether Government are aware
-of the inadequate supply of electricity
in the town of Imphal;

(b) whether Government are also
aware of the increasing demand of the
people in Imphal and its suburb for
‘supply of electric light; and

(c) if the reply to parts (a) and (b)
above be in the afirmative, what stepe
-Government have taken to increase the
supply of electricity and to meet the
growing needs of the people there?

The Deputy Miaister of Irrigation
‘and Power (Bhri Hathi): (a) and (b).
Yes, Bir.
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(c) A sum of Rs. 647 lakhs has
been sanctioned for the rehubilitation
of the electricity supply system in
Imphal during the present plan period:
this includes installation of three—100
KW diesel sets for the purchase of
which indents have been placed with
the Directorate General, Supplies and
Disposals.

The Central Water & Puwer Com-
mission is shortly deputing an officer
to prepare plans for providing addi-
tional sub-stations and extending high
tension and low tension lines with a
view to meeting the demand for
power. It is also proposed to under-
take investigations for increasing the
capacity of the hydro-station at Im-
phal by augmenting the capacity of
the water conductor system.

HanbprLoom CLOTH INDUSTRY

585. Shri 8. V. Ramaswamy: Will the
Minister of Commerce and Industry be
pleased to refer to item 7(iii) of Ap-
pendix III of the First Five Year Plan
(page 451) and state:

(a) whether complete statistics have
now been collected as regards Hand-
loom cloth; and

(b) if so, whether a statement show-
ing these figures would be laid on the
Table of the House?

The Minister of Commerce and In-
dustry (S8hrl T. T. Krishnamachari):
(a) and (b). The State Governments
have been asked to establish neces-
sary machinery to collect statistics of
handloom cloth production. Mean-
while such production is estimated on
the basis ef yarn deliveries to the
States. The production so estimated
is given below:—

Igs1 843 million
1952 1108 million .
yards From in-
1953 1200 million )digenous
yards | yarn only.
1954
anuary-June) 637 5 million
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GRANT TO U.P. BY ALL-INDIA [{ANDLOOM
BoaArp

586. Shri R. S. Lal: Will the Minister
of Commerce and Industry be pleased
to state:

(a) the total amount of grant made
available to Uttar Pradesh by the All-
India Handloom Board during 1853-54;

(b) how it is proposed to be spent;

(¢) whether there is any scheme for
providing cheap yarn o weavers; and

(d) whether there is any scheme to
help the weavers in times of slump by
giving them loan or advance on their
cloth?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) Rs. 20,29,783/-.

(b) A list of schemes on which the
grant is to be spent is attached. [See
Appendix VII, annexure No. 27].

(¢) and (d). No, Sir.

TRIPURA (F1VB YEAR PLAN)

587. Shri Dasaratha Deb: Will the
Minister of Planning be pleased to
state; .

(a) the amount of money already
apent out -of the total grant sanctioned
for Tripura under the First Five Year
Plan; and

(b) the major items on which maoney
is being spent?

The Deputy Minister of Plabning
(Shri S§. N. Mishra): (a) and (b). A
statement is laid on the Table of the
House. [See Appendix VII annexure
No 28].

SupPPLY OF LIVERIES

588. Shri Sanganna: Will the Minis-
ler of Works, Housing and Supply be
pleased to refer to the reply to Starred
Question No. 1751 asked on 12th April
1854 regarding supply of liveries to
staff in Government Hostels and state:

(a) whether the decision has since
been implemented; and

-

(b) if not, the reasons therefor?
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The Minister of Works, Honsing and
Supply (Sardar Swaran Singh): (a)
No, Sir.

(b) The estimates of expenditure are
under scrutiny and the decision will
be implemented shortly.

IMPORT oF MICANITE ProDUCTS

589. Shri Ramachandra Reddi: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the total imports in valug of
micanite products into India in 1953-54;

(b) the names of centres of its utili-
sation in India; and

(c) the quantity that was consumed
by Government factories?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) The information required is not
available.

(b) Main centres where Micanite
products are used are Calcutta, Bom-
bay, Bangalore, Madras and Delhi.

(c) 104 lbs. approximately.

BOUNDARY Dispure

590. Shri 8. C. Deb: Will the Prime
Minister be pleased to refer to the
reply to Starred Question No. 460 ask-
ed on the 3rd September, 1954 and
state the nature of dispute regarding
(i) the boundary between  Rivers
Kusiyara and Sonai on Assam-East
Bengal Border, (ii) the Thana Post
Office, Bholaganj and (iii) the stretch
of the River Surma in Assam between
Katagaonmukh and Natanpur?

The Prime Minister and Minister of
External Affalrs and Defence (Bhri
Jawaharial Nehru): A statement |is
laid on the Table of the House, [Ses
Appendix VII, annaxura No. 20].

STATIONERY OFFICE EMPLOYEES ASi0CIA
TION, CALCUTTA
591, Shrimati Renu Chakravartty:
Will the Minister of Works, Housing
and Supply be pleased to state:
(a) whether Government have re-
ceived any memorandum of demands
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from the Stationery Office Employees
Association, Calcutta;

(b) it so, when this
was received;

memorandum

(¢) whether- Government have con-
sidered these demands; and

(d) it so, the decisions taken in this
regard?

The Minister off Works, Housing
and Supply; (Sardar Swaran Singh):
‘(a) Yes.

(b) This memorandum was received
in October 1853.

(¢) and (d) The demands have
been under consideration, but the final
decision have not so far been taken.

INDUSTRIAL CONCERNg

392. Shri  Jethalal Joshi: Will the
Minister of Rehabilitation be pleaseq to
state:

(a) the number of industrial con-
cerns which were opened in the shape
of work-centres as a rehabilitation
measure in 1852-53 and 1953-54;

(b) the number among them which
have been wound up or which are
awaiting this actien; and
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(c¢) the reasons for winding and the
total loss incurred in these enterprises?

The Deputy Minisier of Rehabilita-
tion (Shri J. K, Bhonsle): (a) to (c).
The information is being collected
and will be placed cn the Tuble of

the Il.ok Sabha.

Jutk INQUIRY COMMISSION

593. Shri L. N. Mishra: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether the report of the Jute
Enquiry Commission has been dis-
cussed with the concerned State Gov-
ernment;

(b) if so, whether the State Govern-
ments have expressed their agreement
with the report; and

(¢) if not, the points of difference
raised by each?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
{a) to (c). Consultations with some
of the State Governments concerned
are still in oprogress and Govern-
ment's views will be made known
shortly.
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LOK SABHA
Tuesday, 21st September, 1954

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

12-7 p M.

MOTION FOR ADJOURNMENT

ALLEGED LATHI CHARGE AT AUCTION IN
LAJPATNAGAR.

Mr. Speaker: We will proceed to
the business of the House now. The
adjournment motion. Where is
Shrimati Renu Chakravartty? She is
not here.

Shri K. K. Basu (Diamond Harbour):
Mr. Vittal Rao is here.

Mr. Speaker: Yes, the
Minister.

The Minister of Rehabilitation (Shri
A. P. Jain): Early this year, it was
decided to auction some vacant houses
in the various colonies in Delhi and
to permit displaced claimants to offset
the compensation due to them against
the price. Auctions were started on
the 22nd August, 1954, in Tilaknagar
and have been held in Motinagar and
Malviyanagar also. None except
refugees are allowed to bid at these
auctions.

On the 19th instant, sixteen vacant
houses in Lajpatnagar colony were
put up for auction. After two houses
had been auctioned, there were

432 LO.D,
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demonstrations as a result of which
auctions had to be suspended for some
time. Stones were thrown and one
stone hit the officer of this Ministry
who was conducting the auction. The
assgistance of the police was called for
and they arrested eight or nine per-
sons. There was no lathi charge
Afterwards, the auction  proceeded
peacefully and all the houses offered
for sale were sold off. There was a
keen demand for the houses and the
bidders who had collected in large
numbers waited patiently till the
demonstrations ended in spite of inti-
midation by demonstrators.

It is not correct that the officer of
this Ministry in charge of the auction
beat one of the leaders of the dis-
placed persons. He was himself hit
by a stone.

The total number of houses and
tenements which are lying vacant in
the wvarious colonies of Delhi and
which it is proposed to sell off under
this scheme is about 250. Of these,
111 have so far been sold In
addition, some plots will also be
offered for sale. There is no breach
of a previous commitment. These
houses had been built for sale to dis-
placed persons and the tenements
were those which were left over from
the lot earmarked for sale.

Mr. Speaker: I do not think I can
consent to the adjournment motion.

Shri T. B. Vittal Rao (Khammam):
May I say a few words, Sir?

Mr. Speaker: Not at all. I do not
give my consent for the adjournment
motion.

Shri K K. Basu: Only a sub-
mission.

Mr. Speaker: No, no. No sub-
mission. The submission can only be
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Table

[Mr. Speaker]

on the question of admissibility; and
on that question, it appears clear that
the basic fact about the lathi charge
and all that is something which was
a myth,

PAPERS LAID ON THE TABLE

SuMMARY OF PROCEEDINGS OF THE
Seconp SESSION OF THE INDUSTRIAL
CoMMITTEE ON CEMENT.

The Minister of Labour (Shri K, K.
Desal): I beg to lay on the Table a
copy of the Final Summary of Pro-
ceedings of the Second Session of the
Industrial Committee on Cement, held
at Hyderabad in March, 1954. [Placed
in Library. See No. S-348/54].

STATEMENTS SHOWING ACTION TAEEN BY
GOVERNMENT ON VARIOUS ASSURAN-
CES, PROMISES AND UNDERTAKINGS.

The Minister of Production (Shri
K. C. Reddy): I beg to lay on the
Table the following statements show-
ing the action taken by the Govern-
ment on various assurances, promises
and undertakings given by Ministers
and on suggestions made by mem-
bers during the various Sessions shown
against each:

(1) Supplementary Statement
No. V. Sixth Session, 1954 of

the Lok  Sabha. [See
Appendix IX, annexure No.
15.]

(2) Supplementary Statement
No. X. Fifth Session, 1853
of the Lok 8Sabha. [See
Appendix IX, annexure No.
16.]

(3) Supplementary Statement
No. XV. Fourth Session, 1858
of the Lok Sabha. [See
Appendix IX, annexure No.
17.]

Supplementary Statement
No. XX. Third Session, 1853
' of the Lok Sabha. [See
Appendix IX, annexure

] No. 18]

(4

ot

21 SEPTEMBER 1954 Indian Tariff (Amend- 2602

ment) Bill

(5) First Statement (Suggestions).
Fifth Session, 1953 of the Lok
Sabha. [See Appendix IX,
annexure No. 10.]

SixtH ANNUAL REPORT OF THE INDUS-
TRIAL FINANCE CORPORATION OF
INDIA.

The Deputy Minister of Finance
(Shri A. C. Guha): I beg to lay on
the Table, under sub-section (3) of
section 35 of the Industrial Finance
Corporation Act, 1848, a copy of the
Sixth Annual Report of the Board of
Directors of the Industrial Finance
Corporation of India for the year end-
ed 30th June, 1054, along with a
Statement showing the assets and
liabilities and Profit and Loss Account
of the Corporation for the year.
[Placed in Library. See No. S-347/
54.]

INDIAN TARIFF (AMENDMENT)

BILL—Contd.

Mr. Speaker: The House will now
proceed with the legislative business.

The following motion moved by Shri
Karmarkar was under discussion:

“That the Bill further to
amend the Indian Tariff Act, 1934,
be taken into consideration”.

The House is aware that two hours
have been allotted to this Bill, out of
which 45 minutes have already been
availed of yesterday, and one hour
fifteen minutes still remain, This will
mean that discussion on this Bill will
conclude by 1.15 p.m. The House will
thereafter take up consideration of the
Displaced Persons (Compensation and
Rehabilitation) Bill for which six
hours have been allotted.

As the discussion® ‘wﬂl conclude at
1.15 p.m, voting will take place at
2.30.

Yes, Mr. Thomas.

8hri A. M. Thomas (Ernakulam):
Yesterday I was referring to some of
the subsidiary recommendations made
by the Tariff Commission as early as
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1950, and pointing out the failure on
the part of the Government to imple-
ment them, although they were in
principle accepted by the Govern-
ment. It is a cardinal principle that
we have to bear in mind that side
by side with giving protection to a
particular industry, it should be the
policy to take such steps as are neces-
sary to put that industry on a sound
basis, capable of facing foreign com-
petition.

[MR. Depury-Speaker in the Chair.]

We cannot put a premium on ineffi-
ciency for all time to come at the
expense of the nation. It is with this
object in view that the Tariff Com-
mission generally makes subsidiary
recommendations.

In the Tariff Commission's report,
several defects in the process and
technique of manufacture of tapioca
globules have been pointed out. The
Development Wing of the Ministry
of Commerce and Industry also has
pointed out certain aspects before the
Tariff Commission, which are to be
improved. Unfortunately, item 8 of
the 1850 recommendation of the Tariff
Commission, which reads as follows:

“The Industry should obtain the
services of a foreign expert or
send its technicians abroad for
further training, so that necessary
improvement in the quality of its
products may be effected and the
cost of production appreciably re-
duced”,

has not been implemented. The
Tariff Commission is of opinion that
although large-scale technical improve-
ment may not be possible in the case
of this industry which is more or less
Tun on a cottage scale, there is con-
siderable scope for improvement in
the methods of cultivation of
tapioca roots, and the manufacture of
tapioca globules. The Director of
the Central Food Technological Insti-
tute, Mysore, has represented that by
cutting the tapioca roots in pieces and
drying them before processing, a radi-
cal change in the technique of manu-
facture can be introduced.
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This takes me directly to the pro-
blem of raw material itself. It is
mentioned that in 1953, tapioca culti-
vation was carried on in 5,25,287
acres in Travancore-Cochin, and that
is a State with abundant possibilities
of supplying the necessary raw
material and opening up of industries
such as the starch manufacturing
industry and the globules manu-
facturing industry. This morning, in
answer to a question concerning
starch, the hon. Minister of ~ Clom-
merce and Industry stated that we are
in need of about 55,000 tons of starch,
and the indigenous production does
not come anywhere near that figure.
The hon. Minister also stated that the
import of starch is banned at present.
But on going through the import
figures, I find that in 1053-54 itself
Rs. 5,890,871 worth of starch has been
imported. What I want to drive home
is this. There is tremendous possi-
bility of having very good quality
starch from tapioca, and there are
also possibilities of greater expansion
in this regard. When my hon. friend
Shri Matthen asked a supplementary
question, whether the quality of
starch from tapioca admits of any
improvement, the hon. Minister re-
quired notice to answer that question.

I would submit that unfortunately
no attention at all has been paid to
the question of raw  material. A
short-sighted policy was followed by
the State Government of Travancore-
Cochin, in banning the export of
tapioca out of the State. Consequently,
there were distress sales, and there
was no incentive to the growers, with
the result that production suffered.
The action of the Government was
sought to be justified on account of
the scarcity of foodgrains in  that
State for a long time.

Shri S. V. Ramaswamy (Salem): I
did not wish to interrupt my hon.
friend. But he seems to be talking on
item No. 11(4), and not item No. 11(8),
which is the subject under discussiom
now. We are not considering starch.
We are only considering globules.

Shri A. M. Thomas: I understand
that. I was just mentioning that there
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fs the possibility of tapping the
tesources out of this raw material, and
developing the starch industry as well
as the globules industry. I will not
enter into a controversy with my hon.
friend, on this question. Nor am I
going to enter into a controversy with
regard to the policy that was followed
by the Travancore-Cochin Govern-
ment. Now, rice is available for a
very reasonable price, and tapioca can
be diverted into industrial channels
during this time.

1 should think that some of the
recommendations of the Tariff Com-
mission could not be carried out,
because they are intimately concerned
with the Food and Agriculture Minis-
try also. I should feel that there ought
to have been proper co-ordination
between the two Ministries, in carry-
ing out the recommendations that have
been made by the Tariff Commission.

On page 22 of their report, the
Tariff Commission say:

“The Madras Government should
establish an experimental farm
near Salem for the purpose of
introducing improved methods of
cultivation of tapioca as well as
manufacture of sago...... The
Madras Government should depute
an officer of the Agricultural
Department to study the methods
of cultivation of sago and tapioca
and the manufacture of globules
in Malaya. Two or three
representatives of the producers
may accompany the officer to
Malaya during his deputation.”

I am sorry to note that the major
producer of this raw material has
been omitted to be considered by the
Tariff Commission. As usual, the
extreme south has been neglected by
the Centre and its Departments. That
is all that I have to say concerning
these two recommendations of -the
Tariff Commission. I do not grudge
the Madras Government sending their
representatives ' nor have I any
quarrel in the matter of giving en-
ocouragement to the Madras agri-
culturists. But I should submit that
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the Tariff Commission ought to have
had some regard also to the problems
of my State, which is the major pro-
ducer of tapioca. The International
Planning Commission attached to the
Ford Foundation had a tour of the
country, and unfortunately, that team
did not find time to wvisit Travancore-
Cochin, where the problem of un-
employment is so acute. I should say
these are some of the industries which
could have been brought to the notice
of the Ford Foundation team, so that
they could have made proper recom-
mendations.

Even as the report at present stands,
I should say that there is possibility
of developing the tapioca globules
industry, provided, as has been once
stated by the hon. Minister, a regional
institute is started in Travancore-
Cochin for exploring possibilities in
these directions.

With these observations, I support-
the step that is being taken to see
that the small-scale industry like the
tapioca globules industry is not
jeopardised by foreign competition.

I would like to say a word in regard
to the sericulture industry also. The
Tariff Commission has made out a case
for the continuation of protection to
the sericulture industry, for which we
are giving protection since 1934. The
problem in the sericulture industry is
that of raw silk, the maintenance of
quality as well as the improvement of
the quality of the finished products.
Several ancillary recommendations
have also been made by the Tariff
Commission, with regard to the seri-
culture industry. In this matter, I
should think we are in an
advantageous position, because there
is a statutory Board functioning
which is devoting its attention to the
problems of this industry. So, we
are in an advantageous position, so far
as the development of this industry is
concerned. My only appeal is that the
Central Government may co-operate
with the Silk Board, and exylore all
avenues for improving the quality of
raw silk as well as the finished pro-
ducts. [ support the Bill.
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Shri C. R. Narasimhan (Krishna-
giri): I wish to take this opportunity
to convey my thanks to the Hon.
Minister of Commerce and Industry,
for having come forward with a
measure to extend protection to a
cottage industry which has recently
grown in my district. Apart from
giving protection to our own indus-
tries, the extension of the scope of
the Ministry’s efforts to give pro-
tection to our cottage industries
against foreign competition is doubly
welcome.

In their previous report, the Tariff
Commission have stated that there
should be an export drive also. I do
not know what steps Government
have so far taken in that matter. I
request them to take some steps so as
to begin the export drive.

While the Government of India are
doing all they can for encouraging
this industry and for protecting it
from foreign competition, we have a
somewhat regretful picture in Bengal.
The Calcutta Corporation, as has been
previously stated, has thought it fit to
take certain measures which have
brought about a paralysis in the
market for sago there. They are
ostensibly taking action under their
Municipal Acts, but we must remem-
ber that this is an article of food, and
if an attempt is to be made to avoid
foreign imports, it has to be en-
couraged in every possible way.
Moreover, food control and the pre-
vention of adulteration of foodstuffs is
a concurrent subject, and only recently
a Central legislation for this purpose
has been passed by both the Houses
of Parliament, and it is shortly going
to receive the assent of the Presi-
dent. When we are on the eve of
such co-ordinated Central control in
regard to the prevention of food
adulteration, misbranding etc., it is
regrettable that the West Bengal
Government and the Corporation of
Calcutta have at this stage started
measures which are hurting this
cottage industry, which the Central
Government have thought fit to pro-
tect.

I request the Government of India
to send immediately an officer of
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standing to Calcutta and investigate
the matter and find out why the
Calcutta Corporation and the Govern-
ment of West Bengal are taking these
measures and thus bringing about a
serious crisis in the industry. Let him
try to understand them and put the
Government of India’s point of view
before them and have effective action
taken immediately to ease the situa-
tion. Otherwise, I will venture to
suggest that it is the duty of the
Government of India to assert their
own rights because the Government
of India and Parliament can under
the Concurrent List decide as to
which is adulterated food and which
is well-branded food. I request them
even to come out with an ordinance
for the purpose. They had an ordi-
nance in respect of biris and only the
other day we passed a law to replace
that. So I would suggest that it woulde
not only be proper, but it would be
very desirable for Government to be
alive to the situation. I have nothing
more to say.

The Minister of Commerce and
Industry (S8hri T. T. Krishnamachari):
My intention in intervening in this
debate is only to deal with a very
narrow aspect of this Bill, namely, the
question of sago. Two amendments
have been tabled, one by my hon.
friend, Mr. S. V. Ramaswamy, and
the other by my  hon. friend,
Mr, Barman. I would like to point
out to Mr. Ramaswamy that in a Tariff
Bill you cannot attempt to deflne the
nature of an article for purposes other
than those of collecting import duty.
1 am afraid, therefore, that the amend-
ment that he has proposed would not
fit in. The second amendment, by
Mr. Barman, is also very peculiar.
The particvlar item to which the
amnendment refers is 11(6) in the Tariff
Schedule. It says ‘Sago globules and
tapioca pearls’. Mr. Barman wants to
substitute “Tapioca globules’.
Naturally, tapioca globules are not
imported. As they are not imported,
there is no point in putting this in the
Tariff Schedule. It is only sago
globules that are imported. At the
present moment, even they are not
allowed. There must be some rela.
vance to an alteration in an entry n
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the tariff which must have some bear-
ing on facts. I am afraid this amend-
ment also is not in place. I do not
know what the purpose of it is,—I
might guess it—and even if there is
a purpose behind it, which the hon.
Member has in mind, I am afraid we
cannot put in a nomenclature in re-
gard to a commodity which would
not be imported.

The other aspect of the matter is one
that was mentioned by the last
speaker, namely, the question of the
action of the West Bengal Govern-
ment in regard to freezing sago stocks
in the market, presumably under the
powers vested in the Calcutta Corpo-
ration under the Food and Drugs
(Adulteration) Act. The genesis of
this is extremely peculiar. I have
heard that the Deputy Commissioner
of Police got some kind of intestinal
trouble and he went into the market
to purchase sago. Apparently, his
intestinal trouble was not one that
could be cured by sago, and it persist-
ed. Therefore, I think he went into
the nature of the sago that was pur-
chased and found that the sago was
made out of tapioca. Though it was
called sabudana or javvarisi, it was
made out of tapioca. Therefore,
action has been taken by the Calcutta
Corporation to freeze the stocks. This
was brought to my‘ notice by kind
friends here. I got into touch with
the Chief Minister of West Bengal.
He told me that there was no objection
to the article being called sabudana,
but there must be some kind of
explanation that it was sago made
out of tapioca. I had told him that
people in Bengal or the Calcutta
Corporation might cry hoarse; they
won’t get sago which was manufactur-
ed from some other commodity than
tapioca, because we were not per-
mitting 1lmports. If there is a
comparable commodity which is being
normally imported, which is of a
better calorific value than the tapioca
sago which is available in the market,
*hen there is an element of preference
which can be exercised in favour of
one as against the other. Here there
is nothing to compare because we are
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not permitting any imports of sago
made other than out of tapioca. He
said he would look into the matter. I
found that subsequently a notification
was issued by the West Bengal
Government which more or less
crystallised the attitude taken by the
Deputy Commissioner of Police and
the Calcutta Corporation, The noti-
fication is dated 13th September 1954.
It says: ‘notify the article of food
mgntioned below for the purpose of
that clause (i.e. section 462 of the
Calcutta Municipal Act), that is to
say, sago (sabudana)’, and ‘it should
fulfil the following conditions, that is
to say, it shall be exclusively derived
ifrom the starch obtained from the pith
of the trunk of sago palm etc’. Well,
if the West Bengal Government want
to live in a world of their own and
want to define an article which they
cannot obtain, I cannot prevent them
from doing so, because the State
Government is autonomous within the
fleld that is given to it.

Shri 8. V. Ramaswamy: What is the
remedy?

Shri T. T. Krishnamachari: I do not
know if there is a remedy. May be
there is no remedy. May be that
under articles 301 and 302 of the
Constitution, you may say that
freedom of trade is being circum-
scribed. I do not know if that is
possible. If the Calcutta Municipal
Corporation does not want people to
consume sago and it wants to persist
in having intestinal trouble, we can-
not prevent it from having it. Or if
the particular commodity itself might
have been condemned on other
grounds, may be it is not good or it is
really something else. Anyway, these
are matters which are very delicate
and essentially the power is vested in
the ............

Mr. Deputy-Speaker: Does it not
come as an article of food under the
Cpnstitution (Amendment) Bill and
cannot the Centre take over, that is
to say, adding it to the Concurrent
List?

Shri T. T. KErishnamachari: Yes.
This is a matter which will have to be
explored,. The Chair will understand
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that it is not a matter in which one
Minister can come out with a cate-
gorical denunciation of the action of
a State Government. All that he can
do is to just describe the genesis of
the trouble and show the absurdity
of it, while they are functioning under
a Constitution where quick action is
not possible.

Shri 8. V. Ramaswamy: Iz that the
remedy?

Shri T. T. Krishnamacharl: The
remedy is not to ue them up by
means of a magic word or magic
definition. That is all I am seeking
to point out. Neither will Mr. Barman
be able to deal with the action of the
State Government by altering the
nomenclature of the entry in the
Tariff Act, nor will Mr. Ramaswamy
be able to tie up the State Govern-
ment by altering the definition. This
is not the method. We have to explore
other methods and I am trying to

Shri C. R. Narasimhan: Why not
use the Food and Drugs (Adulera-
tion) Act?

Shri T. T. Krishnamachari: ...... if
I can make the West Bengal Govern-
ment re-examine the matter. In fact,
the Secretary of my Ministry is at the
moment in Calcutta, We have sent a
message to him to get into touch with
the officials there. Before I came to
this House this morning, we had
booked trunk calls to all the con-
cerned people, but we found that none
was available, The only person whom
we could contact in this matter was
the Private Secretary to the Chief
Minister. He could only give the facts
of the situation, not the policy.

Shri Achuthan (Crangannur): What
was the objection in sending a public
analyst there to get it examined, to
find out whether the stock is injurious

or not?

Shri T. T. Krishnamachari: All
remedies might be suggested by us.
But the remedy will have to be under-
taken by a Government which is, to a
very large extent, autonomous. I can
only give an assurance to this House

21 SEPTEMBER 19564

(Amendment) Bill 2612

that I will try my best to see and use
powers of persuasion. The method of
achieving our objective is not by
means of an amendment of a pure
and simple Tariff Act.

The other point suggested by my
friend, Mr. A, M. Thomas—or for that
matter, Mr. V. P. Nayar—was: ‘Well,
you can increase production’. But
here is one area where consumption
is being restricted for some reason or
other. Unless consumption is increas-
ed, there is no point in our going on
increasing production. These are
various factors which cannot really be
solved by a discussion on the Tariff
Commission’s report or by altering the
nomenclature in the Tariff Act;
because here for all intents and pur-
poses the tariff protection given to
sago is not necessary because no
imports are allowed. That is a very
strong position which the Central
Government has. In Calcutta people
might say, w2 do want sabudana
which is sago made out of a different
stuff. However much they may ecry,
they will not get it. In that way
Central Government is powerful
enough. People in this country who
have stomach trouble will have to do
with sago  manufactured out of
tapioca or go without it.

Mr. Deputy-Speaker: Is that article,
contemplated by the Bengal Govern-
ment, available in the world?

Bhri T. T. Krishnamachari: Yes; Sir,
it can be imported from Malaya where
it is available, but we are not allow-
ing it to enter this country. We have
not been allowing it for some time; it
is not a question of their being banned
today. It has been there for some
time and people have got accustomed
to the use of sago made out of tapioca.

Mr. Deputy-Speaker: Of what sub-
stance is that sago made of?

Shri T. T. Krishnamachari: That is
sago made out of sago palm and the
food experts say that its calorific value
is higher. It is not pure starch; it
has some additional calorific content
in it—may be it is true. But, the
position is, it is not available. There-
fore, I would like to submit to the
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House that the end in view cannot be
achieved by these amendments and I
do hope my hon. friends will with-
draw their amendments,

Shri 8. V. Ramaswamy: Sir, it is
not a question of the stomach of
certain individuals being upset, but
the whole industry is paralysed.

Mr. DPeputy-Speaker: The hon.
Member comes from Salem where this
industry flourishes. I will give him
an opportunity to speak if he wants.

An Hon., Member: He has already
spoken,

Mr. Deputy-Speaker: Then I will
not give him another opportunity.
Now, I call upon Shri Matthen.

Shri Matthen (Thiruvellah): Sir,
this is a simple Bill to continue pro-
tection to a small industry, and in the
ordinary course I would have been
satisfied with the usual aye that is
given; but, what actually provoked
me to speak today is the report of
the Tariff Commission and the orders
passed thereon.

Sir, I will just give a bit of the
history of tapioca. This is not an
indigenous plant. This is something
introduced into our State about 100
years ago from some Pacific islands.
Fortunately it requires only six
months’ time for the roots to mature.
I am sure many of the hon. Members
here do not know what tapioca is. I
remember, when Shri S. K. Patil
came to my house in Thiruvellah, the
first question he asked me was: “May
I see your tapioca roots?” It is a
plant grown out of six inches of stem
planted and in six months’ time the
roots become mature.

The most important fact regarding
this is: you know our State has been
a deficient State in the matter of food.
During the war period and the subse-
quent post-war period when food was
very scarce, what actually saved our
poor people the poor and the lower
middle-class people from starvation
and death, was not so much the help
rendered by the Food Minister in

21 SEPTEMBER 19854

(Amendment;, Bill 2614

supplying rice as these tapioca roots.
Even today the tapioca roots are
almost a staple food of the labourers
and the lower middle class. Some
take tapioca alone and some take
boiled tapioca and fish. It is not a bad
food either. Then, what about the
600 thousand acres of land we have
under tapioca? I do not think even
Salem, with all the partiality shown
to them, has got anywhere near it.
I am not jealous of Salem, but in fact
I am congratulating them for the
development they have made in this
industry. What I wanted to tell you
is: if you just read the report sub-
mitted by the Commission you will
find that they seem to be unaware of
the State of Travancore-Cochin, the
State which grows more tapioca than
anybody else, whose economy is
mostly based on tapioca, and where
tapioca is the poor man’s food. This
sort of neglect, as was pointed out by
my friends from Ernakulam and
Chirayinkil, is something—to say the
least—unimaginative. I am using
very restrained language.

Of late, Sir, the price has gone
down considerably. We have been
getting representations from our State
about the present position. The real
difficulty in its cultivation is that, if
the price goes down, this being a six
monthly cultivation, people would not
care to plant the tapioca stems in the
next season.

Shri 8. V. Ramaswamy: It requires
ten months,

Shri Matthen: No; it requires only
six months.

Shri V. P. Nayar (Chirayinkil): Six
months; one year; there are various
types. Sometimes it requires only
five months,

Shri Matthen: As my hon, friend
Shri Thomas pointed out, our State
had a very silly policy in the matter
of banning the export of this indus-
try. Of late, with the improvement
in the food situation, they have been
giving permits for export of starch
and other tapioca products.
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As scon as I read the report of the
Commission and the orders passed
thereon I wrote to the hon. Minister
for Commerce and Industry as well as
the Food and Agriculture Minister
about this invidious distinction; this
neglect of my State. For example, in
recommendations 3, 4, 5 and 6, they
have mentioned about producers of
Salem, but they have not said a word
about my State. I am not repeating
what my friends have already said,
but I strongly urge that in all these
recommendations my State should
also be included. In fact, I had re-
ceived a reply from the Ministry of
Food and Agriculture that they have
recommended to the Minister for
Commerce and Industry to include
representatives of my State also in
the delegation to Malaya.

Sir, recently I had the privilege of
accompanying the Prime Minister to
Bihar, West Bengal, Assam etc. There
I found that in all these places tapioca
will grow very well, much better than
it does in my State. If my State can
produce 3 tons per acre, I am quite
certain that Assam can produce 12
tons.

An Hon,
crop?

Member: Is it a yearly

Shri Matthen: It requires only about
six months' time. What I am just try-
ing to bring out is, that though
originally we were the pioneers in
introducing it, now Salem has taken
it from us—I am not jealous of Salem
as I already stated—and this is a
cultivation which practically three-
fourth of India can follow., It does
not need much aid and if this tapioca
is developed properly, it is a very good
food. This will grow very well in
the whole of Bombay State and in
places like Belgaum etc., where I had
been; this is a first class thing which
will grow very well.

Shri V. P. Nayar: In Delhi also.

Shri Matthen: Yes; it will grow
in Delhi also. I have got a friend in
Agra who har produced very good
results in this cultivation.
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Sbri V. P. Nayar: We have it in our
house.

Shri Matthen: In the first place, it
is good from the point of view of food,
and in the second place, it gives starch
and other things. As the hon. Minis-
ter pointed out and as quoted by my
hon. friend from Ernakulam, we need
about 55,000 tons of starch whereas
our production came to only 17,000
tons last year. We can supply all the
starch needed by the textile industry
and we can also have plenty for
export provided some sort of effort
is made by the hon. Minister for
Commerce and Industry in develop- .
ing this and encouraging the industry.
Tapioca, unlike rubber and tea indus-
tries, is mostly cultivated by the poor
and low-income group. I am really
sorry to remark about the report of
the Tariff Commission. Their enquiry
was in Bombay and as I said, people
cannot go all the way to Bombay to
make their representations before the
Commission. To say the least, it is
extremely unimaginative of the Com-
mission to have their venue in
Bombay and not somewhere in South
India.

Shri V. P, Nayar: Thank God it was
not held in Srinagar.

Shri Matthen: There is one member
of the Commission, Mr, Ramasubban,
who should have known this better
and who should have known some-
thing about Travancore, though the
rest can have some sort of an excuse.
I do not blame the Commerce and
Industry Minister so much as I do the
Commission. The recommendations
of the Commission are accepted by
the Minister and I lay more blame on
the Commission. It does not enhance
their reputation for efficiency or
thoroughness, to put it modestly.

In the report of 1950 there was
mention of this industry in Travan-
core-Cochin and in the latest report
there is none.

The food value, as fodder, I am told,
is very great and nobody has de-
veloped it. For invalids in hospitals.
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even doctors have prescribed this
food. As the report of the Small-
scale Industry Committee, about
which a reference was made by my
friend, Mr. Thomas, the greatest asset
of India is its very large home market.
If we develop this industry there is
hardly anything which can be made
of wheat or rice that cannot be made
out of tapioca, but nobody has cared
to find out the position. The Central
Food Technological Research Institute
in Mysore could very well do the
research and I believe the synthetic
rice that has been manufactured con-
tains about 70 per cent of tapioca.

Mr. Depuiy-Speaker: May I remind
the hon. Member that the hon. Mr.
Speaker said that discussion on the
Bill must be completed by 1-15 p.m.

Shri Matthen: I will
minute or two,

close in a

Mr. Deputy-Speaker: There are
some amendments to clauses and,
therefore, we must take up clause by
clause discussion at least by 1 p.m.
even if we allow only fifteen minutes
for it, and for third reading. Now
we have barely fifteen minutes more,
How long does the hon. Minister
expect to take for his speech?

The Minister of Commerce (Shri
Earmarkar): As little as you think
fit. Let it be flve minutes.

Shrli Barman (North Bengal—Re-
served—Sch. Castes): May 1 suggest
that we begin the consideration of
clauses straightaway and those who
have got to say anything on the Bill
may say it on the clauses?

Mr. Deputy-Speaker: Yes, and the
Minister may reply once and for all
in regard to this Bill.

Shri Matthen: I have brought out
all the possibilities and the unlimited
resources for development of this
industry in order to bring home to
hon. Members the importance of this.
When the coffee industry was down
and out in the thirties, it was the
Coffee Board that made the industry
to consume all the output of the
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Indian plantations. In 1952 when the

coir industry was down and out, the
hon. Minister for Commerce and
Industry actually visited Travancore-
Cochin area and accepted the
suggestion I made in 1952 during the
budget debate that there should be
a Coir Board. May I therefore make
a very earnest suggestion? The
suggestion is to organise a small
Tapioca Board for developing the
possibilities of this industry. I believe
the hon. Minister will take it seriously.
It is an industry that can be develop-
ed all over India and we can think
out avenues of developing it. I
support the Bill.

Mr. Deputy-Speaker: Before I call
anybody, let the consideration stage
be over. The question is:

“That the Bill further to
amend the Indian Tariff Act, 1934,
be taken into consideration”

The motion was adopted.

Clause 2. —(Amendment of the First
Schedule)

Mr. Deputy-Speaker: Which are the
amendments that hon. Members wish
to move? Let them be moved.

Shri Barman: I beg to move:
In page 1, after line 6, add:

“(i) in Item No. 11(6), in the
entry in the second column, for
the words ‘Sago Globules’ the
words ‘Tapioca Globules' shall be
substituted;”

Shri 8. V. Ramaswamy: I beg to
move:

In page 1, after line 6, add:

“(i) in Item No. 11(6), in the
second column headed ‘Name of
article’, after the words ‘Tapioca
pearls’, the words ‘Sago means a
starch product derived from Sago
palm or from Tapioca root’ shall
be added;”

Mr. Deputy-Speaker: There are only
two amendments r“that have been
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moved and I will place them before
the House. Amendments moved:

In page 1, after line 6, add:

“(i) in Item No. 11(6), in the
entry in the second column, for
the words ‘Sago Globules’ the
words ‘Tapioca Globules’ shall be
substituted;”

In page 1, after line 6, add:

“(i) in Item No. 11(6), in the
second column headed ‘Name of
article’, after the words ‘Tapioca
pearls’, the words ‘Sago means a
starch product derived from Sago
palm or from Tapioca root’ shall
be added;”

I shall allow the discussion on the
amendments and clauses together.

Shri Barman: The hon. Minister for
Commerce and Industry has n un-
fair to the Calcutta Corporation and
to the Government of West Bengal
when he made his speech,

Mr. Deputy-Speaker: Is there any
natural product like sago? Is any
particular grain called ‘sago’ pro-
duced from earth?

Shri Barman: Yes, it is produced
from sago palm and then it is made
into globules.

My intention in moving this amend-
ment is not because that I hold a brief
or any such thing for the Government
of West Bengal or for the Calcutta
Corporation—neither have I been
approached by any of the two insti-
tutions for moving this amendment—
but it is out of my own volition that
I thought that this amendment will
resolve many difficulties. The Minis-
ter for Commerce and Industry stated
“Let the West Bengal Government
break its head; it shall not get any
sago because the trump card is in my
hand.” He has banned it from import
and therefore nobody can find real
sago here in India however much he
may try. As I said, I hold no brief
for the West Bengal Government. Let
the Central Government and the West
Bengal Government settle it amongst
themselves. My simple intention is

»

21 SEPTEMBER 1964

(Amendment) Bill 2620

that because of this restriction on
sago globules, all this complication
has arisen in Calcutta. The Minister
has said that some Deputy Superin-
tendent of Police had some stomach
trouble by taking this tapioca pro-
duct and, therefore, out of that, the
Calcutta Corporation and the Bengal
Government have created all this
trouble. He said something in that
way. I am sorry that the hon. Minis-
ter has not done justice to the people
of Calcutta and to the West Bengal
Government. After all, the Calcutta
Corporation is an elected body and
represents the people of Calcutta and
how can you suggest that it is done
at the bidding of a Deputy Superin-
tendent of Police?

Shri 8. V. Ramaswamy: When was
it done?

Shri Barman: Let me have my say
and he may have it next in his turn.
It was an unjust and unkina remark
on the people of Calcutta made by
the Commerce and Industry Minister,
It is admitted on all hands that sago
is produced not in our country but in
Malaya out of the juice of the sago
palm. When we market these pro-
ducts out of topi tapioca, if we simply
call it tapioca there will be absolutely
no difficulty.  Neither the Bengal
Government nor the Calcutta Corpo-
ration will have any power to seize
any product which has been sent there
for sale. This simple suggestion of
mine would remove this difficulty. I
may say one or two words why such
a situation has been created there.
These sago globules are advised by
the medical practitioners to be used
by people suffering from high fever
or people in convalescent stages.
That is one matter. Secondly, it is
taken by people who are fasting for
days together and by widows in our
parts of the country. They take no
other thing but sago. It is considered
to be something which is sanctioned
by the religious customs and they
take no other thing. It may be—I do
not know—out of such considerations
that the people of Calcutta might
have said that because sago is a
sacred product and tapigca is some-
thing else it should be“called by its
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[Shri Barman]
real name. I have toured Salem and
1 have seen tapioca plantations. As
my friend Mr. Matthen has said, I am
definite that in my parts of the
country this kind of plant can be
grown in abundance. My quarrel is
not with the tapioca industry. I have
seen these globules in the factories
being produced out of these tapioca
tubers. We in India certainly want
that any industry which is Indian
must thrive and should have all the
advantages that the Government of
India can give., What I say is that
even if the Commerce Ministry be not

pleased to allow any import of sago

from Malaya at least it would be just
and proper and only straighforward
for them to call it by its real name,
that is, tapioca globules.

I want to mention another point:
that is about the protective duty.
When no sago is produced in our
country how can it be protected by
the imposition of a duty? They could
have adopted a  straightforward
method of putting revenue duties and
thus save the tapioca industry from
any kind of competition. I do not
know why this method should be
adopted to push this industry which
every Indian should like because it is
an Indian industry. I hope that the
Government will further look into the
question and not create unnecessary
trouble ...... (Interruptions).

Mr. Deputy-Speaker: Is it in the
nature of a legal or constitutional
objection? I mean giving. Is there
any constitutional or legal objection
for giving protection to an industry
which is not carried on in this
country ......

Shri Barman: No, Sir. There is no
sago industry in our country.

Mr. Deputy-Speaker: In case there
is no such industry which requires
protection, can a protection be given
to encourage the production of a simi-
lar article here to another article?

Shri Barmian: That ix my point.
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An Hon. Member: If so, protection
is necessary for this tapioca globules

industry.

Mr. Deputy-Speaker: If protection
can be given not only to the same
kind of industry but to a similar kind
of article which will serve the same
purpose, there is no legal objection or
constitutional objection. The question
is that in the name of sago globules
tapioca globules ought not to be passed
on. But here we are on a different
Bill altogether ..........

Shri V. P, Nayar: If you look into
the dictionary meaning of sago, it
something manufactured from sago
palm; it only says that sago is a
nutritous nutritive farinaceous carbo-
hydrate produced from the pith of
several East Indian palms. That is
what is written in the dictionary.
People have thought that what they
have been eating since 1940 was really
sago while Government did not take
any steps to convince them that it is
not the sago which used to be import-
ed but it was sago which was indi-
genously produced.

Shri A. M. Thomas: It is stated in
the Tariff Commission Report that
sago globules are manufactured
entirely from tapioca root. The scope
of the inquiry is therefore restricted
to sago globules manufactured from
tapioca,

Shri Kottukappally (Meenachil):
Originally it was in Brazil and
tapioca was imported into Travancore-
Cochin from Brazil. Sago is a word
which can be commonly used for the
sago prepared from sago palm or from
tapioca.

Shri Barman: Has any tapioca
globule been imported from other
countries? (I'nterruptions.)

Shri Kottukappally: It -was first
produced in Brazil. In Brazil they
do not use tapioca in a boiled state.

Shri Mulchand Dube (Farrukhabad
Distt.—North): Is there any difference
in the food value of tapioca globules
and sago globules?. . .... (Inter-
ruptions.)
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Shri 8. V. Ramaswamy: The amend-
ment of Mr. Barman goes against the
Act itself and does not fit in. I you
kindly turn to page 6 of the Tariff
Commission’s Report, you will find
para. 5(a) deals with the sago globules
and tapioca pearls. It reads: “Sago
globules are manufactured either from
tapioca root or from sago palm and
both the products are popularly known
as sabudana in North India and
javarasi in South India., We were in-
formed during the public inquiry that
sago globules are manufactured in
Malaya from sago palm as well as
tapioca root and that a substantial pro-
portion of the imports from Malaya
before the import ban came into
operation in 1850 consisted of sago
globules manufactured from sago
palm...... ” This Bill seeks to prevent
the import of sago globules made out
of tapioca roots that is in competition
with the Indian indigenous industry..

Mr. Deputy-Speaker: But what
about globules from sago palms?

Shri 8. V. Ramaswamy: There is no
sago palms at all there. There are
several kinds of sago. If you kindly
permit me I will read out to you:
there are five types of sago......

Mr. Deputy-Speaker: Mr, Rama-
swamy’s contention is that there are
no sago globules manufactured from
sago palm; he has no objection at all
to their import.

Shri Matthen: We have.

Mr. Deputy-Speaker: Could it be
definitely known that this tapioca
globules which are passing of for sago
globules have got equally the same
calorific value even though they might
serve the same purpose? They say
this has to be protected against sago
globules manufactured from tapioca
or is it from sago palms?

1 pM.

Bhri 8. V. Ramaswamy: Sago is a
generic name. There are several
kinds of fureign sago. I shall present-
ly give you their names. There is the
American sago; there is the German
sago. There is Gomuti sago, Javanese
sago and Japanese sago. The American

-
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sago is prepared out of Batata (Areca
palm), wheat and corn. The German
sago is prepared out of potato and
wheat. The Gomuti sago is prepared
out of the pith of an inferior palm
of East Indies.

An Hon. Member: Wherefrom are
you reading?

Shri 8. V. Ramaswamy: From my
notes.

Mr. Deputy-Speaker: Hon. Members
are entitled to know wherefrom this
information is got.

Shri 8. V. Ramaswamy: From
various books, from the Encyclopaedia
and so on. You can challenge it if
you like.

. The Javanese sago is prepared out
of another type of palm of the East
Indies. The Japanese sago was pre-
pared out of certain good varieties of
palms known as Farina-Ferra and
Sagu.

These are several types. Sago is
just a starchy product derived from
any type of starch. It may be sago.
It may be tapioca root. It may be
potato. It may be even rice. What-
ever is fabricated out of starch is
called sago if it has a globular form.
It is a generic name. The question
arose about the calorific value and all
that.

Mr. Deputy-Speaker: What then is
artificial rice?

Shri 8. V. Ramaswamy: In artificial
rice 85 per cent is tapioca root and
about 12 per cent. groundnut.

Mr., Depnty-sinker: But it is not
sago globule.

Shri 8. V. Ramaswamy: Groundnut
also enters into its composition, and
the shape is that of rice. That is
how it gets that name.

I shall give some flgures with regard
to indigenous and foreign sago, de-
rived from the Extract from the
Bulletin of the Imperial Institute of
Science, Londen with regard to
foreign sago, and from the analytical
report supplied by the Governmeni
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Analyst, King Institute, Guindy,
Madras. ’

With regard to the percentage of
water, in indigenous sago it is 11'6
per cent; in foreign sago it is 1147
per cent. As regards protein, in
Indian sago it Is. 30 per cent; in
foreign sago it is 13 per cent. With
regard to carbohydrates it is 876 per
cent. in indigenous as well as foreign
sago, As regards fat, it is '1 per cent.
in indigenous sago and 13 per cent. in
foreign sago. Mineral matter is 4 per
cent. in both, As a matter of fact,
the nutritive value of Indian sago
seems to be much better than that of
foreign sago.

Shri V. P. Nayar: That is not
correct.

Mr. Deputy-Speaker:
protein ......

" Shri 8. V. Ramaswamy: It is higher
in indigenous sago. '3 per cent. &
higher than "13 per cent. Thirty is
more than thirteen, ignoring the
decimal -

Shri Karmarkar: ‘3 is greater than
‘13.

Mr. Deputy-Speaker: I thought he
said 1'3. If it is -13, there is no diffi-
culty.

Shri 8. V. Ramaswamy: The House
is thankful to the hon. Minister {for
giving the assurance that he is much
interested in the protection to be given
to these industries. He also said that
he will take steps. Here is a sample
of a step.

Without

The Health Ministry communicated,
in July 1954, to the several States
the definition which has been arrived
at by the Central Committee for Food
Standards. And this is from a copy
of their letter sent to the Sago Manu-
facturers’ Association of Salem:

“After a careful consideration
of the existing situation, the
Committee has recommended that
the deflnition of sago should be
amended to read as ‘Sago’ is a
starch product derived from sago
palm or from tapioca root. The
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recommendation has  already
been brought to the notice of the
State Governments for their
consideration, and it is hoped that
they will modify their Food Laws
suitably to meet the existing
situation in their” areas.”

This was in July. What happens in
September is this. They go on with
a new definition. I looked into the
Calcutta Municipal Act. Section
462(1) of the Calcutta Corporation
Act does not mention sago as one of
the items to be notifled......

Shri V. P, Nayar: It is a matter to
be agitated in the Supreme Court.

Mr. Deputy-Speaker: He is oppos-
ing the amendment of Mr. Barman
and giving the reasons.

Shri V. P. Nayar: The point is
whether this House has to go into
the question whether sago should be
included or deflned, when we are
running against time.

Shri S. V. Ramaswamy: I will finish
in one minute. I would have finished
if you had not interrupted me.

Section 462(1) of the Calcutta
Corporation Act says:

“Any other article of food or
any drug which may be notified
by the State Government in that
behalf in the Official Gazette”.

This comes under this category. It
has never been notified so far that
sago is one of the items coming under
section 462(1). Subsequent to the
seizure in July of 10,000 bags:
worth about Rs. 40 lakhs, which
have been held up—and they
are deteriorating rapidly—and the
cases are now pending, this sago is
introduced as an item by their Noti-
fication of the 13th September under
sub-clause (14). In exercise of the
power conferred on them under this
clause they have now notified sago as
an item. And by that notification of
the 13th September 1954 they say that
“sago shall be exclusively derived
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from starch obtained from the pith of
the trunks of the sago palm"”.

In July the Ministry communicates
the definition given by the Fooud
Standards Committee and yet the West
Bengal Government ....

Shri Barman: On a point of order.
The matter is in the courts. Can he
argue on the merits?

Mr. Deputy-Speaker: What is the
matter that is in court?

Shri Barman: The Calcutta Corpo-
ration has seized these products and
has filed cases against the industrialists
who have imported these produets.
There are twenty-one cases now pend-
ing.

Mr. Deputy-Speaker: I do not see
there is any point of order. The hon.
Minister said that the Calcutta Corpo-
ration has taken exception and that
he is trying to persuade that Govern-
ment whether we should exclude this
sago which is real sago and allow the
West Bengal people to eat only that
and avoid this tapioca. All this has
incidentally come for review. So far
as this matter is concerned the
question of  notification by that
Government is there, He says the
notification has been issued later on
and it involves a lot of inconvenience
and therefore a kind of protection
ought to be given to this.

Shri 8. V. Ramaswamy: In spite of
the circular from the Health Ministry
of the Central Government, the
Government of West Bengal has noti-
fied the other way. I am sceptical
about this persuasion. 1 want the
hon. Minister here and now to define
it in terms of the Tariff Commission's
Report and give protection to the
industry to which the Bill now seeks
to give protection, so that there may
be no ambiguity as to what we are
seeking to protect.

Shri Achuthan: With regard to the
two amendments, of Shri Barman and
Shri Ramaswamy, according to my
point of view, Shri Ramaswamy's
amendment is to the point and it con-
cerns, his constituents in Calcutta
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The Tariff Commission has also made
extensive enquiries and said that the
so-called sago globule is a thing which
has been produced out of tapioca
pearls alone. Formerly something
was imported from Malaya alse.
There also it is now manufactured
from tapioca pearl. So that, except-
ing for the word ‘sago’ there is mno
particular substance in saying that
sago must be from sago palm.

The Calcutta Corporation wants to
see that it is according to a standard.
It is for it to send it to a laboratory
for analysis. Let them examine it and
then say that it has got some defects
and so it is nmot possible to put it in
the market. Instead of that, to say
that sago means sago produced of sago
palm and create difficulties for these
manufacturers from Salem is not at
all charitable. The Central Govern-
ment must take up this matter and
convince the Bengal Government and
the Corporation not to stick too much
to names. That the Deputy Com-
missioner of Police had a sad
experience with regard to sago pre-
pared in his house cannot be taken up
to sack these people. Moreover, these
Salem people are fed by our people
with our tapioca. All tapioca is taken
from Travancore-Cochin by these
people. Previously, there was food
control in Travancore-Cochin. Now,
there is no food control and rice is
available in abundance, this tapioca
can be utilised for the production of
sago as well as starch for the textile
industry. 1 request the hon. Com-
merce Minister to see that some
research is undertaken by the
Coimbatore and Ahmedabad Textile
Research Laboratories about the
feasibility of producing starch for
the textile industry from tapioca.
There is great scope for this indus-
try. If this tapioca cultivation is
encouraged, a good number of people
in Travancore-Cochin will earn a
livelihood. I do not know whether
you have tasted a pudding made of
tapioca globules. It is a very tasty
thing. For uppama also it is very
good. In the production of synthetic
rice, a good portion comes from
tapioca.  Synthetic rice is a very
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nutritious thing. If the hon. Minister
Shri Karmarkar, who is enthusiastic
and energetic,c would, instead of
spending no time for the creation of
Samyuktha Karnataka, which will be
looked after by Shri Nijalingappa and
Shri Hanumanthaiya, turn his
attention to these industries. ..

Mr. Deputy-Speaker: All that is
irrelevant.

8hri Achuthan: .... there will be
great improvement. I support the

Bill which has been brought forward.

Shrl Karmarkar: Two points have
emerged from this debate. First is
about the encouragement to the
-expansion of the growth of tapioca. I
am quite sure that the Ministry of
Food and Agriculture who are con-
<erned with this matter, will surely
take cognisance of the views expressed
on the floor of the House. There can
be no two opinions on that point; as
much as possible should be done for
the expansion of the cultlvation of
this root which is a nourishing root.

The other point has arisen ineci-
dentally on account of what happen-
ed in Calcutta. I do not propose to
touch the merits of the question. I am
not yet sure under what section
action has been taken. We are in
touch with the West Bengal Govern-
ment regarding the whole matter. So
far as information that I have in my
‘possession shows that the whole diffi-
culty appears to have arisen at the
present moment out of the difference
in nomenclature, The Tariff Com-
mission has treated sago as a generic
name and they refer to tapioca
globules as sago globules. They say,
for instance, in page 6 of the report:

“The scope of the enquiry is,

therefore, conflned to sago
globules manufactured from
tapioca.”

That is how they describe.

Shri B. K. Das (Contai): What
about tapioca pearls?
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Shri Karmarkar: Tapioca pearls are
the same as globules. It is one name
for a roundish thing.

Shri B. K. Das: Why two names
then?

Shri Karmarkar: Because there are
two names in the English language.
My present information shows that
perhaps there may be a little rhythm
in the words sago globules and tapioca
pearls. I do not know what it is.
The substance is about the same,

Shri Matthen: Tapioca pearls is a
breakfast food like corn flake, etc.

Shri Karmarkar: Sometimes I take
it in the breakfast, sometimes in the
evening, It is a roundish thing.

Shri Matthen: Not very small,

Shri Karmarkar: That is sago.
Perhaps globule is a scientific name
and pearl is a poetic name. There is
only difference in how you call it.
The West Bengal legislature is vested
with powers by the Constitution. We
sitting here cannot interfere with the
functions of that legislature and that
legislature has given certain powers
to the Calcutta Corporation. In that
Corporation, as my hon. friend has
pointed out, they have certain powers
in respect of certain articles about
description. They have said that here-
after what is known as sago (sabu-
dana) shall not be sold unless that
particular product described as sago
(sabudana) is exclusively derived from
the starch obtained from the pith of
the trunks of the sago palm such as
Metroxylon sago, Sagus rumphii,
Sagus farinifera, Cycas revoluta,
Cycas Circinalis. This is the defini-
tion put in. If tomorrow the mer-
chants in Calcutta label these goods
as tapioca globules, every action is
out of court.

Mr. Deputy-Speaker: But, they
won't sell.

Shri V. P. Nayar: They have
‘utilisima’ and they will sell.

Shri Earmarkar: As my esteemed
colleague said a moment ago, we have
taken up the question with the West
Bengal Government. They might
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take it up with the Corporation. In
any case, it does not affect the pre-
tection to be afforded under the Bill
under consideration, This is an
important matter. We look upon it
with concern. We do not want to
dislocate the normal trade channels.
Nor need anybody do anything that
discourages the growth of this indus-
try. That point is really incidental.
As my colleague assured the House,
1 would like to say that we are taking
up the matter with the West Bengal
Government and we hope that a suit-
able solution may be found out of
this difficulty. In the meantime, it
may be wiser for the merchants con-
cerned to label it as tapioca globules
and avoid all difficulty. For, the
people will take in tapioca globules
though they may find the name to be
another just as they eat sago. One is
a8 nutrient as the other.

Mr. Deputy-Speaker: During the
war, it was tapioca or sago?

Shri Karmarkar: Before 1940 we
used to get sago from Malaya.

The Tariff Commission has gone into
the matter and they have pointed out
certain scope for improvement in the
tapioca globules. I have no doubt
that the manufacturing interests will
take up that advice that has emanated
from the Tariff Commission. I have
nothing more to add, apart from these
observations. I see that the Bill has
received universal support.

Mr. Deputy-Speaker: If it is sold in
Calcutta as tapioca globules, there is
no protection for it.

Shri Karmarkar: It is there.

Mr. Deputy-Speaker: It is sago
globules or tapioca pearls in the Act.

Shri Karmarkar: Sago globules and
tapioca pearls.

Shri Mulchand Dube (Farrukhabad
Distt.—North): What is the Hindi
name?

Shri Karmarkar: Sabudanag is the
Hindi name. I oppose both the
amendments,

432 L.S.D,
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Shri 8. V. Ramaswamy: In view of
the assurance given by the hon.
Minister and Deputy Minister, I beg
to withdraw my amendment.

The amendment was, by leave,
withdrawn.

Shri Barman: I press my amend-
ment.

m‘Mr. Deputy-Speaker: The question

In page 1, after line 6, add:

“(i) in Item No. 11(6), in the
entry in the second column, for
the words ‘Sago Globules' the
words ‘Tapioca Globules’ shall be
substituted;”

The motion was negatived.

Mr. Deputy-Speaker: The question

“That clause 2 stand part of the
Bill.”

The motion was adopted.
Clause 2 was added to the Bill.
Clause 1 was added to the Bill.
The Title was added to the Bill.

The Enacting Formula

Amendment made:

In page 1, for lines 1 and 2. substi-
tute:

“Be it enacted by Parliament
in the Fifth Year of the Republic
of India as follows:—"

—[Shri Karmarkar]
) Mr. Deputy-Speaker: The question
is.
“That the Enacting Formula, as
amended, stands part of the Bill”,
The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill.

Shri Karmarkar: I beg to move:

“That the Bill, as amended, be -
passed”.
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Shri V. P. Nayar: May I ask a

question? A point was raised that
'Government at this stage, in 1954, still
resort to a sort of preferential duty.
Dhe hon. Minister did not answer that
point. Could I have something about
that?

Shri Karmarkar: I did not answer
¢hat. I shall take some future
opportunity to answer that.

Mr. Deputy-Speaker: The question
is:
«That the Bill, as amended, be
passed”. '
The motion was adopted.

DISPLACED PERSONS (COM-
PENSATION AND REHABILITA-

TION) BILL.

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): I beg to

move....

Mr. Deputy-Speaker: On behalt of
Shri A. P. Jain.

Shri J. K. Bhonsle: On behalf of
Shri A. P. Jain, I beg to move:

«“That the Bill to provide for
the payment of compensation and
rehabilitation grants to displac-
ed persons and for matters con-
nected therewith, as reported by
the Joint Committee, be taken
into consideration.”

As the House will remember, in
May last during the Budget session of
the Parliament, the Minister for Reha-
bilitation introduced a Bill empower-
ing the Government to acquire the
rights and titles of evacuee owners of
property in India and to utilise these
properties for payment of part com-
pensation to displaced persons.

It is not necessary for me to retrace
the protracted and complicated nego-
tiations which preceded this decision
and which, by their failure, made the
decision inevitable. There has been
a persistent demand from displaced
persons that the evacuee property
should be alotted permanently to them
without waiting for an agreement
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with Pakistan. This demand has been
further strengthened by the fact that
Pakistan is In no mood to settle this
vexed question of evacuee property
on the basis of a just settlement bet-

" ween the two Governments. Against

this background of fruitless negotia-
tion and long deferred hope, it would
be manifestly unfair for all displaced
persons to base their permanent reha-
bilitation on a problematical settle-
ment with Pakistan. The Compensa-
tion and Rehabilitation Bill is the
practical expression of the decision of
Government not to wait any longer
on events but to carry to its logical
conclusion the process of rehabilitation
which began in 1947 and of which,
if I may say so, the payment of com-
pensation is the culminating act.

As the House is aware, this Bill
provides for a compensation pool
which will consist of evacuee property
and the rents on these properties
accumulated for the last seven years
and the contribution made by the
Government which has been already
defined as stated in the Statement of
Objects and Reasons attached to the
Bill as introduced in Parliament. The
Bill provides for the utilisation of the
assets of the pool for compensation.
The speed with which these proper-
ties are sold or transferred to displac-
ed persons will have a direct bearing
on the speed with which the scheme
is implemented.

[SHrRt BARMAN in the Chair]

The Bill has been before the Joint
Select Committee of the Parliament
and the Committee has presented its
report to the Parliament a few days
ago. The Committee considered . a
number of memoranda submitted to
it by associations representing dis-
placed persons and heard them at
great length. It then examined the

‘Bill with great thoroughness and has

made a8 number of important changes.
Amongst these I shall touch on three
or four which deserve mention.

The first of these is with regard to
the time and manner in which appli-
cations from displaced persons should
be called. Hitherto, as the House is
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aware, applications from  displaced
persons were successively called from
categories of displaced persons who
were considered to be the most deser-
ving of compensation. Such categories
were those of inmates of homes and
infirmaries, widows and infirm per-
sons. The first list of the priority
categories, as they were called,
covered about 55,000 cases and addi-
tions were made to it from time to
time so that by October, 1954, roughly
about 2} lakhs of claimants, it is
expected, will have applied for com-
pensation. The Joint Select Com-
mittee has made a recommendation
that this selective procedure based on
categories should be discontinued and
that applications should now be
called from displaced persons from a
particular State of a convenient
group of States. They have further
recommended that this process of
calling applications should be com-
pleted by 30th June, 1955, This is an
important provision which sets a limit
on the time for inviting applications.

The second recommendation made
is with regard to giving relief to
banking companies. As the House is
aware, banking companies were ex-
cluded from the purview of the Debt
Adjustment Act 1951 and could not
therefore seek redress from the
tribunals appointed under that Act.
The Joint Select Committee has made
a recommendation to the effect that
debts due to such banks and secured
by a mortgage or a charge or a lien
on the property, concerning which a
claim has been verified, should be
entitled to a share of the compensa-
tion due on such a claim. This is a
measure which I am sure will receive
the approval of the House as it helps
the displaced banks to meet their
requirements towards the depositors,
most of whom are displaced persons.

The Joint Select Committe has
recommended that trusts of all kinds
should be excluded from the scope of
thig Bill and that the evacuee pool
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should not be utilised to pay compen-
sation for trust properties left behind
in Pakistan. The Joint Select Com-
mittee has made a recommendation
that special protection should be pro-
vided to displaced persons who, by
virtue of being tenants in the pro-
perty which is to be transferred under
the scheme to evacuee owners, are in
danger of being ejected. Some sort
of special protection is very necessary
because hundreds and thousands of
properties tenanted by displaced per-
sons of small means will have passed
to new owners, and it would lead to
great hardship and distress if steps
were not taken to prevent their whole-
sale dislocation by the new property
owners. Naturally, this protection
will be forthcoming subject to the
conditions which ensure fairplay to
all concerned.

Another clause of the Bill which I
would like to mention is clause 9
which lays down the procedure for
deciding disputes as to the persons en-
titled to receive compensation, The
power to settle such disputes is pro-
posed to be given to officers to be
appointed under this Act, as the Com-
mittee felt that it would be difficult
for parties to have their disputes
settled in a court of law. The ques-
tion of succession in the case of a
deceased claimant is also to be decid-
ed by these officers. Provision has,
however, been made for reference of
cases involving complicated questions
of law to the District Judge, if the
officer before whom such disputes
arise is of the view that the case is a
complicated one and ought to be
decided by a District Judge.

The disbursement of many crores of
rupees, and the transfers of hundreds
and thousands of houses is a task for
which only the word ‘colossal’ is ade-
quate, The process will bristle with
difficulties, because a major part of
the pool is not in the form of cash
which can be easily distributed, but
in the form of properties. These pro-
perties have been occupied or tenanted
by displaced persons for the last so
many years, many of whom hare
claims and many have not. The
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transfer of these properties must take
place with minimum dislocation. We
have provided a machinery which
will function within the four corners
of this Bill, and will be entrusted
with this task.

So as to ensure that this machinery
does not function lifelessly but ihat is
animated and informed by a recogni-
tion of the essentially human and
humane nature of its functions we
have provided for its guidance an
Advisory Committee which will be
sensitive to the repercussions of this
scheme on displaced persons and to
reactions of informed public opinion.
The Advisory Committee will inter-
pret these repercussions and reactions
for the benefit of those who will be
entrusted with the working of this
scheme,

I move that the Bill as amended by
the Joint Select Committee be con-
gidered and passed,

Mr. Chairman: Motion moved:

“That the Bill to provide for
the payment of compensation and
rehabilitation grants to displaced
persons and for matters connected
therewith, as reported by the Joint

" Committee, be taken into consi-
deration.”

Shri D. C. Sharma (Hoshiarpur): I
rise to speak this afternoon on this
Bill, with very mixed feelings. In
fact, I do not know whether I should
congratulate the hon. Minister of
Rehabilitation or the Members of the
Joint Select Committee on the small
mercies which they have given to the
displaced persons, or to supplicate him
or to appeal to him to relax to a con-
siderable extent and to give them
more facilities, more assistance and
more aid.

The other day, while we were talk-
ing about the Bill, it was called a
drama. Well, the problem of refugees
hae been a drama, and a very sad
drama too. I do not want to ecall it
a tragic drama, but all the same, 1

went to say that it has been a drama’
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which has been full of pathetic scenes
from beginning to end. The question
is whether this Bill rings the curtain
on that drama. Does this Bill put an
end to the drama which started in
19477 Perhaps, Government think
that this Bill is a kind of measure
which will ring down the curtain on
this drama. But I would say that
this should not be the measure for
ringing down the curtain on this
drama, but this should be a measure
where the real process of rehabilita-
tion should begin.

Of course, in a sense, the process
of rehabilitation began in 1947, but 1
think, rehabilitation without compen-
sation is like Hamlet without the
Prince of Denmark. Rehabilitation
has been going on all the time, and L
cannot but thank the Government
and the hon. Minister for the noble
efforts that he has made, so far as
this rehabilitation is concerned. No
refugee can be blind to the colossal
efforts that he has made in this re-
gard. I use the word ‘colossal’, which
was used by my hon. friend just now
deliberately because I think it is an
appropriate word. 1 cannot be blind
to the colossal efforts which have been
made by our Government to rehabi-
litate our friends, the refugees or the
displaced persons from the different
States of West Pakistan, I think they
are making similar efforts to reha-
bilitate persons from East Pakistan.

But all those efforts have suffered
from one defect, and I do not mind
bringing that defect to the notice of
my hon. friends and the hon. Minis-
ter. The defect has been that the
measures which have been taken
have not proved very efficacious, be-
cause the word ‘delay* has been on
them. One timely dose administered
to a patient goes a long way to cure
him, but if similar doses are repeat-
ed, and repeated not at the right
time, they will not succeed in curing
the patient to that extent. I cannot
help saying that all the noble efforts
which our Government have made in
helping the displaced persons have
been characterised by dilatoriness,
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They have not been done at the right
time, at the psychological moment, at
the critical time, excepting in the case
when they were removed from West
Pakistan in good time. But so far as
the relief measures are concerned,
they have not been characterised by
that proper sense of the fitness of
time, which should have been there.

All the same, it has happened. But
if you ask a refugee, a displaced per-
son, as to what this rehablilitation
means, what will he say? Of course,
he has been given houses, he has been
given other things, so many things
have been done, there are colonies,
there are work centres, there are edu-
cational grants ete. And those things
mount up to a great deal. I do not
deny that. But if you ask a displaced
person as to what he means by reha-
bilitation, he will tell you ‘Rehabilita-
tion is equal to compensation’. That
is what he will say. I must say that
so far as the granting of compensa-
tion is concerned, we have been very
tardy. 1 do not blame the Govern-
ment, because it was a two-way
traffic and the Government tried for
a long time to arrive at some kind of
settlement with the Pakistan Govern-
ment, I do not think I am giving a
secret away when I say that I met a
few years ago a learned professor
from Pakistan. I met him somewhere
in India. I asked him, ‘What do you
think of your displaced persons?’ He
said: ‘Well, what we have got from
Lahore alone in terms of property and
other things more than compensates
us for all the losses that we have
suffered’. He was an honest profes-
sor and he told me this.

An Hon. Member:
Sharma.

Shri D. C. Sharma: All professors
are honest. That is what he told me.
I tell you that that let the cat out of
the bag so far as I am concerned, a
man of limited understanding. Why
should they have entered into any
agreement with us when they had got
tremendously much more than they
had left behind? They were the ‘haves’
and we were the ‘have-nots’, they were
the people who had got things and

Like Professor
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we were the people who had lost
things, and since they were ina more
favourable position they did not try
to enter into any agreement with us.
Of course, I inust say that our Gov-
ernment which always Dbelieve in
peaceful negotiations, which always
believe in agreed solutions to great
problems—whether they are domestie
or international—did their best to
come to some agreement with them,
But whereas our Government tried to
meet them more than half-way, they
did not budge an inch—because it is
very difficult to give back what you
have got! Therefore, I say that the
delay was due to the fact that we
tried to arrive at some kind of settle-
ment with the Pakistan Government,
Now, that has not come forward, and
I am glad that our Minister of Reha-
bilitation has been bold enough to
come to this decision,—I am glad that
our Government have been bold
enough to come to this decision—that
we must now take a unilateral action.
A unilateral action in the present cir-
cumstances of the case was the only
thing possible, and I am glad the
Government have taken it. But if a
question had been put to displaced
persons from West Pakistan about
unilateral action wversus bilateral
action, I think every one of them—
whether he was educated or not whe-
ther he was literate or illiterate, whe-
ther he was a property owner or a
person who had no property—would
have said: ‘Do not have any negotia-
tions with Pakistan in this matter. By
doing so, you are only postponing the
day of giving compensation. You
should have gone on with your com-
pensation scheme long ago’. Sir, that is
what made for delay, and this delay has
been dangerous in terms of the psy-
chology of our displaced persons.
Refugee rehabilitation is not to be
taken only in terms of houses and
money—they are, of course, very im-
portant—it is not to be taken only in
terms of property—that is also very
important—but I tell you that refugee
rehabilitation is to be taken also in
terms of psychology. You have fo
cure the wound which had been in-
ficted on the mind of the persons, and



2641  Displaced Pereons 31 SEPTEMBER 1954

[Shri D. C. Sharma])

I must say that this delay has not
been conducive to the assuaging of
that wound; it has only added to that.

Again, there is another thing. Here
in the Report of the Joint Select Com-
mittee, which has been circulated to
us, I find a memorandum given by the
displaced persons....

Mr. Chairman: What I propose to do
is this. As the hon. Member, Shri
D. C, Sharma is the first cpeaker, I
will allow him half an hour. e ha-
already covered 15 or 16 minutes. He
will please accommodate all his argu-
ments within another 14 minutes.

Shri D. C. Sharma: May I request
you....

Mr. Chairman: What I meant to say
was this. After all, this is a very im-
portant Bill and when we come to the
clauses, we will take much time. So
instead of taking too much time on
the general consideration motion,
many of the Members will have oppor-
tunity to speak when we come to the
clause by clause consideration stage.
In that way, we may economise time,
because the time is, after all, limited
by the House itself.

Pandit Thakur Das Bhargava (Gur-
gaon): May I suggest one thing? So
far as the clauses are concerned, 1
want to bring to your notice that they
are not likely to take much time.

Mr, Chairman: I see.

Pandit Thakur Das Bhargava: The
amendments are very simple and
after the hon. Minister has made his
statement or has given his assurance,
they are likely to be withdrawn—all
of them. That is my view. I, there-
fore, request you to kindly allow more
time so far as the gneral consideration
is concerned, than so far as the clause
by clause consideration is concerned.

Mr, Chairman: I did not know that.
Anyhow, when the Deputy-Speaker
comes, he will settle the matter.
Meanwhile, Shri D. C. Sharma may
go on. He will finish within the time
allotted.

(Compensation and
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Shri D. C. Sharma: I request you to
ring the bell five minutes before the
thirty minutes are over.

Now, that delay, I tell you, has
caused a lot of unnecessary delay. At
the same time, that delay has been
responsible for other things. Look at
page 47 of the Joint Select Committee
Report. In a memorandum which was
submitted to the Joint Select Com-
mittee, it has been said:

“The evacuee property pool
which could have contributed con-
siderably to the compensation pool
was allowed to dwindle away due
to a loose definition of evacuee
property in India. In Pakistan,
all non-Muslim property is treated
as evacuee property. There are
many cases where the holder of
the property is in India but all the
members of his family are in
Pakistan, and taking advantage of
the existing provisions, uncontrol-
led amounts are remitted to
Pakistan for the purposes of their
maintenance or trade. Evacuee
property has been restored to
Muslims in many cases solely on
the statements of the claimants,
without considering any cther
evidence. Furthermore, there is a
lot of concealed property which
has not been declared evacuee
property either due to laxity in
the enforcement of the law or
slackness of the Custodian in
tracing the owner”,

Now, this is a statement which finds
place in the Report of the Joint Select
Committee. I would like the hon.
Minister to tell us how this evacuee
property has dwindled and what steps
he is going to take even now to see
to it that concealed evacuee property
is brought to light, . and that the
valuation of the evacuee property—
which is getting Iess and less every
day on account of several factors into
which I need not go—is going to be
kept at some place. Therefore, I say
that this delay has been due to the
fact that the question of evacuee pro-
perty has not been gettled as well as
possible.
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The second thing is—I do not want
to go into the details of that—the
Government had at its disposal about
Rs. 185 crores. I have seen from the
memoranda submitted by some of the
refugee associations that they want
that this sum should be under-written;
that thig sum should be so fixed that
you cannot get out of it. I think that
this is something which the hon.
Minister can do and he can say that
this sum would be underwritten.

But that would not solve the pro-
blem because I know there cannot be
two laws. There are two types of
refugees with whom we are dealing.
Thert are the ‘rural refugees' and the
‘urban refugees’ if I may call them
like that. The rural refugee—I am
told—has got about 668 per cent. of
what he left behind—of course, there
are various estimates, some say it is
66 per cent. and some others say it is
50 per cent. Let us take it as 50 per
cent. Therefore, there is the rural
refugee who has been given at least 50
per cent. what he left behind, Now,
what about the urban refugee? I
would say, that so far as rehabilitation
is concerned, we should not have two
laws or two principles. We should
have only one uniform principle and
I would request the hon. Minister for
Rehabilitation to see to it that the
law which is operative in the case of
rural refugees should also be made
applicable in the case of wurban
refugees. The urban refugees should
be given—I am afraid to name the
sum—at least 50 per cent. of what he
has left behind. Now the question is:
How can that be done? From that
point of view, I would draw the
attention of this House to the scheme
which was put forward by the All
India Refugee Association. I think
that scheme is workable. It is noth-
ing utopian; it has been formulated by
those persons who have looked at the
refugee problem from a very dispas-
sionate angle. Let us see what they
say. They say that there should be
three stages for the payment of this
compensation. The first stage should
be when you give proportionately to
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the people out of these Rs. 185 crores
which the Government thinks it has
at its disposal for compensation. They
also say—and I endorse the remark
and 1 think many Members of the
House would endorse that suggestion—
that the Government should bring this
compensation to the level of compen-
sation for agricultural land. That is
their second suggestion. Then, you
know, Sir, that life is very very com-
plex. How do you know that we are
not going to be on negotiating terms
in the matter of rehabilitation with
the Pakistan Government? We may
be in a position to negotiate with them
some day or the other. The third
stage would come then, when we are
able to get some money from Pakistan
as a result of our negotiations. I
know some of my friends think that
this idea is utopian. The third stage
may come or may not come, I am
an optimist and I hope it will come
1 believe that sometimes things hap-
pen which, we, in our limited under-
standing, think are not going to hap-
pen.

Again, I say that in this Bill a
great deal has been done to mitigate
the hardships of refugees. For in-

.stance, I know that there is remission

of loan to the extent of Rs. 500; that
is very good. A new definition has
been given about ‘public dues’ and 1
am very happy about that, At the
same time something has been done
with regard to trusts. All these things
are there; but I would ask the hon.
Minister to give the refugees some

" assurance about their eviction, Sir, I

may tell you one thing. I come from a
city where there are alarge number of
refugees, Some of them are mer-
chants and traders. They have come
and told me—I think I have sent a
copy of their representation to the hon.
Minister also—that the shops which
they are occupying at present may not
be theirs when they are put to auction,
because a refugee is not one who has
got abundance of money. What will
happen to them if they are turned out
of their present shops? Of course, you
have gaid that they would not be turn-
ed out for two years, but that is only
a palliative.  Something ghould be
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done to see that this refugee property
is given to refugees only and non-
refugees who have more money than
the refugees should not be allowed to
come on the scene and take away that
property thus rendering the refugees,
refugees for a second time. If you ask
them to go out of their shops—tihough
it may be after two years as you have
stated—they will again be looking for
shops, again looking for a home, again
looking for business and other things.
Thus they will be refugees a second
time. I think, Sir, the hon. Minister
for Rehabilitation will find some solu-
tion to this problem of eviction. I
hope, at least he will see that there
is no dislocation of business on account
of that,

Then again, the Government has
built so many housaes, colonies, shops
and all that for the refugees. So many
persons have given me memoranda to
the effect that the houses are not
being priced as fairly as they should
be. For instance, the houses were
built some years ago and at that time
their price stood at something whereas
the price now is being enhanced. I
would, therefore, request the hon.
Minister to look into this matter and
see that the houses and shops allotted
to refugees are given on a ‘no profit,
no loss' basis. That is what should
be done,

As I said in the beginning, much has
been done and, perhaps, much remains
to be done, but the crux of the pro-
blem is this compensation, and I would
gsay that the machinery which the hon.
Minister is going to bring into exis-
tence for the distribution of this com-
pensation should not work—if I may
say so—according to the tradition of
the Britsh Civil Service; that is to say,
it should not work in a slow and
dialatory manner, but something
should be done to tighten it up with a
view to see that they finish their work
as expeditiously as possible. I know
there are some friends of mine who
want a time-limit for the finishing of
this work. I do not want to suggest
any time-limit. I only want to say
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that this machinery should be such as
may function efficiently, and speedily.

At the same time, I have heard com-
plaints about the refugee rehabilita-
tion machinery that we find today
which may or may not be true. They
come to my ears as they come to the
ears of some of my other friends. The
general complaint is that the present
machinery lacks the human touch. I
would, therefore, request the hon.
Minister to see that this machinery is
humanised.

2 pM.

Then, Sir, the most important part
of this Bill is the framing of rules and
I should like to say a word about*that,
because it is on account of the fram-
ing of the rules that the implementa-
tion of the Act would come about., I
would, therefore, request that these
rules should be placed on the Table of
the House as early as possible so that
we may know how the implementa-
tion is going to take place. They
should be placed before us so that we
can approve of them and see that
they are going to work to the advan-
tage of the refugees. As I said in the
beginning, I received this Bill with
mixed feelings and I say that the Bill
is good as far as it goes, but would
appeal to the hon, Minister for Reha-
bilitatioin that the compensation
should be given to the displaced per-
sons as early as possible and that he
should also see to it that the compen-
sation, which is given, is more abun-
dant than it is at present. This is the
only appeal I wish to make and I am
sure he will listen to this appeal and
grant it.

Shrimati Sucheta Kripalani (New
Delhi): I am happy that at last, after
seven years, this Compensation Bill
has come before the House, The
refugees have been waiting with very
great patience for this compensation.
The Government has done a lot to
rehabilitate the refugees, no doubt.
Yet, there are thousands of refugees
who are not properly rehabilitated or
not rehabilitated at all and they are
expecting that after they get the com-
pensation, they will be in a position
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to rehabilitate themselves with their
own monhey.

As a member of the Select Commit-
tee, I do not wish to say much about
the Bill. I stand by the report of the
Select Committee and I feel that the
Select Committee has considerably
improved the Bill. I would like to
draw the attention of the House to
certain basic and fundamental matters
pertaining to the whole scheme of
compensation, We are now ready to
give compensation to the refugees and
the amount available with the Gov-
ernment for compensation is Rs. 100
crores worth of evacuee property and
Rs. 85 crores spent by the Government
on Houses loans. In all, Rs. 185 crores
are there to be given to the refugees
as against Rs, 530 crores that the
refugees have left in Pakistan—the
Rs. 550 crores represents only the im-
movable property and crores worth of
movable property have been left
which do not come into the calculation.
1 would like to remind the House that
we have heard a lot about the harsh-
ness of the evacuee law and in parti-
<cular, our Prime Minister constantly
<criticised it. It is a fact that this law
is abnormal and harsh, but we have to
‘take into consideration the circum-
:stances under which that enactment
was made. In 1947 there were migra-
tions of a large number of Muslims
from India and a very large number
of Hindus and Sikhs left Pakistan and
properties worth crores of rupees were
left behind with nobody to manage
them. Under those circumstances, not
-as a measure of harshness but as a
‘measure of kindness both the Govern-
‘ments deeided that they would take
-over the' properties in order to pro-
‘perly manage them as well as to com-
‘pensate the refugees out of the pro-
‘perties that came under their control.
"You will remember that at that time
‘there were certain attempts made by
refugees to carry on private negotia-
‘tions to effect exchange. The Govern-
ment put a stop to it as they thought
‘the refugees would not succeed much
'by means of private exchange and
‘they decided that the exchange should
be on a Government {0 Government
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basis. Liagat Ali and our Prime
Minister met and arrived at this con-
rlusion. As a result of this agreement
the custodian organisation 'was set up
in this country as well as in Pakistan.
Lakhs of rupees were spent since then
up to this time on this organisation.
Here, I would like to draw your atten-
tion to the fact that considerable dif-
ference in the situations prevailed bet-
ween the two countries. In India four
to five crore Muslims remained and
the property that came under the
Government’'s control is supposed to
be worth Rs. 100 crores. Non-official
computation puts it even below bet-
ween Rs. 80 and 90 crores. Whatever it
may be, we may take the property as
worth Rs. 100 crores. In Pakistan, the
entire Hindu and Sikh population from
the North-West Frontier and from
Baluchistan and Bhawalpur came
away only about two lakhs of Hindus
are perhaps in Sind and they are
Harijans.

Shri Pataskar (Jalgaon): Are there
any Hindus in West Punjab still?

Shrimatl Sucheta Kripalani: Most of
the Hindus have left West Pakistan,
Only in Sind there are a very few
Harijans and they do not have pro-
perties. Therefore, Pakistan was in
a very advantageous position and the
real intention of Pakistan has been
throughout not to come to any settle-
ment. A mention has been made to
this by the Deputy Minister when he
introduced the Bill. They have always
frowned upon Muslims going to their
country from India and at the same
time they have been pressing that the
rigours of the evacuee property law
should be softened. Perhaps it is an
open secret that when Pandit Nehru
and Liagat Ali met in 1850, one of
the first demarfis made by Liagat Ali
was the abrogation of the evacuee pro-
perty law. Again when Mr. Moham-
med Ali met our Prime Minister, his
first demand was also the abrogation
of the evacuee property law, but our
Government took a differenf stand.
Our stand was that abrogatiori of the
law should follow a seftlement and
not precede a settlement. For seven
years protracted negotiaticns were
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going on. After these seven years we
have now come to the conclusion that
no settlement can be made with
Pakistan. The pressure of Pakistan
did have some effect upon our policy—
not pressure alone but our own secular
policy also had something to do with
it. Therefore, we have seen that in
all these seven years gradually ad-
ministrative and other steps have been
taken by which the evacuee property
law has been rendered somewhat in-
operative.. I do not want to go into
the whole struggle, but there are
landmarks in the struggle. You will
remember the Chhatriwala case.
There was-a difference of opinion on
the interpretation of the law and as
a result our Custodian-General, Mr.
Achru Ram, had to resign—He was
an eminent Judge and supposed to
have a fair mind. But he had to go.
In 1952 we softened it by an amend-
ment to the Bill by deleting the in-
tending evacuee clause. Graduslly,
a policy has been followed by the
Government to soften the rigours of
this law. The final expression of this
policy was seen on the 7th May 1854
when the working of the evacuee
property law was suspended. 'This
was done not with the knowledge of
the Parliament but as an administra-
tive measure. This came as a sur-
prise to a large number of persons..

The Minister of Rehabilitation
(Shri A. P. Jain): May I correct
this? I made a statement in the
Parliament to the effect that the
evacuee property law was going to be
abrogated by executive orders.

Shrimati Sucheta Kripalani: I am
sorry; I was not present then. Since
the 7th, between 8,000a0d.10000 ap-
plications have been put by Muslims
for restoration of their property. 1
have all sympathy with the Muslims
and I am all for giving them their just
right, but the trouble comes when jus-
tice has to be done to one at the cost of
the other, If compensation pool had
been sepgrated from evacuee pool,
this trouble would not have arisen.
How did Pakistan react to this policy?
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Did we get any appreciation from
Pakistan. No. The Pakistan press
carried on a propaganda that we
were ill-treating our Muslim citizens.
May I ask whether the refugee in-
terest must continue to be sacrificed.
in order to render justice to evacuee
Muslims? Mr. Gopalaswami Ayyangar
who was the then Minister, had pro-
mised to the refugees that they
would get a substantial compensat.on.
When he made this promise he
thought that we would realise some-
thing from Pakistan from the pro-
perty left there. The Ministry had a
formula about the formation of the
compensation pool. This is known as
the ‘XYZ {formula’. The compensa-
tion pool was to be composed of pro-
perties from three sources: X—pro-
perty that would be recovered from
Pakistan; Y—the contribution of the
Government and Z—the evacuee pro=
perty pool here. There were expecta-
tions that sufficient amount of money
would be available with which we
would be able to pay compensation
to the refugees.

As far as X is concerned it has
totally evaporated and Pakistan has
totally refused to give back to us any
part of the property. As far as Y is
concerned, we have been pressing our
Prime Minister to give some money
to the pool but the reply we have
received is that it is not possible for
him to give more money at the cost
of the poor taxpayer. As far as this
is concerned, all that we have got is
Rs. 85 crores which were originally
spent by the Rehabilitation Ministry
for the refugees in the shape of loans
and houses, As far as the evacuee
pool is concerned, that is Z, what have
we got? Let us see the position.
Because of the liberal measures that
we took by amending the Act in
1952 by the May decision, there are
now about 10,000 applications for the
restoration of property from evacuee
Muslims. There may be a few more
applications coming. I would ask the
Ministry of Rehabilitation to correct
me if I am wrong. When these are
finalized, quite a good slice of the
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pool would be reduced. Rs. 100 crores
will not be available. It is very
natural therefore that the refugees
are greatly perturbed. Our Minister
of Rehabilitation is asked to compen-
sate these large number of refugees
who have left more than Rs. 550
crores worth of property out of Rs. 183
crores only., Even this Rs. 185 crores

may dwindle down into a smaller
amount.
Unfortunately, our Rehabilitation

Minister has not got the miraculous
power that Jesus Christ had of feed-
ing 5,000 with five loaves of bread.
He would have fed these thousands of
refugees had he that miraculous
power. Can he perform that miracle?
If there is any reality or any serious-
ness behind the compensation scheme,
Government should realise that they
must put a substantial amount into
the pool so that the refugees are
really able to be compensated. The
entire opinion invited is in favour of
a larger contribution. The Select
Committee consisting of 51 or 52
Members agreed and appealed to the
Government that a larger amount
should be provided, We had so many
representations from a number of
refugee associations. Every rtepre-
sentative was of the opinion that they
should be paid compensation to the
extent of cent per cent. We have
stated that even if the Government
cannot compensate to the extent of
cent per cent, at least to the extent
of fifty per cent. they should be com-
pensated. The argument advanced to
us was that the rural claimants have
been compensated to the extent of 66
per cent,, to 70 per cent. Then, in
the case of urban claimants why
should they be compensated only to
the extent of 20 per cent. or 25 per
cent.? There should be some sort of
fairness and equality between the
compensation of the rural and urban
claimants.

Therefore, 1 feel that though the
Government is trying to compensate
the people in order to rehabilitate and
satisfy them, this Bill will be a great
disappointment, to the refugees. We
were all waiting .with the greatest
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anxiety for the day when the Bill would
come but now it has come in such a:
shape that we feel the entire scheme
will not be workable. I do not know
if our Rehabilitation Minister would
be able to do anything; had I been
in his position, I would have found
my position to be very difficult. How
can he compensate so many people
with so little money? There are all
sorts of refugee demonstrations and
representations going on. There is a
great clamour against the selling of
houses by auction. All these problems
can be settled only when a large
amount is put into the pool. Why are
the houses to be auctioned? Why is:
an attempt made to get the highest
value for these properties? It is:
because there is not enough money
in the pool. The Rehabilitation
Minister is trying to get the best
value for the property. in the pool.
We want sufficient amount of money
to compensate the refugees. Youw
cannot compensate them with a very
little amount. I feel that all this
agitation that is going on will subside:
and the refugees will be satisfied only
when a substantial contribution is
made by the Government to the pool.
It would be very unfair if the Gov-
ernment could not compensate them
adequately. I think this kind of
compensation is more or less farcical
inspite of the best intentions of the
Government. I do not blame the
Rehabilitation Minister; I know he is
very anxious but the Government
must realise that they cannot give
adequate compensation out of the Rs,
185 crores.

Shri Pataskar: What would be the
amount of contribution for the urban
programme if it is raised to 66 per
cent?

Shrimati Spcheta Kripalani: The'
Select Committee has recommended
Rs. 250 crores.

Shri N. B. Chowdhury (Ghatal):
Sir, we consider this Bill an import-
ant and significant one - because it
concerns the vital interests of mil-
lions of uprooted people who had
fallen victims to the arrangements of
1047 into which some of the leaders
of our country entered and as @&
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_result of which there was Partition
_and these unfortunate people had to
_suffer these terrible miseries. It is
‘not my intention to describe the hor-
rors and other sufferings they went
-through, with which we are quite
familiar. It seems that the Gov-
.ernment is going practically to wash
.their hands of these people with the
_measures contemplated in this Bill.
We thought that they would rather
-take this very seriously the question
.of compensation and rehabilitation
-which had been brought in. All that
has been done by the Government
-up-to-date has a relation to this Bill
.and here in this scheme Government
‘has contemplated a pool which is not
. .at all sufficient to meet the minimum
.commitments of rehabilitation work.
‘Here is a pool of Rs. 185 crores about
-which many doubts have been ex-
pressed but even if we do not go into
that matter, we find that, taking into
consideration the needs of rehabilita
tion, this will not at all be sufficient.
«There had been no doubt long and
.protracted negotiations with the
-Pakistan Government and for reasons
-which we all know very well it has
not Lecome successful. This is a pro-
blem which is facing millions of
.refugees. No doubt, houses have been
ibuilt and some stipends have been
given and some maintenance allow-
ances are being given to the refugees.
There are still refugees who are in
& precarious condition because a large
;number of them still lack shelter and
.a large number of them have no
.security, They do not know where
.as yet to get shelter after the auction
that is taking place. So all these
.difficulties are before us.

Now, if we are really to discharge
our responsibilities towards these
people, what we have to give serious
consideration to is the problem of
proper rehabilitation of these people.
And when we consider it we find that
the amount, the pool that is contem-
plated: is not at all a sufficient one.

Coming to the Bill we find that it
is merely an enabling measure. The
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concrete scheme that has been given
in certain booklets issued by the
Government like the Interim Compen-
sation Scheme and which has been
declared on the floor of this House
from time to time or in the hon.
Minister’s statement, we do not find
any such concrete thing in the Bill
itself,

We have made it clear in our note
that certain things will be done in the
manner prescribed, and the responsi-
bility will be that of the officials.
And from our experience of the work-
ing of this administration we cannot
be confldent about the success of the
scheme itself that it would be done
smoothly, that it would be done fairly
and squarely and honestly. We can-
not have that confidence. So that is
one major difficulty with regard to
this Bill. With regard to so many
things, whether it is managing cor-
porations, whether it is a question of
looking into the disputes, whether it
is the question of allocating houses or
carrying on auction, etc., all these
things are to be done according to
the Government rules and according
to the directions of certain officials.
Not that we condemn all officials, or
we think that officials are never
honest. But from the experience we
have, we find that certain difficulties
crop up that way.

Then regarding this pool, there has
been a claim for 66 per cent, and all
the representatives who gave evidence
before the Select Committee demand-
ed that it should be like that. The
Members of the Select Committee felt
very strongly that this pool should
be augmented and there should ~ be
more money coming from the Gov-
ernment, In fact they have all recom-
mended it. So there are no two opin-
ions on that., But what we are wor-
ried about is this. The feeling is one
thing and actually doing is another.
So Government must give an assu-
rance here while we are going to pass
this Bill that Government will pro-
vide the necessary additional amount
in -order that there may be proper
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rehabilitation of all those refugees
who need rehabilitation, whether it is
necessity of shelter, necessity of edu-
cation of their children, necessity of
business when it can be made avail-
able, whether it is a question of
proper township or colony, etc. So all
these things have to be looked into
and Government would have to con-
tinue to look after these people so
long as it is necessary. Therefore
there can be no time-limit about it.
And there can be no limit of amount
with regard to this rehabilitation
work. Government will have to take
all this responsibility and continue to
work. The Ministry would have to
continue to work so long as there is
need for rehabilitating these people
properly.

Then regarding allocation of houses
etc., everybody has demanded that it
should be on a no-profit no-loss basis.
In fact there was some assurance of
the Government with regard to that,
with respect to certain categories.
But we should like to know whether
all houses built by Government and
all houses that are going to be dis-
posed of in connection with the imple-
mentation of the measures contem-
plated in the Bill, ought to be on that
basis or not.

Then about the people who are now
occupying the houses which have been
declared to be evacuee houses, no
doubt we feel that the refugees should
be given priority and they should have
houses to put their heads in, but in a
place like Delhi and also at some
other places where the accommodation
problem is very serious, if people are
living in such houses for many years,
living even before partition, in such
cases there should be a guarantee that
these people would not be evicted; and
inspite of any tenancy laws and rent
control orders that may be existing.
these people should be allowed to live
in those houses for at least five years.
We have made it very clear in our
note that there should be such a
guaraniee and it would have been
better had it been mentioned in the
Bill itself.
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Then about the poorer classes of
refugees, agricultural workers and
people who had tiny plots of land it-
has been said in this Interim Compen-
sation Scheme that out of 5,75,000"
agriculturists of the Punjab some
4,75,000 have been given lands on this-
two-thirds basis. But what about the-
rest? It is said in the booklet that
these people, some 1 lakh or so, are
mostly working in cities here and-
there. But what is their ‘present con-
dition? What are they doing now? We*
should like to know that.

And there are other people, certain:
middle class people and poorer people
who have come over and who have:
taken loans from the Government.:
Students belonging to such families:
have got certain stipend:. Why not:
Government waive that? Why adjust-
this compensation with all sorts of:
public dues and so many other things?’
Why not Government come forward’
and declare that these slipends would:
not be deducted from the amounts:
that would be due to their guardians-
who are entitled to compensation and-
who have claims? Government have
granted stipends and scholarships tof
other persons, to certain categories of
people who require special help. such:
a8 Scheduled Castes and Scheduled:
Tribes. Why not extend the same-
facility to the refugee people? There-
are s0 many people who come under
this category, and we think that these"
stipends and scholarships should not!
be accounted for while calculating:
this compensation.

Then I want to draw your atten-
tion to another maiter. That is withs
regard to the question of Indian-
nationals. Due to the different.
Evacuee Laws that have been enacted:
here certain Muslims who are still:
Indian naiionals are suffering some:
difficulties. They might have shifted
from one place to another; and for-
that reason. wrongly, their houses-
have been declared as evacuee pro--
perty. Whereas we want that every’
case of genuine evacuee property
should be declared as such, we also’
want to urge strongly that by a wrong.



2657 Displaced Persons

[Shri N. B. Chowdhury]

-declaration no Indian national should
be made to suffer. to whatever com-
+ munity he may belong. simply because
‘due to certain difficulties these inno-
-cent people had to shift from one place
to another, So if any such property
has been wrongly declared in the
Evacuee pool, we must see that il is
-properly examined. and there should
"be no difficulty of these people in their
getting back their property.

Then I come to the question of
~claimants and non-claimants. There
are certain people who have not filed
:any claims, or who have very small
<laims. But ‘hey have taken loans and
-certain maintenance allowances have
.been granted to them. In their case
we have to condone the maintenance
.allowances in the case of very small
-claimants and in the case of non-
claimants. Certainly there is greater
need of looking after them and so in
their case we should have to continue
to take measures to rehabilitate them
properly. About the rate of compens:
‘tion, we demand......

" Mr, Chairman: Mr. Chowdhury,
-whatever you have included in your
note of dissent you need not repeat,
in order to economise time. Many
:hon. Members have sent slips.

Shri N. B. Chowdhury: I would not
.say much more on ‘he Bill at this
;stage. I shall conclude within a few
‘minutes.

As regards the other important
‘things to which [ wish to draw the
attention of the House. the first is the
«question of ‘he managing corporations,
welfare corporations, etc. W~ nn doubt
‘feel the necessity for some adminis-
trative organisations. It is certainly
food that the Government have
accepted the principle of non-official
representation on ihese bodies. We
:ghould give them greater representa-
tion. The hon. Minister would find no
«difficulty In agreeing to such a pro-
‘posal. In fact. we wanted to give more
representation to these refugee repre-
sentatives so thai they could look

« after these properties better. With
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regard to these and any other kinds
of corporation that may be contem-
plated under the powers given under
this law, we should see ihat there is
proper representation to the real re-
presentatives of the refugees.

With these few words, I urge upon
the Government that this compensa-
tion pool should be augmented at
least ‘0 the extent of 50 per cent. of
the aggregate value of the verified
claims. This has been pointed out in
our note. I would again finally say
that the Government would have to
continue to take responsibility for the
rehabilitation work so long as ihere
is need. In all auctions, allocation of
houses and the implementation of the
measures contemplated here, they have
to be vigilant and careful so that on
account of corruption or other ex-
traneous ihings, the refugees’ interests
may not suffer.
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“The amount available in the
compensation pool is very inade-
quate and disproportionately small
as compared to the amount of the
verified claims, The relief or re-
habilitation grants to public insti-
tutions should, in the opinion of
the Committee, come out cf Gene-

ral Revenues of the country, and
not from the compensation pool.”

g 7wd agr e Paswe Wi 4 od
e var &) A 9z W wwn € P oo
% sy W @ Peu avwn 9 9
gy ol wamgr wwar AET g e e
wiy’ s At g wwn oty fa Peegat
wt 7w =ty ¢ W & ot gud
oy ooy e Paw gwn witen W



2659 Displaced Persons

9T At W | 7 gy e @ o
e § dter oot @ 3 deew g B
aTa @ oiw g aver qEe 9 aaEg o1
ime f @ o Mt @ T ) R
AT ggE W« Aem H w57 stwe
ot 7z a7 &)1 3 A it @t e
T 2 oo wmw ¥ Pe g o ot oo
T @ O W qwA

muete o, et aw 7w & = T
aint 2 et grae awf R F ot
TURTET ST oG g TRl gearEt @
ary i & ar AT e T ¢ F
¥ P

“Genuine claims of persons whon
did not fille their claims in time
or those who have come to India
after the last date prescribed for
the submission of claims may bhe
dealt with under this clause.”

¥ qTAS AT T @ w AT
da ¥ ol § rEe § g Atew |7
e W P o ged ww ¥ Pwoay ot
WY WA AT A & I TS &
Fawt aw § WA @ T wwgt T W@
FE T g oty aw AR gla g ¥ g
ag ¢ P% gren Tawdt Poer @ gad st
argr 34 ® Pag dan T &) g2 AR
g ¥, gt wwm & Py gz e @) e AR

4% W9 T ghh @ FEAE SN AEe

Fawt s W g 2R et o & P
U WTER AT eH wew I wwt o
T WTET AT AT ITAT AT A HAT T
I g ur) g wwa & Pw AR T uwo
@ A7 ot wR wgw &1 @@ T Pad
dbwr i dar = ¢ P ow gwe dan
Yo g @t g TEw ATE wH wErEA
Sorer gt ) Wt g o AT Ten)
gatwu ot wint wt Paaeft we Paeet
witze @ T P @@l amod ecv
wte & van ¢ 1 W A o e ¥ T
o 7T Wt AR &) w@ity @ Tt v
Wi & IAst AW W @ WA oA
&1 Yo @it A onft awh wi e R

21 SEPTEMBER 1954

(Compensation and 2660
Rehabilitation) Bill

¥ gl o wrar wgt @ O ot ghew
wy & gt e # e d o
e ¢ @ &) g gt ot gl ot
® tae & o wed &) 2w @ W@
o o /e 1w g P ww T WA
® P daw & | gE oPeen Tt cese
# g ur) g gEt St S off get
I Ty @ whww gy =gt a7 &
TET WG THR FRHT 6 WG, QE¥E
¥ m Iud Wt g ST Ay atewn
g gar | it SES W qiweEE A 0%
afedw aft = Perar ot o @t ot
Ies Bty oMo o g/ AT @ @ oAt

*q93422441
gzi}iiiﬁigi
ﬂ.% 14
yatazazhs
X FEFE
1 Eﬁi
g'ﬂ'jj
i‘ 13,
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to displaced trusts having verified
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Some Hon. Members rose—

Mr. Chairman: Pandit Munishwar
Datt Upadhyay. I shall call those who
have been in the Select Committee
later.
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seven years' stewardship of the Minis-
try of Rehabilitation over the interests
of the evacuee property and of the
displaced persons. The Bill, as it has
emerged from the deliberations of the
Joint Select Committee, has come out
considerably improved. The improve-
ments relate both to procedural and
substantive matters.

Among some of the improvements
‘made I would refer to the recommen-
dation that instead of three hundred
Tupees which was originally provided,
now a loan up to five hundred rupees
‘would be remitted. Facilities have
been provided for persons who came
late or who could not make their
claims in time. There is the provision
of Advisory Board, and so on, I do
not want to take much of {he time of
the House because some of these pro-
visions have already been related be-
fore this House by hon. Members who
have spoken before me.

The most important recommenda-
tion of the Joint Select Committee I
regard to be the one which is con-
tfained in paragraph 14 of the Select
. ‘Committee's Report, and it is to this
effect:

“The Committee have given
anxious thought to these sugges-
tions and representations and
while appreciating that ‘he Gov-
ernment has remarkable achieve-
ments to its credit in the matter
of relief and rehabilitation of
such a large number of displaced
persons in various ways, the
details of which are enumerated
in the pamphlet on Interim Com-
pensation issued by the Ministry
of Rehabilitation, the Committee
feel that the suggestion for in-
creasing the amount of compensa-
tion to 50 per cent. of the urban
verified claims which in their view
is neither unreasonable nor exces-
sive deserves the serfous attention
of the Government and the Com-
mittee strongly and unhesitatingly
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recommend  that Government
should make further substantial
contribution to {he compensation
pool in the manner they think
best."”

The Committee has advisedly, in my
opinion, refrained from making any
specific recommendation in this behalf.
1 am glad to find that this unanimous
recommendation of the Joint Com-
mittee has been unanimously expres-
sed by Members in this House. Even
some of the Members have gone so
far as to say, especially our Leader
who spoke last, that the compensa-
tion pool must be expanded very
generously and not conflned even to
the 50 per cent, demand that has been
voiced by the displaced persons. I
wholly and entirely agree with him
and I think that the Government
should not be miserly in this matter,
They must pay as much as possible.
The difficulty is that the compensa-
tion pool that has been announced in
this Bill is very small, and the whole
of it is not cash. The bulk of it con-
sists of house property about whose
price we cannot be certain. Prices are
falling day by day. They may not
fetch the amount that it is thought
they would fetch.

Shrimati Sucheta Kripalani has
given the three letters of the formuia
that make up the compensation pool.
It is quite obvious that to expect any-
thing from Pakistan, is merely a pious
hope. We cannot expect to get any-
thing from Pakistan, Therefore, what-
ever is got from the two sources,
evacuee property and contribution
made by the Government will form
the pool. Government during these
seven long years had been trying to
get compensation or come to some
agreement with Pakistan. I think
Shri D. C. Sharma was hardly justi-
fled in blaming the Government for
that. There are many persons who be-
come wise after the event and say, ‘I
told you so’. He himself is even now
optimistic and says that some day. an
agreement will be arrived at with
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Pakistan. While he himself is hoping
for a seitlement with Pakistan, how
can he blame the Government or the
Ministry of Rehabilitation for trying
to come to an agreement all these
seven years? It was done in the best
interests of all and had they succeed-
ed, the compensation pool would have
considerably gone up.

Just as I said now, the only im-
portant point is regarding the compen-
sation pool. Therefore, I would not
take much of the time of the House
by going over to the other provisions.
1 find one lacuna in the Bill about
which I have given notice of two
amendments, one to clause '2 and an-
other to clause 14. It may be remem-
bered that in the Administration of
Evacuee Property Act, there is section
17 which reads as follows:

“17. Exemption of evacuee pro-
perty from processes of court, etc.
— (1) Save as otherwise expressly
provided in this Act, no evacuee
property which has vested or is
deemed to have vested in the Cus-
todian under the provisions of this
Act shall, so long as it remains
so vested, be liable to be pro-
ceeded against in any manner
whatsoever in execution of any
decree or order of any court or
other authorily, and any attach-
ment or injunction or order for
the appointment of a receiver in
respect of any such property sub-
sisting on the commencement of
the Administration of Evacuee
Property (Amendment), Act, 1951,
shall cease to have effect on such
commencement and shall be
deemed to be void.”

In the rules framed under this Act,
under rule 22 it was provided that
third parties' claims which are
registered with the Custodian would
be kept in the register of the Cusiodian
and payment would be made.

Mr. Chairman: I think as regards
any difference of opinion between the
provisions in the Bill as it has emerg-
ed from the Joint Committee and what
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the hon. Member thinks, there will be
enough time when the actual provi-
sions come up for discussion, in the
second reading.

Shri M. L, Agrawal: I am referring
very briefly generally, because the hon.
Minister might make some statement
and it may not be necessary to move
these amendments. I am referring only
generally.

There was rule 22 according to
which these claims had to be register-
ed. When people left for Pakistan,
they left many liabilities and debts
also for which people have secured
decrees. In the decrees, the Custodian
was invariably made a defendant.
Some of these debts were simple debts,
unsecured debts; some of them carried
encumbrances on property. A different
procedure was laid down for simple
debts. Nothing has been said how we
are going to clear those debts. Be-
cause we are considering the compen-
sation pool, and liquidation of ‘he
claims of the displaced persons, some
provision should be made about that
also. This question was raised by me
when the motion was made by the
hon, Minister of Rehabilitation for
reference of this Bill to the Joint Com-
mittee. On that occasion, the hon.
Minister Shri A. P. Jain said:

" HAE YRR A St d g
#1 ok T Fae w1 wTF o wew

TR
wyr 77T & = g gud Paft
& 7y gud awr & Pw wr g o,
W IAR AECA gE ¥A aEH
&t ® e Pewr s dfew o R
wrer et & P TEET dar O w7 oW
g g
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My point is this. You said, we wil
pay. You have made no provision for
payment. You have considered the
pool, its quantum, its dimensicn and
its magnitude. From where else could
you pay? I have given notice of an
amendment which says that some of
those properties which were owned by
those evacuees, against whom those
debts stood, should be set apart for
making payments towards the single
decrees and other claims. It is not
apparent to me that any such provi-
sion has been made in this Bill. 1
the hon. Minister points it out to me,
and gives an assurance that he is still
of the same opinion and that a pro-
wision would be made or that arrange-
ment is being made and that there
would be assets enough to make these
payments, I think these amendments
would become useless and there would
be no necessity for me to move them.

The second amendment is to this
effectt I do not want that those
claimants who have got their claims
registered should have to go to court
again to take out proceedings by way
of sale, attachment, etc. That thing
should also be settled by the Cus-
todian, by the Rehabilitation Ministry
according to the rules framed under
this Act. This, in short, is the effect
of my two amendments. I wish that
the hon. Minister when he replies,
clarify these points and give the neces-
sary assurance to show that there will
be provision for the discharge of these
debts. If it is sufficiently clear, there
would be no necessity to move these
amendments.

With these words, I support the
motion moved by the hon. Deputy
Minister for Rehabilitation for con-
sideration of this Bill.

4 p.M.
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“Before Shri Jugal Kishore
Khanna, Settlement Commissioner.

“Respondent’s Claim in respect
of 17 rural houses and plots had
been verified by Shri Hingorani,
Claims Officer, for Rs. 49,869
against total claim of Rs. 74,000.
In suomotu revision claim in res-
pect of two plots was disallowed
and claim stood verified {for
Rs. 46,569. Another notice was
issued to him to show cause why
the entire claim should not be
rejected as he has been allotted
agricultural land and each of the
property in claim to his own
admission is of the wvalue of
Rs. 20,000 and even Rs, 10,000.
The agent of the petitioner has
contended before me that 9 bighas
and seven biswas has been given
on lease to the claimant by the
Custodian of Bhilwara and that it
is a lease from year to year. Land
is still under lease on the old
terms. I have no manner of doubt
that this allotment however tem-
porary it may be hits the claim~
ants and that under the Govern-
ment of India notification value of
each of the property in claim
should have been Rs. 20,000 or
above. According to the order of
Shri Hingorani none of the rural
property has been estimated for
more than Rs. 10,000. The entire
claim is therefore liable tuv re-
jection. It is realised that this
allotment marks very bad and the
total claim of Rs. 46,568 is to be
thrown out but as already pointed
out, being an alloiment of agri-
cultural land there can be no
escape from Iis consequences. I,
therefore, by virtue of the powers
vested in me under 5(1)(b) of
the Supplementary Act set aside
the orders passed by Sarvashri
Hingorani, Claims Officer and
Tirth G. Sabhari, Claims Commis-
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sioner and reject the claim in its
entirety.”

This allotment also was on temporary
lease. It was not even on a Quasi-
permanent basis,

FEE  AUE ¥ ®T AW
Ps dd gt #dx & ot
IR WR TFE IA Taeht ¢ alr gEw
qEE 1 FAw ceee wQ § Al g
v Trodwe gt arar &) am o o ot
st Prrelt & ok eeee @ o T TE

aar &1 g a@ @ AW
R0 gWE I TEd T e Wt
T e B T F Al TER wwE

®T FAH AR 30,000 TN & T FT § A
wTe ee ket g &7 & aw oft wew Pedwe

@ var w A¥Pdwde W wr, wivs

A claim worth Rs. 46,000 in one case
has been rejected. This is not a soli-
tary case. There are hundreds of
cases like this.

Tas ag Tt wiw g ¢ Paid wh
giew Pwo ol Poeret wgr o & W
TR T A grR A At ogd &
% gR® 7 & ¢Hwde tew ¥

The claims of those persons who have
submitted their claims to local autho-
rities such as Camp Commandants, Re-
habilitation Officers, Collectors, Deputy
Commissioners etc., and have received
due acknowledgment from them but
have not received the index number
from the Claims Department, a:d also
those displaced persons who owing to
iliness or other causes could not file
their claims, should be considered.

* g wem ot aw dfeed T go
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The claims of those persons who
applied for verification of claims after
December, 1951, but whose claims
were rejected on the plea of limila-
tion, and also such applicants who,
when subsequently the time for veri-
fication of claims was extended to
August, 1952, flled their claims, should
also be considered.

My, Chairman: May I interrupt him
for a moment? These amendments
the hon. Member will have to move
at {he time of the second reading, and
then again argue the same thing.
Why does he not utilise the little time
available on other matters?

shri Gidwani: If you let me know
what time is likely to be given for
the clauses....

Mr. Chairman: I am giving fifteen
minutes to each speaker.

Shri Gidwani: No, for the clauses.

Mr. Chairman: That I do not know.
Anyhow, the hon. Member will have
to move these amendments.

Shri Gidwanl: I will have to move
it 1 get an opportunity, but if the
M.nister accepts these amendments,
there will be no need.

Mr. Chairmam: Then, if all the
amendmenis are discussed at this
stage....

Shri Gidwanil: All right. I do not
mind. I wanted to speak on them so
that our time may be utilised pro-
perly, because there are hardly two.
hours and fifteen minutes left.

Sardar Hukam Singh: We have gol
one hour today.

Shri Gidwani: Two hours tomorrow



2699 Displaced Persons

Sardar A, 8. Saigal: In all six hours.

Shri Gidwani: Very well, I will
move these amendments at that time.

Then, I come to the question of
compensation. The displaced persons
who have come to India have been
demanding compensation from the
very beginning. We hcid a conference
as early as 1949 in May, and we wrote
to the Prime Minister that we should

get compensation and that the Gov-

ernmeni was legally and morally res-

ponsible for the losses suffered by us..

To that he replied to me, because I
was the President of that conference,
that apart from its practicability, it
was open to questian whether the
Government of India was legally or
morally responsible for the losses.
Then, we carried on agitation and
two conferences were held in July,
1949, and Shri Gopalaswami Ayyangar
who used to deal with these matters...

Sardar Hukam Singh: It was not a
conference, but a convention.

Shri Gidwani: The first was a con-
vention. Shri Gopalaswamy Ayyangar
called ihe convention to which about
foriy of us were invited. In that con-
ference this is what he said. I am
quoting a press report:

“The hon. Shri Gopalaswami
Ayyangar winding up the Con-
ference proceedings, assured the
displaced persons that at no time
had he felt any doubts about the
right to compensation to those
who had left their propectiecs on
the other side. The compensation
may not be in the form the dis-
placed persons wanted. It might
be partly in land, partly in house
property, partly in cash and very
probably partly in the shape of
some kind of bonds.”

Then again, ano‘her conference was
held in 1950 to which, excepting the
officials, 'hrec non-officials were in-
vited—Bul:shi Tek Chand, Shri Jaspat
Roy Kapoor and myself. In that con-
ference Shri Gopalaswami Ayyangar
assured us that compensation would
be paid to us, and put forward the
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X Y Z formula that is known to-
everybody. When I put him a ques-
tion: “What will be the nature of the -
compensation? How much amount
will you give from the Government.
resources”, then he said—this is what .
he said:

“There would be three sources
from which such compensation
would bc paid. Firstly, the pro-
perties left by Muslims in India,
say X, secondly, such diflerence in
values of respective properties as
may be realized from Pakistan,
say Y; and lasily a substantial
amount from the Governmeni of
India, say Z.”

Then we asked him: “What will be-
that substantial amount? Supposing .
you give us a small amount and say
it is substantial”? He assured us and
he told us that that amount would
be such as would not dissaiisfy the
displaced persons.

So, my point is this, that today not
only the displaced persons, but also .
our friends in the Select Committee,
most of whom are non-displaced per-
sons—I am thankful to them—have
all unanimously stated in the Select
Committee report that this compen-
sation pool which has been now given .
by the Government is insufficient, in-
adequate. When all the Members of
the Select Committee, iIncluding so .
many non-displaced persons, have
arrived at .hat conclusion, it is wrong .
for the Government to say they will
not add anything more to it.

As Shri Purshoitam Das Tandon :
has suggested, I would suggest another
thing which may be very easy of
acceptance by the Government, For
the last seven years, Government has.
been budgeting Rs. 25 to Rs. 30 crores
for relief and rehabilitation of dis-
placed persons. Now, according to-
Government—I would not enter into
any dispute about it—so far as the -
displaced persons from Western
Pakistan are concerned, they are
almost rehabilitated. I would suggest
that Government should make a grant
of Rs. 30 to Rs, 40 crores every year -
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for the next five years, out of which
Rs. 15 to Rs. 20 crores may be ear-
marked for the displaced persons
from East Pakistan and the rest may
be given to us in the form of bonds.
It that is done, within four or five
.¥ears, we will be getting about Rs. 100
.crores or Rs. B0 crores, and that will
.meet our demands. Then the problem
1s easy of solution. If there is a will,
it there is a determination, if there
is a desire, then only the problem
+can be solved. Some extra contribu-
tion is necessary for this purpose.
This is what we have been demanding
. for the last seven years. I would go a
:step further and say this. A few days
-ago, a question was put in this House
by some hon.,
motives and railway engines that we
are getting from America. He asked
why there was so much of difference
ibetween the prices quoted Ly Japan,

.and those quoted by the United States-

-of America. The reply of the hon.
Minister of Railways was, we are not
sconcerned with that, because the
“whole thing is coming as a gift from
America to us. When America has
‘glven us a gift of $27 million, why
-cannot more money be given to our
:own people in four or five easy instal-
:ments, so that the whole problem
.might be satisfactorily solved?

I would lke to bring one other
fact to your notice. The Interim Com
pensation Scheme that is being
worked out now gives certain amounts
to the displaced persons on a sliding
.scale or on a graded basis. But the
displaced persons have been com-
plaining that from the amount of
compensation that they get wunder
"this scheme, the dues to Government
are being deducted. A person whose
-claim has been verified to the tune
~of Rs. 1,000 gets Rs. 600 according to
this scheme. If he has to pay arrears
-of house rent—the house may be
~Government allotted, or it may be an
-evacuee property house—some money
will be deducted from this amount.
“The legitimate complaint of the dis-
;placed person 1s that for the last
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seven or eight years, he has not
received any rents for the houses that
he had left in Pakistan, while here
even the arrears of house rent are
being recovered from him. So, this
also reduces the amount of his claim.
This is another reason why it is
essential that Government should
contribute a substantial amount to
the evacuee pool.

One other point on which the Joint
Committee has reported unanimously
is in regard to the loans due from
non-claimants. Government had very
kindly agreed to reduce their loans by
Rs. 300, and the Joint Committee has
unanimously recommended that the
sum earmarked for remission should
be increased to Rs. 500. I hope Gov-
ernment will make an announcement
to that effect today.

As regards my other amendments,
I shiall speak on them, when the Bill
is taken up clause by clause.

Shrimati Illa Palchoudhury (Nabad-
wip): Although I may not be entirely
connected wiith West Pakistan re-
fugees, I come from a district where
I have been confronted with this re-
fugee problem very intimately. I
would, therefore, like to submit a few
points in this connection.

I have seen the misery of refugees
in my own district. There are over
seven lakhs of displaced persons
already in Nabadwip, and I think
more are coming in every day. Their
suffering and hardship is the same
everywhere, whether it be in the
Punjab or in Bengal. Those who
are suffering need to be treated in
the same way everywhere, because
what they have gone through does
not bear description, andq what they
are going through here has only to
be seen to be believed. They have
made the last sacrifice, they have in
many cases sacrificed that which is
dearer than life itself, honour and
decency. They have now come to
India, and India must take them to
her heart. I may not be able to speak
on this from the point of view of
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lawyers, but I can give you a picture
that approaches this problem from a
human point of view.

The pool that is being considered.
unless it is at least Rs. 300 crores, is
entirely inadequate; it is useless. You
can do nothing to compensate the
refugees with a pool that {is very
much less. I do not see why that pool
should not be made more, because we
must pay a certain price for freedom.
and we must be willing to pay it.
Those who have come away have lost
their all and come to India. The pool
must at least be Rs. 300 crores, so
that the poor people will have their
claims in part, compensated at the
rate of As. 12 in a rupee, going down
in a sliding scale to As, 8 in the case
of greater claims, and maybe, to
As. 4 in the case of still bigger claims.

We are getting so much outside
help in India. With that money we
are expected to do so much good to
the people here. Help is being given
to us by America; there is talk of the
steel plant and assistance from the
U.SSR. etc. We would have had to
shoulder the nation-building schemes
ourselves. That being so, why cannot
our own money be released to put
into this pool to compensate the re-
fugees? I would strongly recommend
that that should be done.

There is one other point which [
would like to bring to the notice of
the House, and that is about govern-
ment servants. There are, about 200
of them, who had at one time opted
for Pakistan and had 1o come away,
the conditions there being unbearable.
Their case has been pending for
years, and they are in a state of flux,
so to speak. They do not know what
their continuity of service will be, or
what their pays will be. I would
appeal earnestly to Government that
the case of these government servants
should be considered, and that these
200 non-Muslim employees of Govern-
ment may be treated as other Indian
optees. This will go a long way In
solving the sense of great frustratio.
amongst them.

41 SEPTEMBER 1854 ‘- (Compensation and

2704
Rehabilitation) Bill

In regard to rural claims, I do not.
see why the rural people’s claims:
should be diminished by fifty per
cent. from the urban people’s claim
What wrong have they done, that:
they are suddenly told after three or
four years, that their claims have:
been reduced by fifty per cent.? This
is very hard and very unfair to them.
I beg that this be considered.

The remission of loans under
clause 2 of the Bill should be extend-
ed to one and all, even to persons.

-who have no claims. This would be:
"“"only right and compassionate.

The last submission I would like to-
make is this. Some money must be
made available to the State Govern-
ments, so that they can go ahead with
their schemes, without waiting for
sanction from the Central Govern-
ment. If that is done, the various pro-
blems that confront the States,.
wherever they may be, whether it is.
the case of East Pakistan or West
Pakistan refugees, can be dealt with
at the State level at once. Then, the
machinery would move quicker, and.
the rehabilitation work will 2o througi
faster. Owing to the money not being
available in time, and the waiting for
sanction from the Centre, much of the
work in the relief camps or other
refugee centres gets stuck up. The
refugees have to wait and wait for
some orders to come through, while
they are absolutely torn between
misery and hunger. If only the people
in the Centre that wait over here to
sanction orders and take so ‘ong to
give them on paper could go there
and see their condition, they would
grant this amount to the States, so
that the States could deal with these
problems quickly.

st dto g0 Tty : araqy wakew, AT
It Prwr o ¢ ouw o F 44 oft aw
¥ P 3t g Teomdt® s & g P o
Ty arws | g A A eEe g
%t It & P agw wE Tew §) o
[TET T% wgT qw@w e wry & o
TR o W W@ et et @it O
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Mr. Chairman: May I point out one
thing? After all, we have passed that
general consideration stage. At that
time it was qQuite appropriate. Now
we are on the Bill as it has emerged
out of the Select Committee. So why
do you travel over all these gr,unds?
Speak somcthing about what the
Government should do.
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Sardar Hukam Singh: May I opoint
out one thing? I do not at all grudge
this opportunity being given to my
sister. But there was one opportunity
gilven when she was called and she
refused to speak. ] want a ruling on
that. Can an hon. Member have an
opportunity when he was once called
and refused to speak?

Mr. Chairman: But she is already
speaking. There can be mo point of
order now.

sftweft o wift: sty TR, A
o i T & b grieerd ¥ et
P& arfer a8 e dwt &t Paen o @t
wal o9 @ A | 9@ gt ot

Mr. Chairman: I hope the hon.
Member will finish in 15 minutes.
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at fw dwwe gt o ot T i b 9w
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“The sale by Muslims of their
property should be prohibited. In
two or flve years the owners of
the property, finding that they
canno. sell their property or
allow their nominces (most of
them being sold) to stay in India
for an indefinitely long period
and themsclves being unable to
subsist for long without income
from their property, will have no
other recourse, except fo come
round and agree for exchange of
their property.........
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“How I wish that people in
India, far away from the scene
of tragedy, could have a more
vivid picture of the sufferings and
sacrifices undergone by the re-
fugees—not merely a question of
being forced to leave behing their
palatial buildings, smiling flelds,
flourishing business and other
enormous moveable and immove-
able property........."
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Mr. Chairman: Sardar Hukam
Singh
Sardar Hukam Singh: Sir, ] was

going away and therefore I had re-
quested that time might be given to
me. If I begin my speech now I can-
not continue it tomorrow. I am sorry
I have to go away and ] cannot stay.

Mr. Chairman: He may speak a few
words. I did not know that he was
going away.

Sardar Hukam BSingh:
you.

Mr. Chalrman: I did not look into
it; I simply noted the name. He may
speak for a few minutes.

Sardar Hukam Singh: I am thank-
4ul to you for affording me this
opportunity, I had many things tc
-say, but because the time woulg be
limited I will first of all take up
certain points that have been men-
‘tioned by ihe previous speaker,

1 wrote to

I am glad that there are certain
.advocates for those evacuess who
‘have left this country and who say
they are greater sufferers. The Bill
relates only to the properties that are
left behind and {hat are to be distri-
buted among the refugees here. If
we had confined ourselves tu that, it
would have been better.

But certain things have been said
which cannot go unchallenged. Here
it has been said that vacant houses
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only are to be sold. It is wrong. It
is not only vacant houses; even the
houses of such refugees who were not
allotted those plots or those houses
but who have got it from those
allottees, they are called ‘unautho-
rised’. They are being evicted and
told that they have no right to be
there and that those properties are
going to be sold, They are being sold.
Therefore this impression, that only
those houses that are lying vacant are
sold, is wrong. Such properties also
are being considered ‘vacant’ where,
according to the authorities, the per-
sons occupying them are not wuutho-
rised displaced persons but unautho-
rised displaced persons.

As has been said at many points,
there are so many persons who have
not been allotted any house so far.
They have no place to live in. If any
refugee, who is really a bona fide
man, has got the house from some
other refugee, because that other re-
fugee has moved to some other place
in search of employment etc. then it
is the responsibility of the Govern-
ment to accommodate him as well.
And the cry that we hear inside
Parliament and ouiside is about that.
As has been sald by our revered
friend Shri Tandon, there are even
now in Delhi houses which are ten
feet by ten feet and there are two or
three families living there. Is that
human habitation? Is it not the rese
ponsibility of the Government to pro-
vide them with accommodation?
Should they sell these properties in=
stead of providing those persons with
some place to live in? Do not they
have some prior claims over that pro-
perty? That is our point, that they
should be given such tenements as
are available with -the Ministry and
have been built.

Then it was said that the property
o even those who are here has been
declared to be evacuee property. That
is  wrong. There is provision and
everybody has supported il in the
Select Committee. I am sorry that' a
Member of the Select Committee
should come up and say, like that,
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when all were unanimous that no-
pody likes to take away the property
of thai Muslim who has not gone out
of India, and all that may be restored.
All of us were unanimous on that
and we supported that provision. We
want that every property whose
owner has not moved out of India
may be restored. What we wanted
was something else. There was a
camouflage, A Muslim—I am not cast-
ing any aspersions—had two wives.
One of them he has taken away. The
other is occupying the house here.
Can it be believed that that husband
and wife want to come away and join
this wife here? Or is she occupying
the house simply to sell it and go
away?

We have made our law as liberal
as it possibly could be.

Shri Nand Lal Sharma: As defec-
tive as possible.

Sardar Hukam Simgh: As liberal as
possible. And our Government has
been sending the rents of the evacuee
properties here to the First Citizens
of Pakistan. Take Mr. Liaquat Ali
Khan. He got Rs. 75,000 rent out of
his property in U.P,, even after the
promulgation of the ordinance. Even
then there is a complaint tha: we
have been taking away the properties
of Muslims who reside here! He was
there out to confisca‘e all our pro-
perty, to take away all that and to
drive away non-Muslims: and we were
paying him all the incomes out of
arrear rents that we could gather for
him.

I can only read and quote the
opinion of the Government i‘self as
to what divergence there was between
the viewpoints of India and Pakistan
in regard to this evacuee property
The Government say in their booklet
Concerning Evacuee Property as
follows:

“It is clear that a fundamental
divergence of opinion exists bet-
ween the two Governments. While
the Government of India feel that
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the property left behind by

evacuees from either Dominion

cannot be used by the Govern-

ments comcerned without paying

fair cuompensaiion to the owners..
the Pakistan Government wish

to use such property for the

benefit of their Muslim nationals

without any compensation, and

without the payment of even:
current normal rent. 1t is no use:

maintaining theoretical owner- .
ship rights, if the owner <an

neither receive current income nor

be allowed to dispose of his pro-

perty. The action of the Pakistan

Government amounts to a virtual

confiscation of all non-Muslim

evacuee property.”

Then there is a “Postscript” to ihis:
brochure Concerning Evacuee Pro--
perty. It says: ’

“There have been further deve-
lopments since the above was
written. On October 15, the

Pakistan Government promul-
gated a new Central Evacuee
Property Ordinance extending

over the whole of Pakistan, n-
cluding East Bengal, where. how-
ever, for the time being the ordi-
nance will not be applied. The
provisions of the ordinance have
been made stricter and any per-
son can become an evacuee from
Pakistan, even though he con-
tinues to live there and has never
left the country, so long as even
a distant relative of his has gone
io India. No provision Ior appeal
to any authorized court exists.
It is no longer obligatory on the
Custodian to notify the property
he has taken over. Further, the
onus of pointing out the property
to the Custodian has been thrown
upon its occupiers, and the pro-
perty is supposed to vest in the
Custodian from March 1, 1947—
a date nearly six months prior to
the partition of the country, Thus
the law gives no opportunity to.
non-Muslims (o defend themselves,
or even to know that their pro-



2723 Displaced Persons

perty vesis in the Custodian until
it is actually taken away from
them.

Three days after the issue of
the Pakistan Ordinance, the Gov-
ernment of India also promul-
gated a Central Evacuee Property
Ordinance which does not apply
to the eastern parts of the country.
The Government of India have
thus continued to honour their
agreement in regard to East and
West Bengal. They have also
made the law milder inasmuch
as property does not automati-
cally vest in the Custodian. A
notice has to be served on the
owner who is given full oppor-
tunity to defend his case before
any property can be declared
evacuee property. The definilion
of ‘evacuee’ has also been made
milder, and many persons who
would have become evacuees
under the older law will not be
so regarded under the new
definition.

The action of the iwo Govern-
ments is an indication of how
their minds work.”

There was provision of appeal, and
people have made appeals. And then
there was the provision of section 186.
As for the extent of the property,
that could be declared. An estimate
of the Governmeni in the beginning
was that the property that we bhad
left behind was worth about Rs. 2,000
crores, and that left by the Muslims
was Rs. 400 crores. Where has the
property gone? We are told that it is
Rs. 100 crores of property.

And then too there are obligations.
Now, after those evacuees have ex-
hausted all remedies that they have.
of going before the Cusiodian. of
flling appeals and writs also, with re-
gard {o the property that has been
declared to be evacuee property now
the Government has taken power
under section 16 that it shall give
certificates to them and restore that
property if the Government thinks fit.
That was the case of Chattriwala and
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Japanwala and others, where property

declared to be evacuee property was -
restored to them. Even now, when tha -
Bill is coming, and when Government

has declared that they can pui in

applications, 10,500 applications are

there under section 18.

Dr. Ram Subhag Singh (Shahabad
South): Chatiriwala and Japanwals.
are here.

Sardar Hukam Singh: There are-
10,500 applications just now received
whose cases are to be reopened after
all adjudication has been made. Now
it is to be seen whether that property
should be kept there as evacuee pro-
perty or should be restored to them.

5 p.M,

It is amazing that even now some-
voice i1s raised and it is said that our-
law has been stringent and propertv
has been taken from Muslims without
adjudication and without giving them:
due consideration, This stringency of
our law allows, even when a Muslim's
sons and wife are there, provision has .
been made that the Muslim living
here shall have liberty to send them
maintenance, that he shall have
opportunities to flnance his business
if he is carryilng on that business
there. Does he want anything else?
His business has to be financed from
here. His children are to be main-
tained from here. That flow can go-
on. Bven then. there is a complaint
that we have been treating these
Muslims severely. It is said that we
have taken over those properties with-
out proper allocation and that lhere
are women here who are crying that
their husbands are in Pakistan and
they have not been able to meet their
husbands. That is strange. An allega-
tion was made against Shri Tandon.
I have read that. I charge the lady
that she is not right. That opportunity
was given. Those people diq return
and to those who returned in time,
all property had been restored. That
complaint is made before the House,
that these women are crying that
they could not meet their husbands.
Perhaps it is by intention or intrigue
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that they are living apart. Otherwise,
they could have come here and got
their property.

It is said that it was a mistake that
we created an interest for these re-
fugees in these properties that were
lying here. Even now. there are some
local persons who are occupying these
properties. Perhaps the hon. Lady
Member wants that these pei1sons
here, whether Hindus or Muslims
-ought to have occupied all these pro-
pertles that were vacated by the
Muslims and not have left anything
‘for these refugees who had come here.
What was the fault of these refugees?
Is it an act of mercy thaf is being
~done to them? Is it clemency that is
being shown by this Government or
" the citizens of India to these refugees?
As has been aptly remarked, was it
mot the price that we have to pay for
the freedom that we got? Was that
_part only to be sacrificed for winning
‘this freedom? Is it proper now to
~“take up this attitude that 'he Delhi-
walas committed some mistake and
-gome Interest was created in these
tenements for the refugees? Let them
«occupy them. We do not want t{hem.
Did we want to come over to this
‘8ide? Had we any desire to come
-over here because we saw sumething
bright here? We never wanted to
-come. We wanted to stay there. We
would not have come but for the mis-
take committed by the Government
.and by the Congress leaders, who are
responsible for all the losses thal we
have suffered. Every pie of our loss
should have been made good by this
- Government that was responsibla for
this Partition. The grave mistake
that they committed has brought
about all this tragedy that we mourn
.'s0 much.

Some Members remarked that the
Bill was belated and that it ought to
have come earlier. Others replied that
it is not. I say, it is. It ought to have
come much earlier. We have been
«<rying in this House that this Gov-
<rnment would not be able to recover
<a single pie from the Pakistan Gov-
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ernment. It was deceiving oneself if
one believed that he could recover
one pie from the Pakistan Govern-
ment. As early as 9th February, 1850,
1 brought a non-official resolution
where I stated clearly:

“We cannot go to war, we can-
not get anything by negotiations,
the evacuee property cannot be
exchanged and the only thing left
is that the Government should
pay out of its own finances. But,
it is said that our finances are
limited. I know that. Some people
have sent amendments to my
resolution, that this should be
taken out of Pakistan. If they
still believe that they can get
anything out of them, they are
welcome.”

In reply to that, the hon. Minister
Shri Gopalaswami Ayyangar assured
us that certainly he had cummitted
himself that he would give them sub-
stantial contribution from the Govern-
ment. As observed by my hon. friend
Shri Gidwani, in reply to that resolu-
tion as well, he repeated that assur-
ance that everything would be done
and that the contribution would be
substantial, which would satisty the
refugees. What is it that iz coming
now? When the hon. Minister brought
out this Interim Compensation Scheme,
it was stated that it was a fulfilment
of a promise. What was that promise?
That promise has been read oui by
Shri Gidwani. That promise was
made on the 9th February, 1950. Is
it being fulfillled? The hon. Lady
Member concluded by saying:

“reg ® T w1 ogan? Trelw @
fee w1 g & st wiv & ot o}
aht & Noae aw ST FOw AE W,
IR AR g ?”

She has not read that. This sum of
Re 90 crores for the poor people: not
for the upper class people. It is clearly
laid down here that the Government
contribution will go only to the needy
persons—both claimants and mnon-
claimants. It is nol being put in the
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compensation pool. It is rather a
fraud when it is stated that the com-
pensation pool is Rs. 190 crores. It is
not so. It is only Rs. 100 crores, pro-
perty that has been left by tihe
Muslims. This sum of Rs. 80 crores is
going towards rehabilitation and not
compensation. It iz not being put in
the pool. It is also being distributed
among non-claimants. How can we
say that this is compensation that is
being paid to those persons who have
left properties there? It is meaat for
the poor people also. These rehabili-
tation grants have been even now
provided.

Shri Gidwanl: We have been
demanding that these small loans
should be written off.

Sardar Hukam Singh: As ' Shri
Gidwani reminds me, we have been
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demanding that these small loans
given to non-claimants should be
written off. If we were only solicitous
about those who had large claims, that
would not have been demanded. It
was a unanimous demand. A limit of
Rs, 300 has been filxed. We wanted
that it should be raised to Rs. 500.

Shri Gidwani: We sald that we do
not mind if the pool is reduced.

Sardar Hukam BSingh: We have said
that we would suffer a reduction in
the pool and that these poor people
should be looked after and special
consideration should be shown to
them.

If you think, Sir, that it s aiready
five o'clock, I have finished,
The Lok Sabha then adjourned till

Eleven of the Clock on Wednesday,
the 22nd September, 1054,



